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INTRODUCTION 

I, the Chairman of the Public AccClmts Committee, as authorised 
by the Commi'tee. do present on their behalf this Hundred and 
Seventy Ninth Report of the Public Accounts Committee (Seventh 
Lok Sabha) on Paragraph 36 of the Advance Report of the Comp-
troller and Auditor General o£ India for the year 1980-81, Union 
GL1n'rnment (Civil) relating to Ministry of Education and Culture-
. .Tawaharlal Nehru University. 

2. The Advance Report of the Comptroller and Auditor Genera1 
of India for the year 1980-81, Union Government (Civil) was laid 
on the Table of the House on 21 April, 1982. The Public Accounts 
Committee examined the Audit Paragraph at •.heir sittings held on 
7 FebruHr;: and 10 and 11 March. 1983. The Committee considered 
and finalised the Report at their sitting held on 31 December. 1983. 
Tlw Minutes of the sittings of the Commit'ee form Part II* of the 
Report. 

~l. ln 19G9, J~~waharl<ll Nehru University came into existence to 
di""emina te and advance knowledge, wisdom and understandin~ by 
teac hirJ.!.! <tnd n::·earch and b~· the example and influence of its 
r.orporate ]if('. The UniYersity ,\·as to endeavour ~o promote the 
st·.1dy of the principles for \Vhich Jawaharlal Nehru worked during 
his life-time. The University was to make special provision for 
integrated courses in humanities, science and technology and to take 
appropriate measures for promoting inter-disciplinary studies. As 
to !he achievements of the Jawaharlal Nehru University in the light 
of its objective~. the lVIinistry of Education have stated that out of 
seven projected schools to be set up in the first phase. six ~chool~ 
have already been set up. Integrate-d courses in Humani~ies. Social 
Sciences and Sciences to promote inter-disciplinary academic and 
research progrnmme have alreadv been introduced. The Universih~ 
has mJintained its all-India cha~acter in terms of its student bod;· 
and faculty. 

4. As against the above achievements claimed by the Ministr~· of 
Education, the Committee have observed that the academic and 
student strength is less than the planned target in all the schools, 
the exceptions being the schools of International Studies and 

---- ··-----·------~- ·------------
•:'\nt print!'d. on.· cydo~tylrd ('I'PY laid nn tht' Tab' .. pf t~r llotl'l' and fhT c<>pir s 

placTd in Parliament Lihrary, 
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Languages. The schools are beset with the problem of drop-outs. 
A study in respect of only two schools has revealed that out of 8826 
students admitted to the various courses of duration of 1 to 5 years 
upto 1979-80, 3420 st-udents had discontinued the courses. The most 
d;smal performance had been of an important centre-Centre for 
Studies in Science Policy. This Centre had admiLed 40 students in 
M.PhiljPh.D. Programmes since its inception in 1972-73 but had 
failed to produce a single Ph.D. upto 1979-80. Only 4 students 
were awarded M.Phil Degree and in August 1981. 6 students were 
on roll with a faculty of 3. 

5. For making an independent evaluation of the performance of 
the University in the light of its objectives, a Committee under the 
Chairmanship of a distinguished educationist Shri V. S. Jha was 
appointed in July 1979. But the Committee could not complete its 
work. The circumstances in which the Jha Committee was forced 
to leave its work unfinished is a sad commentary on the general 
atmosphere prevailing in the Univer~ity. 

6. Two principles dear to the heart of Jawaharlal Nehru were 
tolerance a.1d discipline. The Committee have, therefore, deeply 
regretted the confusion that prevailed in the University which 
culminated ultimately in the closure of the University with effect 
from 12 May. 1983 for over two mon!hs. In the opinion of the Com-
mittee, this does not redound to the credit of the Institution. The 
Committee have observed that the academic, administrative and 
student communjties together owe it to the great ideals with which 
the Institution was set up to maintain all the time an atmosphere 
conducive to trar.slating Jawaharlal Nehru's ideals into reality. 

7. In this R£>port, the Committee haw' also poin~ed out that 
financial discipline was sadly lacking in the University and the 
prescribed procedures had little sanctity. Stock registers were not 
properly maintained nor was proper record of utilisation of costly 
Pquipmen~ maintained. Physical verification of equipment was also 
not done regularly. 

8. The Committee have suggested suitable amendment of the 
Jaw2harlal Nehru University Act, 1966 with a view to establishing 
a mechanism to conduct an independent periodic review of the 
Uni\'ersity in all its aspects. 

9. For reference facility and convenience, the observations and 
recommendatioJ,s of the Committee have been printed in thick type 
in the body of the Report, and have also been reproduced in a 
consolidated form in Appendix II to the Report. 
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CHAPTER I 

PLAN PROGRAMMES FOR DEVELOPMENT OF THE 
UNIVERSITY 

A. Introductory 

The Jawaharlal Nehru University came into existence in August,. 
1969 under the Jawaharlal Nehru University Act, 1966. The deve-
lopment of the University in accordance with the objectives laid 
down in the Act was planned in three stages; in the first stage 
covering period upto April 1980, it was decided to establish 7 multi-
disciplinary schools of studies, viz. schools, of (i) Social Sciences, 
(ii) languages, (iii) international studies, (iv) life sciences. (v) 
computer and systems sciences. (vi) environmental sciences. and 
(vii) creative arts a~ basic academic units of the Unhrersity. Of 
the 7 schools of studies, 6 were established by 1975 and the 7th (the 
school of creative arts) had been postponed for establishment in the· 
Sixth Plan. By 1980, the University had students and faculty 
strength of 2759 and 295 against the envisaged target of 3200 and 
400 respectively. 

1.2 In addition, the University ran a centre of postgraduate 
studies at Imphal (Manipur) between 1971-72 and 1980-81; this 
centre had since been handed over to the Manipur University. 

B. Provision of Land 

1.3 According to the Audit paragraph, in 1970. 1009.38 acres of 
land were acquired by Government at a cost of Rs. 2. 44 crores and 
allotted to the University f01~ development of its campus to provide 
facilities for 10,000 students and 1250 faculty members in three 
stages. In the first stage to be completed by April 1980, 350 acres 
of the acquired land were to be developed to cater to 3200 students 
and 400 faculty members. 

1.4 Programmes of development at the second and third stages· 
were yet (August 1981) to be drawn up, with the result that the 
remaining 659 acres had not been planned for any use. Out of 
the 350 acres earmarked for development in the first stage, only 
250 acres of land (approximately) had so far been (August 1981) 
utilised. It would, thus, be seen that land had been acquired by 
Government far in excess of the needs resulting in non-utilisation 
of 659 acres (cost: Rs. 1.59 crores) of the acquired land and with. 
out. there being any plan for its utilisation in the near future. The· 



surplus land could not be used for growing crops as it was a :rocky 
area and hence non-cultivable. Details of expenditure was not 
booked in accounts activity-wise. 

1.5 The Committee were informed that out of 1009.38 acres of 
land acquired by Government only 1006.90 acr·es of land was 
handed uver to them and that the University was in correspondence 
with the Delhi Development Authority for taking over the balance 
land of 2.48 acres. 

1.6 Asked as to why Government had procured land far in 
excess of the needs of the University, the Ministry of Education 
have stated in a note: 

''Considering the pressure on land in a place like Delhi. it 
became necessary to .earmark sufficient land for the Uni-
versity. Once the land was earmarked, it was acquired 
so that its development and utilisation could proceed jn 
phases. It would have been impossible to ensure availabi-
lity of adequate and contiguous land area as the Uni-
versity grew. Hence the total area earmarked was ac-
quired in the initial stage itself. 

Conceived as a national and residential university, drawing 
its teachers and students from all parts of the country, 
and from other countries, and offering ·specialised pro-
grammes of advanced teaching and research, it was 8.nti-
cipated that the University would have to provide sub-
stantial facilities for residences, hospitals, etc. and would 
require an extension campus for the purpose.'' 

1.7 The Committee desired to know the reasons for shortfall in • development of land during the first phase. The Ministry have 
stated in a note as follows: 

''The programmes for the development of land were initiated 
on the basis of the estimated immediate requirements for 
buildings and other facilities. According to the Univer-
sity, no specific target of 350 acres to be developed in 
the first phase was laid down, though while preparing 
the Fifth Five Year Plan proposals, the University had 
tentatively visualised 350 acres of land utilisation. An 
area of over 200 acres has been developed on which the 
presen~ facilities have been built up. Further. no separate 
grant was earmarked by the UGC io ensure development 
on a continuing basis according to any specified target or 
time frame. 



The construction programme of the University was, however, 
affected on account of several factors beyond the control 
of the University, such as lack of flow of funds on a con-
tinued basis; constraints in obtaining building materials 
at times; virtual non-availability of water resources on 
the cam}Y'...ts: due to rocky tarrain of the campus, the 
contractors faced difficulties in execution of construction 
projects, and almost all such projects took longer time 
in their completion; sudden spurt in cost of building 
materials and labour was the main reason for a number 
of construction projects going into arbitration due to con-
tractor's demanding higher costs and ban by Gvernment 
on all new construction activities during 197 4-75." 

1.8 The Committee desired to know by what time the Jawahar-
lal Nehru University expected to achieve its target of 10,000 stu-
dents with 1250 teachers. In a note. the Ministry of Education 
hm·e stated as follows: 

·'While planning the initial phase of development. it was felt 
desirable to plan the Campus in such a way that ulti-
mately the needs of about 10,000 students and 1250 Facul-
ty Members are catered to. This ultimate capacity was 
not preieribed as a target to be achieved within a speci-
fied time frame. 

In the first stage of its development, the University has 
established six out of the seven projected schools. the 
University had on its rolls, 3,300 students (2.400 of whom 
are postgraduate and research students) and 315 Faculty 
Members. Although. there have been considerable 
shortfalls in achieving the targets of providing physical 
facilities, some proposals of the University for institu-
tion of Masters' Degree courses and Honours Courses in 
various disciplines had to be dropped as the UGC was of 
the view that the University should avoid duplication. 
On this advice from the UGC. the University initiated a 
second look on the priorities and targets initially set for 
development of research and instructional programmes 
at different levels. In the Sixth Plan the University has 
sought the establishment of a School of Physical Sciences 
and provision of building accommodation. 

In the context of the special emphasis on interdisciplinary 
studies or on research. and the advice of the UGC that 
the Jawaharlal Nehru Universit~· should not. as far as 
possible undertake conventional academic programmes. 
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the subsequent phases of development of the University 
will have to be drawn up in consultation with the UGC1 

which the University hopes to do before the commence-
ment of the Seventh Plan.1' 

1.9 The Ministry have further stated: 
" ...... The University is having a second look on the targets 

and priorities set and by the commencement of the 
Seventh Plan, the revised second and third phases of 
development of the university are likely to be finalised.'' 

1.10 In 1970, 1009.38 acres of land acquired by Government 
at a cost of Rs. 2.44 crores was allotted to the Jawaharlal Nehru. 
University for the dev,elopment of its campus to provide facilities for 
10,000 students and 1250 faculty members in three stages. In the 
first stage to be completed by April 1980, 350 acres of the acquired 
land was to be develop.~d to cater to 3200 students and 400 faculty 
members. However, upto August, 1981. only 250 acres of land bad 
been utilised. The surplus land could not be put to any use. Some 
proposals of the University for the institution of Ma~ter and Honours 
Degr,ee courses had been dropped tas _the UGC had taken the view 
that the JNU had to be developed as an educational institution of its 
own kind on the lines given in the Schedule to the Act and was not, 
as far as possible, to undertake conventional academic programmes. 
In this conf~xt, the University is having a second look on the target~ 
Rod priorities initially set by it and will now have to re-draw its subse- · 
quent phases of development in consultation with the UGC. The 
Committee desire that while drawing up the subsequent pbas.es of 
development of the JNU. it should be ensured that the resources are 
utilised optimally having 1r,eeard to the basic objectives and the Uni-
versity takes its pride of place in the world as one of the foremost 
~entres of learning and research. There should be a timebound pro-
gramme of development and it l!lhould be adhered to. 

C. Construction programme in first phase 

1.11 According to the audit paragraph, the programme of con-
struction for the first stage envisaged a tentative outlay of Rs. 14.91 
crores, of which Rs. 4.11 crores were planned for the Fourth Plan 
ending 1973-74 and the balance outlay of Rs. 10.60 crores by April, 
1980. The actual expenditure during the Fourth Plan amounted to 
on~y Rs. 2.06 crores and the shortfa11 was attributed to initial diffi-
culties, viz .. absenee of power, water and connecting roads for trans-
portation of material and shortage of cement. The expenditure on 
construction between 1974-75 and 1980-81 amounted to Rs. 4.64 
crores, resulting jn overall shortfall of Rs. 8.21 crores in the planned 
outlay for the period upto April, 1980. This was attributed by the 
University to the same factors as mentioned for the shortfall in the 
Fourth Plan and additionally to the ban on new construction between 
1973-74 and 1975-76. The space requirement in the first stage was. 



. assessed at 33.93 lak.h square feet of covered plinth area whereas till 
April 1980, 10.44 lakh square feet of plinth area only was available. 
Thus, the coverage had been less _than one third, although the delay 
did not affect academic activities as the University had procured ade-
quate hired accommodation to house its schools at annual rent of 
Rs. 14 Jakhs (approximately). 

1.12 The Committee desired to know the time by which the 
entire plinth area of 33.93 lakhs square feet (350 acres) envisaged in 
the first phase was expected to be covered. The Ministry of Educa-
tion have in a written reply stated as l.lnder: 

'The targets and priorities initially set are beinJ! reviewed, in 
consultation with the University Grants Commission. The 
University by now has covered an area of 12,11,200 
square feet, and the proposal to add a plinth area of 
5,18,650 sq. ft. during remaining part of the Sixth Plan 
at a total estimated cost of Rs. 6,47,32.000 has been 
forwarded to the University Grants Commission on 1st 
May, 1982 for their consideration.·· 

l.ll The Committee note that the construction programme of 
the university envisaged space requirem.~nt of 33.93 lakh square feet 
of covered plinth area in the first stage, whereas till April 1980, con-
struction of only 10.44 lakb square feet of plinth ar.~a bad been com-
pleted. The coverage was less than one third. After April 1980, 
another 1.67 lakb square feet have been covered and proposal for 
cov,ering another 5.18 !akb square feet has been forwarded to the 
University Grants Commission for their consideration. In the mean-
while the University has been meeting its accommodation require-
ments on hire at an annual rent of Rs. 13 lakbs. "In the opinion of 
the Committe.~. the wide gap between the construction originally envi-
saged and the construction actual1y made is indicative of not only 
Pack of proper planning on the part of the University authorities but 
also the casualne~ of their approach." The Committee desire that 
with so much of surplus land at their disposal, tb~ Ministry of Educa-
tion and the Uni·versity should explore ways and mean~ to expedite 
construction of University's own buildin25 and totally do away with 
the hiring of accommodation •at the earliest. 

D. Services of Architect for Construction Programme 

1.14 According to the Audit paragraph, the University conducted 
(1970) a national competition for the design of the master plan for 
the University. Based on recommendations of a Board of Assessors 
constituted for examination of entries in the competition, a private 
architect was appointed fo.r the work of developing the ma-ster plan 
.of the campus and an agreement was entered into with him on 20th 
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March, 1971. According to the agreement, the University was 
entitled to use his services for: 

preparation of preliminary and detailed plans and estimates 
and getting them approved by appropriate authorities; 

as'Sisting the University in finalising the contracts; 

preparation of detailed drawings and designs for construction 

super\iision of the work till its completion and finally obtaining 
the completion certificate from municipal authorities for 
the works. 

1.15 In 1976, the University employed the services of another 
architect, in addition, on the ground that it was considered necessary 
to bring in some competition to improve quality of works. The 
University was not "very happy" at that time with the design and 
&~\lpervision of wo.rk by the first architect, 'who was very fond of 
expensive design and with adverse cost-benefit ratio'. Both the 
architects were assi~ned separate works in different sectors for 
designing and supervision. 

1.16 No action was, however, taken against the first architect 
(to whom Rs. 18.06 lakhs were paid) for any defau!t on his part. 
In Feb.ruary, 1980, the University came to the conclusion that the 
system of executing works through the architects had proved a 
'complete failure' as (i) there were abnormal de1ays in completion 
of almost all major works, (ii) the cont:-acto-:-s had been allowed 
to use their own discretion to stop the works, (iii) severa! contracts 
had to be rescinded, (iv) heavy amcrunts had been claimed from the 
University as compensation in arbitration proceedings. and (v) the 
architects had been approving defective works execut-ed by the 
contractors. In respect of the fl.rst architect, the University felt 
(February 1980) that (i) he was not discharging his functions and 
responsibilities faithfully, expeditiously and honestly, (ii) he was 
trying to exploit the situation to the maximum extent by non~per
formance and non-cooperation, and (iii) he was fully responsible 
for all the ills, namely stoppages of works, disputes about rnea'Sur&-
ments, pilferage of steel, roof collapse of a building, etc. He had 
also, it was stated, not obtained completion certificate for any of the 
works duly approved by the local authorities. Despite the above 
position, no action was taken against the architect and instead, 
based on a policy directive of the UGC, the University decided in 
April 1980 to entrust the construction programme to the Central 
Public Works Department (CPWD) and to pay fees to the architects 
at 1.75 per cent of the sanctioned estimated costs of works whenever 
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their ~rvices were utilised, upto the stage of detailed architectwal 
designs and working drawings including approval of plans from local 
authorities. . .... J 

1.17 The Committee desired to know why the services of the 
first architect were not dispensed with when the University was not 
satisfied with his work. In a written reply, the Ministry of Educa-
tion have stated: 

"The bullding works s·upervised by the first Architect were 
"School of Life Sciences Building residences and hostels 
of Sector-!, and the Library Building". These buildings 
were either in an advanced stage of completion or in the 
middle and could not be entrusted to any other Architect. 
Such supervision is always carried out by the Architect 
who takes full responsibility of technical soundnes·s and 
structural strength from the architectural design point of 
view. 

The deficiencies in the performance of the first architect 
la.rgely related to expensive designs of the buildings and 
inadequate supervision, which were not considered to be 
laP'ses of the type, which would call for the imposition of 
penalty in accordance with the provisions of the contact. 
Nevertheless, there was a gap between the expectations 
of the University and the performance of the architect, 
and as a result thereof. the University entrusted new 
construction work to another architect. who stood second 
in the competition." 

1.18 The Audit Report has also made a reference to the payments 
made to this architect. According to terms of ag.reement, the first 
Architect was "entitled for payment for services rendered at each 
step viz., (i) preliminary estimates, (ii) detailed technical estimates. 
(iii) finalisation of contract, and (iv) control over progress of work 
till completion at certain prescribed rates less the amounts paid up 
at the earlier stages. However, at the fourth stage, the University 
paid additional amount to the architect at H per cent of value of 
work done. Consequently, in respect of abandoned or incomplete 
works, remuneration of 2!' per cent for the portion of work left in. 
complete or abandoned resulted in overpayment of Rs. 1.19 Iakhs. 
These payments related to (i) Kendriya Vidyalaya (ii) School of 
Life Sciences (iii) Library Building and (iv) 40 Nos. Type I and 20 
Nos. Type II quarters. 
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1.19 In all these cases, the original contracts, were rescinded and 
·out of the tour, the last work was awarded to a second agency. 
The first architect, however, declined to continue his se.rvices for 
execution of balance work by the other agency. His refusal wa's in 

·contravention of the terms of agreement. 

1.20 On the Committee enquiring why a correct procedure was 
not adopted while making payment to the architect resulting in over-
payment of Rs. 1.19 lakhs in respect of four works, the Ministry of 
Education have explained: 

"As per agreement between the University and the Architect, 
fees required to be paid has b-een indicated in Serial No. 
7 of the contract. On account payment ha:s been made as 
per this clause. According to the University there is no 
overoo~payrnent." 

1.21 To a further question as to the action taken against the 
, Architect for his refusal to render services for the balance of work 
. in respect of typ~=> I and II quarters, the Ministry have observed: 

"The University has been taking up with the Architect the 
question of inadequacy of supervision. The Architect 
informed the University that if it was not satisfied, he had 
no objection to dissociate himself from this work. The 
position taken by the Architect in this case did not amount 
to refusal, and in the best interest of work, the Univer-
sity had excluded this work from the scope of his super-
visory responsibility, and entrusted to its own depart-
mental staff. In these circumstances, it was not possible 
for the University to impose any penalty on the Architect." 

1.22 According to the Audit paragraph, during the progress of 
· construction, the roof of the Kendriya Vidyalaya auditorium 
collapsed in December 1978. The University decided to recover 
Rs. 45,000 from his bills ·in January 1979 pending determination of 
the extent of recovery to be made. The contractor stopped further 
work. and contested the recovery in the· arbitration proceeding, 
claiming that the collapse occurred due to faulty design by the first 
architect. The architect did not, however, accept the allegation and 
attributed the collapse to the defective quality of cement used. 
Before the arbitration proceedings ended, a settlement was reached 
in October 1980 between the University, the architect and the can-
tractor whereby the assessed damage of Rs. 0.60 lakhs was decided 
to be shared equally by the three parties. The University had 

.-decided in favour of the settlement in the hope (as recorded in the 
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minutes of the meeting) that the balance work would be resumed. 
and completed by the contractor, apart from reconstruction of. 
collapsed po,r:tion in a period of 6 months. The work was not, how-
ever, resumed by the contractor as expected by the University and 
the University ~;tated (September 1981) that negotiations were still 
on for re-starting the work. 

1.23 In regard to the role of the Architect vis-a-vis collapse of 
the roof of the auditorium of Kendriya Vidyalaya the Ministry of 

' Education have in a note stated as follows: 

''The total cost of the contract was Rs. 43.57 lakhs. The 
damage estimated on account of collapse of the Auditorium 
roof was Rs. 45~000/-. Since the damage was a negligible 
part of the total cost of the project, no elaborate enquiry 
was instituted. The cost of the damage was initially ~ 
covered from the contractor in January, 1979. The con-
tractor attributed the reason for collapse to faulty design 
by the Architect, and the Architect on the other hand 
maintained that the collapse was due to the use of pozzolana 
cement, supplied by the University. The University's 
view was that this cement was not used in the collapsed 
portion and this view was concurred in by the Chief 
Engineer, NDZ and the Chief Architect, CPWD at a 
meeting of the Building and Works Committee on Janu-
ary, 28 1980. . ' 

The contrncto.r went to the High Court and obtained a stay 
order against the -execution of this work by another agency. 
Since the contractor and the Architect refused to share 
the cost of damage. and ultimAtely it was decided as a 
compromi:se solution that the damage, which may late.r 
estimated at Rs. 60.000/- woul.d be sharer! equaUy among 
the architect, the Contractor and the University. This 
solution was approved by the Executive Council in 
October, 1980." 

1.21 The Engineer-;n-charge stated dur1ng evidence. 
"We thought the building would not come up; now at least the 

building is coming up; it will be completed by March, 
1983. I am on the job in this regard. I assure you, it will 
be completed by March, 1983.'' 

1.25 The Committee po1nted out that the time taken for com-
pleting the building was much more than that envisaged at the time 

of compromise. The witness stated, "it is most unfortunate it has 
2549 LS-2 
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been delayeq for so long". Asked whether there had been time over-
run and cost escalation in this c~ the witness replied, "the way 
the whole thing developed is most unfortunate." 

1.26 lt has been further stated that a<; the cause of the collapse 
of the roof could not be precisely established and com;idering the 
legal implications involved. and to ensure a practical solution, the 
Building and Works Committee and the Executive Council, to whom 
the matter was referred, decided to share the cost of damage among 
the three parties, ·vi!., the Architect, contractor and the University. 

1.27 When further questioned during evidence, the Finance Officer 
of the Jawab.arlal Nehru University admitted that he had not come 
across a case where the cost of any damage in the building, while 
under construction, had been shared by the Ar-chitect, the contractor 
and the owner. On the Committee enquiring whether in acting in 
such a manner the University was not surrendering before the 
designer and the contractor, the Vice Chancello.r conceded by ·.saying. 
"I accept it". 

The Engineer-in-charge of the University added: 

''The best thing would have been to have appointed an Enquiry 
Committee. It would have gone into these matters in 
great detail and fixed responsibility. They would have 
told us how to proceed in the matter, how it should be 
done." 

'J .28 The Secretary, Ministry of Educaiion added: 

"Although the amount involved is not much, the point is where 
the fault lies. The question is regarding fixing the res-
ponsibilities. If an enquiry had been made we would 
have been able to know where exactly the fault lies." 

1.29 On the Committee further probing as to what supervision 
was exercised by the University over the construction activities, the 
Vice-ChanceUor stated that Member;; of the building and Works 
Committee do take care of this. The Engineer-in-charge added that 
''during execution, we employ a c!P.rk-of-works for supervision. HI" 
is fulJ time for supervisio11 of the job and he certifies th:~t the 
work has been done accoro:-Ung to the specification." Asked what 
action was taken against him for this lapse, the reply was "that. 
fellow has resigned and gone." 

1.30 The Committee enquired whether before starting the con-
struction, the University authorities had examined the design the 
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Engineer-in-charge stated. ..They did not do it." In rel'lY to a 
question, he added: 

''The Architect is fully responsible for the design. So far as 
we are concerned, we have not been asking for the 
design, etc. In future, w~ will certainly ask them before 
we start the work. We will have it checked up." 

1.31 In reply to another 4.uestion, he added: "According to 
condition, the design has to be given to us." 

1.32 The Committf'~ arc unhappy over the manner in which the 
University authorities had acted in the case of the first architect ap-
pointed on the basis of a national competition for the design of the 
ma~ter plan of til.,~ University. An agreement was entered into with 
this architect on 20-3-1971 in terms of which the University !autho-
rities were entitled to utilise his sen·ice inter alia for preparation of 
detailed drawings and designs for construction, assisting the Univer-
sity in finalising tb.~ contracts and supervision of the work till comple-
tion. But the performance of this architect, who has been paid a 
fabulous sum of Rs. 18.06 lakhs, was such tNat the University had to 
go in for a second architect in 1976. The finding of the llniversity 
a{) to the perfonnance of thi(jl architect was that he was not discharging 
hi{) functions and responsibilities ''faithfully, .~xpeditiously and honest-
ly" and "was responsible for all the ills, namely, stoppages of work~. 
disputes about mea4ffirt!ments, pilferAge of steel and collapse of a 
building". He had not obtained completio ~ certificat,~ for any of the 
works and in some cases, the original contract~ of the works being 
supervised by him had to be rescinded. When one of these work.s--40 
Type I and 20 Type II quart,c;·rs--was awarded to a second agency, he~ 
in contntveition of the tenns of the aJ!.reement declined to CO!ltinue his 
services for execution cf the balance work by the other 'ar:~ncy. Bl 
February, 1980. the experience of the University wa'!i so disappointing 
that it c-.trne to the co;,clusion that the ~'\'stem of ey.~cuting works 

~ . 
throm~h the arci1itects l'ad proved to be a 'complete failure' and fn 
Aprir 1980, if r~eci£I:·d 'n l'ntrust tfl.~ con~truction programme to the 
CP'WD. Om· thing ~h'.rh perplexes the Committee is wh~·. in spite 
of all the lathes on tlw part of the an:hitect. the Unin•rsit,y authorities 
should h~we failed to take action aeainst him. The explanation of the 
Ministry that the deficienc;,,_.s in th<' perfonuance of lh<> architect were 
not considered to he lapws of the type whkh could call for tht.• impo-
sition of penalty in act.·nnhmce with the prm:ision~ of the contr3ct" is 
far from t.·on\·indnJ!. In the opinion of the Committee. in dealir..;.; with 
the arrhi1,(~ct. the l :niwrsitv authorities harl utterly failed to enforce 
the terms of the contract and the lcniencv shown bv them was extra· 
ordinary and uncxplkablt.'. Til.~ matter merits a probe. 

1 .33 The colJqJ>"'e of the roof of the Kendri,va Vidvaalva audi-
torium is a sad commentary on the supervision and construction of 
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buildings in the JawaharlaJ Nehru University complex. The metho-
dology adopted in settling the dispute arising fu'om the collapse of the 
roof is equally surprising. The Committee wonder why without 
fixing responsibility a part of the loss should have been borne by the 
authorities. Agreed that the amount involved was not much, but on 
principle the matter should have been thoroughly probed by the con-
cerned authorities to find out the cause of tb,e collapse and the respon-
sibility therefor fixed. This, unfortunately, was not done. It was 
stated during evidence that a full time "'clerk of works'' was appointed' 
for supervision. When asked what action was tak,~n against him, it 
was stated that he had '•resigned and gone". Although under the 
terms of the contract, the desilgn of the building was required to be 
,;jven, the Univ,ersity authorities bad not bothered to get the desi~n 
and have it examined. A consideration for the compromise in Octo-
ber, 1980 was that the work would be completed in six months. But 
the hope was belied and instead of six months. the work was exp,{,!cted 
to be completed in 30 months. CommenritJ~ upon the case, the 
Engineer-in-charge of the University was constrained to obs,uve that 
"the way the whole thing developed was most unfortunate". The 
Committee trust that the Universit,y authorities wiD learn from tb,~ir 
experience and take care to avoid such lapses in future. 

E. Delays in completion of works 

1.34 According to the Audit paragraph. since the inception the 
University had undertaken 14 major works. each costing more than 
Rs. 5.00 lr..~hs at a total cost o·;- Rs. 482.43 lakhs. of which 7 works 
(cost Rs. 302.65 lakhs) were completed after delays ranging from 5 
to 32 months; in the remaining 7 works (cost: Rs. 179.78 lakhs) delays 
ranging from 2g. to 79 months had taken place as in August. 1981, 
but the works were still incomplete. 

1.35 Extension o·c time for completion of works can be granted 
by the Yice Chancellor, on the advice of Building and Works Com-
mittee. according to the prescribed procedure of :he University. How-
ever, in five completed works. extensions were granted without approv-
al of the Committee. The University has. however, st"·ted that the 
University Engine~'r is the final authQrity ·for deciding grant err exten-
sion of time for completion of works as per clause 5 of tl1c contract. 
On the Committee pointing out that insertion of clause 5 was in viola-
tion of delegation of powers. the Ministry have admitted as fonows: 

"The contract fom1at was finalised by the Building and Works 
Committee of the University and most of the clauses arc 
similar to the standard agreement ·from prevailing in 
CPWD includinc: the clause relatin~ to the grant of exten-
sion of time. In the CPWD the Superintending Engineer 
has full powers for the grant of extension o~ time ~rres
pectivc of the value of the contract. The \htcf .Engm~cr 
in the University is crf the rank of the Supcnntendmg 
Engineer of the CPWD. 
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The question of provfding for specific provision for grant of 
extension of time in the execution of works ctf varying 
amounts is under the consideration of the University. 
However, during the last 3 ye"rrs, all extensions of time 
are being granted under the orders of the Vice Chan-
cellor." 

l .36 Out of the seven completed works, in two cases, the com-
pletion was delayed by 20 months and 32 months. Delay of 10 and 
17 months respectively was attributed by the University solely to 
the contractors (a public undertaking) on whom compensation of 
Rs. 0.31 lakhs and Rs. 0.32 lakhs was levied. In the remaining five 
cases extension of time was granted without levy of compensation. 
It has been stated that the difficulties encountered by the contractors 
in these cases were genuine and beyond their control-hence exten-
sion was granted without levy of compensation. 

1.37 The Committee desired to knov,: the reasons for delay in 
the construction programme. the Ministry have given the following 
main reasons for delay: 

''1. Drawings were to be revised on account of sita conditions 
2. Labour strikes 
:3. Extra work/increa:>e in quantities 
4. Acute shortage of cement 
G. non-availability of flush door sputters and shortage of 

railway wagons for carting from Sitapur. 
6. Non-availability of machine made b.ricks and other building 

materii:lls 
7. Rainy seasons 
8. Delay in payments 
9. Delay due to fixing of A.C. ducts 

10. Change of decision due to ·site conditions 
11. Non-availability of site for wnnt of clearance of some 

machines of other contractors 
12. Delay due to other agencies." 

3.38 Out of the 7 works in progress. contracts for 5 works 
(costing Rs. 149.25 l::lk~s) were rescinded by t~ University after 

they had been delayed for periods ranging !rom 7 to 58 months and 
after payments aggregating Rs. 102.17 lakhs had been made. 
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1.39 The Committee enquired whether the competence of the 
contractors was ensured before award of wwks, the Ministry of 
Education have stated in a note: 

' 4All cases were carefully scrutinised by the Building and 
Works Conunittee with regard to safeguards, and the 
capability and financial soundness of the contractors, 
before .the works were awarded. Beyond this, there is no 
other mechanism with the Building and Works Committee 
to ensure that every work would be completed within the 
stipulated period. The contractars, with good reputation, 
have a1so failed :\n completion of the projects within the 
stipulated period." 

1.40 A test check in audit of the reason for extension given in 
respect of four major works revealed that apart from delays due to 
non-availability of cement, in two cases for works done in 1974-15 
and 1975-76 there were substantial delays in making available 
drawings, modification of drawings, increase in quantity of work, 
etc. for which responsibility lay with the first areh.itect of the Uni-
versity. but against \Vhom no action had been taken under the tenns 
of contract entered into with him by the University. 

1.41 Out of five rescinded works only two were subsequently 
awarded to other contractors at an estimated adttitional cost of 
Rs. 13.00 lakhs at the risk and cost of the first contractor, who, how-
ever, went in for arbitration (February, 1980) claiming further 
payment of Rs. 7.60 lakhs from the University. The arbitration pro-
ceedings are stated to be in progress. Of the .remaining three works. 
two have been abandoned from November, 1978 and December, 1979 
respectively after an expenditure of R.s. 62.66 lakhs had been incurred. 

1.42 The Committee enquired whether the additional cost of 
Rs. 13 lakhs on the re-awar.d of the two works had since been re-
covered by the University. In a written reply, the Ministry have 
stated. "The University in the counter-claim of the wo.rk 'has claimed 
this additional CO'st in arbitration. Arbitration proceedings are still 
in progress. 

1.43 The Committee desired to :Know what steps the University 
had taken to complete the works at SL Nos. 2 and 4 where hugt-
amounts were lying blocked. In a written repl~·. ,the Ministry have 
stated: 

uThe works at Sl. No. 2 and 4 are (a) tower ,block of th(" 
Library Building and (b) Kendriya Vidyalaya Buildin~. 
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The tenders for the Tower Block were invited for the 
balance work, after rescinding the first contract. Siag}e 
tender received was considered to be high by the Building 
and Works Committee during September, 1982.. A modified 
tender on the advice of the Buildings and Works Com· 
mittee has since been issued to ,the Press. 

'The construction of Kendriya Vidyalaya Building was restarted 
by the first contractor in January 1932, and the construe· 
tion is making steady progress and is expec~ to be com-
pleted within the next 10 to 12 weeks subject to the avail· • ability of building materials." 

1.44 During evidence, the Committee enquired whether the 
-university had explored the possibility of handing over the construc-
tion work to a government agency on CPWD, the Vice-Chancellor 
.stated: 

" . the University has taken a decision that no work will 
be given to any contractor. All the building work will be 
done by the CPWD." 

1.45 Asked why the decision was not taken much earlier, the 
Engineer-in-charge stated, "Nonnally giving it to CP'WD meaas 
delay. The intention was that through .the architect, the work will 
be executed much ''faster" but now is the experience had been 

' ''othen\rise." 

1.46 Accordmg to Audit paragraph, apart from. the difficulties 
mention·<.>d b~· the University, there were other significant factQrs 
for the slow progress of work, such as. (i) failure of architect to per-
Jorm his obligations adequately, (ii) delay in supply of drawings 
and designs, (iii) disputes with contractors and (iv) entrust~nt of 
works to a particular contractor who did not qualify for the wQI'ks 
allotted to him according to the prescribed standards. The Univer-
sity stated that apart irom' ban on construction of residential build-
ings, paucity of funds was the major cause of not achieving the 
targets. 

J .47 The Committee desired to kno,v the basis of the University's 
contention that paucity,~ funds was the major cause for the non-
achievement of the University's targets of civil \\'orks. In a written 
reply. the Ministry have stated: 

"According to the 5th FiveYear Plan proposals of the Univer-
sity, the funds required were Rs. 1,042.15 lakhs, whereas 
1he allocation approved by the UGC was only 'Rs. 651.52 



Iakhs. Out en the amount, 425.94 lakhs related to the 
deVelopment of University campus (civil works). Be-
sides, additional allocation for certain other works 

·amounting to Rs. 85 lakhs was approved by the UGC 
during the Fifth Five Year Plan penod, thus bringing 
the total UGC allocation to Rs. 510 lakhs. Againcot the 
provision, the University actually received a sum of Rs. 420 
lakhs and incurred an expenditure of Rs. 418.50 la 1 

during the said period. It is evident that paucity of funds 
was the major reason. though the unhappy experience 
with some contractors also played a part in the university 
not be-mg able to keep pace with the construction pro-
gramme. as visualised." 

t .48 Inordinate delays in execution of major works had become 
a rule rather than an exception in Jawaharlal Nehru University. Since 
its inception, the lJnh-ersity had undertaken 14 major works, at a total 
cost of· Rs. 482.43 lakhs, of which 7 works (costing Rs. 302.65 lakbs) 
w,~re completed after delays ranging-~rom 5 to 32 months; and in tbe 
remaining 7 l\Orks (costing R~;. 179.78 lakbs). delays ranging from 
29 to 79 months 1--~d taken place and the works were incomplete as on 
31-8-1981. The Committee observe that apart from initial difficultie~ 
.like absence of power, water and conu,ecting roads, ~hortage of build-
iQg material, slow progre~ of civil works had also been due to subs-
tantial d,C!Iays in making ava~able drawin~s, modification of design~. 
increase in quantity of works, ~tc. for which respon'iibility lay with 
the architect of the lJniversity. Delay was al\o caused b.v entrustin~ of 
works to a contractor who had neither the qualifications nor the re-
'iOUrces for the execution of the types of works allotted to him. Thus, 
while the Committee agree that delay in completion of major workli 
was partly due to rea~ons beyond the control of the University authori-
ties, they were also, to a considerable extent, due to th,~ inability of 
·the University authoritie'i to enforce the terms of the contrdct on the 
.architect and also due to tb,eir having awarded the works to an unqua-
-lified and inexperienced contractor. 

1.49 The Committee also note that though under the pre~cribed 
procedure, extensioa of time for compJ,etion of works can be granted 
by the Vice-Chancellor on the advice of the Building and Works 
Committee, extension~ for works were given by the Vice-Cham·~Uor 
without seeking the advice of the Building and Works Committee. 
The explanation of the Univer&ity authoriti~~ for this was that as per 
clause 5 of the contract, the University Engineer was the final aotho-
rit}· for deciding grant of extension of time for completion of work.(,j. 
The Committee ne,-00 hardly point out that provisions ot contract.~ en-
tered into by the Univer.ority cannot override the c;pecific statutory pro-
visions. The Committee, however, note that the University authoritir.s 
are now thiaking of providing for a specific provision for grant of 
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extensiofl of time in execution of works of varying amounts. The 
Committee trus.t. th~t tbili will be done at an ~arty date. 

. 1.50. ))~ CoJnmittee also note that out of 7 works in prowess. 
contracts fo'r '5 works, costing about Rs. ll crores,. were rescinded 
by the University idter they had been d,elayed for periods ranging from 
7 to 58· inontns and after payments aggregating Rs. 1. 02 crores had 
been made. Out of these 5 works, two were subsequently award,oo to 
otb,er contractors at an estimated additional cost of Rs. 13 lakhs at 
the risk and cost of the first contractor who had, however, gone in for 
arbitration claiming further payment of Rs. 7.60 lakhs from the Uni-
versity. The Committee would like to be informed of the outcome of 
tlie arbitration proceedings in tb,e case of two works. 

F. Execution of works throuqh contractors 

1.51 According to norm~ adopted by the University, worh" 
costing Rs. 10 lakhs and above can be allotted to Class I contractor~. 
those costing Rs. 2 lakhs to less than Rs. 10 lalchs to Class II cor;-
tractors and c/ her works to Class III contractors. These works were 
to be awarded till 1975 only to the contractor~ on the approved li~t" 
of certain specified authorities (including Government). In Octo-
ber. 19'75, thP University framed rules for enlistment.. of additional 
CQntractors to its list of approved contractors (based on reported 
requests from certain un-registered contractors for their enlistment), 
and invited applications through advertisement for enlistment After 
scrutinising 9 applicatons which were receh·ed, ~ contractors 'A' 
and 'B' were regjstererl by the University as Class II contractors in 
May, 1976. No further registration had taken place since then. Out 
of the 2 registered contractors, no work was awarded to contractor 
'B', whereas coni 1 .lctor 'A' was awarded 8- civil works costing ' ' Rs. 69.57 lakhs. Out of these, ~ civil works costing &. 5. 99 l.akhs. 
which could be allotted to him prior to his registration as Class II 
contractor in May, 1976 and 3 civil works costing over Rs. 10 Iakhs 
each (total cost Rs. 52.61 lakh's) were also awarded to him, though 
he was not a class I contractor. These Class I works were allotte·d 
to him based on a decision of the Building and Works Committee 
in J'anuary, 1977 to sell tender forms to even on-e class below ~on
tractors due to heavy constructio11 act1Vities then going on in Delhi; 
this decision to invite tenders from one class below category wa.'> 
not, however, incorporated in the notices inviting tenders except 
in respect of 2 works (serial Nos. 6 and 7 of annextlre). In connec-
tion with the works carried out by contractor 'A' for the UniversitY, 
th~ following points were noticed in audit: · 

"(a) Out of a civil works estimated to cost Rs. 69.57 Iak.hs. 
which were allotted to him. no work was completed in 
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time; 3 works were completed after delays of 7, 16 and 
22 months and 3 contracts had been rescinded due to dis-
putes; of the rescinded contracts, 2 works were awarded 
to other contractors at the risk and cost of contractor •A• 
at an additional cost of Rs. 13 lakhs. The remaining 2 
works which were due for completion in April, 1978 and 
February, 1979 were still to be completed (August, 1981). 

(b) The rescinded works included the work of providing 
accoustic treatment (cost Rs. 1.23 lakhs) to walls in school 
of life sciences, which was awarded on 26th July, 1977 for 
completion in 3 months; the contract was rescinded in 
March 1980. In the 2 other rescinded contracts only 10 to . . 
15 per cent of the work wus completed by the stipulated 
date. In these cases, contractor 'A' had claimed additional 
payment of Rs. 7.60 lakhs from ~he University whereas the 
University had prepared a counter claim of Rs. 13.06 lakhs, 
the claims were pending before arbitration (August, 1981). 

(c) Havinb regard to the overall poor performance, the Uni~ 
versity came to the conclusion that contractor 'A' did 
not have adequate resources and could not be depended 
upon to ha~dle works of such magnitude and terminated 
his registration as Class II contractor alongwith that of 
contractor 'B' in February 1980. 

1.52 The Committee desired to know a£ to what prompted the 
University to frame its own rules for enlistment of contractors. In 
a written reply. the Ministry have stated: . . 

"As the response to the wide rublicity in press and sending 
notices to the various offices of the CPWD was observed 
to be poor. the. Unhrersity thought of enlistment of con-
tractors.'' 

1.53 The Committee desired to know the circumstances in which 
wide publicity was not given to the decision of the Building and 
Works Committee to sell tenders to one class below contractors and 
how the benefit of this decision went only to one contractor M/s. 
Home Decolam. The 1'/finistry of Edur~tion have submitted the 
follov:ing note:-

"The decision of the Building and Works Committee to seJJ 
tenders to one class below contractoT"s was taken in the 
conte}·t of 1hcir response to the notire jnviting tts.ndflrF 
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for the construction of Social Sciences building. The 
notice was first pubUshed on 5-12-1976. Only one tender 
wa." sold by 16-12-1976. A second Press Notification was 
made on 18-12-1976 following which one more tender was 
sold. 

Meanwhile on 17-12-1976, l\1./s. Home Decolam, who was 
already enli:;~d as a class n contractor with the uni-
versity applied for enlistment in class I category. He 
also showed interest to quote for social sciences building. 
ln the light of the poor response to the notice inviting 
tender, and since Mjs. Home Decolam was already 
executing some works for the university it was decided on 
21-12-19'16, ~-ith the approval oi the Vice-Chancellor to 
sell tender to this firm. On ~he same day, one more 
tender was sold to a class I contractor enlisted with the 
DDA. Out of these four tenders sold, only two respond-
ed and M/s. Home Decolam haPPened to be the lower 
tenderer. 

Before any decision was ta!,en un the tenders received, the 
Building and Work.:" Committee decided that negotiations 
may be held with a few reputed Class I contractors to 
under:take the work at the rate quoted by M/s. Home 
Decolam. Accordingly 13 reputed contractors were in-
vited for discussion but only four presented themselves. 
None of them agreed to bring down the rates to the level 
quoted b~· M/ s. Home Deco lam. When the result of the 
negotiations \Vas reported back to the Building and Works 
Committe<.• on 19-1-1977. tlw~· decided to a\\•ard the work 
1o M/s. Home Decolam. 

:\t the meeting of the Building and Works Committee held 
on 7 .January. 1977 the circumstances under which tender 
\V~s sold to Mjs. Home Decolam was reported and the 
Committee decided that·. in future. tenders may be sold 
to one class below contractor~ after giving wide publicity. 
Notices inviting tenders issued by the University in 
F~brua:r·y. 1978, did mention that contractors one class 
helow co\llci tender for the University works." 



1.54 To another question as to how the works were awarded to 
the said contractor even before his registration, the Ministry ex-
plained it as under: 

"M/s. Home Decolam was working as furniture contractor 
since 1971-72, and appLed for enlistment on 2-5-1976. 
Tenders for two works were called on 27-3-1976 and 
19-3-l!J76, with closing dates being 7-4-1976 and 
15-4-1976 respectively. M/s. Home Decolam was interest-
ed to quo~e for these works, and his request was approved 
by the Chief Project Engineer, and he was sold tenders 
on &-4-1976. Five tenders for each of the above two 
works were received. M/s. Home Decol:am happened to 
be the lowest tenderer. At that time, enlis~ment rules 
~re also under scrutiny and the enlistment of M/s. 
Home Decolam was under consideration. The enlist-
ment rules and the enlistment of M/s. Home Decolam 
were approved by the Enlistment Committee, and the 
Vice-Chancellor on 7-5-1976 and he was awarded the 
works ~n the same day. 

Certificates obtained from their bankers, and Departments 
whEre they had WOJked earlier and the income tax clear-
ance certificates indicated the resource fulness of the 
firm." 

1.55 The Committee enquired whether M/s. Home Decolam were 
having adequate resources when they were enlisted by the Uni-
versity and awarded various works for which class I contractors 
were otherwise eligible and where these resources had disappeared 
when their enlistment was terminated due to in-adequate resources. 
In a written reply the Ministry have stated: 

''The contractor has been supplying furniture to the Uni-
versity since 1971-72. The total cost of the furniture sup-
plied by him amounted to over Rs. 3 lakhs till 1975-76. 
In 1976, he was awarded two construction projects, cost-
ing Rs. 2.18 lakhs and 3.16 lakhs respectively. In all 
these cases, his performance was satisfactory. During 
J 974-75, this contractor had also undertaken some 
construction projects in the Irrigation Department of UP, 
and a Newspaper Society, costing less than Rs. 2 lakhs 
each. It was for these reasons that his request for enlist-
ment in class IT category was approved. However, his 
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performance in the execution of major works awarded by 
the University was not satisfactory, and therefore. his en-
listment was cancelled in February, 1980." 

1.56 Asked whether the entire exercise of enlistment wa; not 
done with a view to 'favouring the particular contractor the Ministry 
of Education have denied the allegation by saying: 

"The University had issued an advertisement in the press, in-
viting contractors to apply for enlistment with the Uni-
versity. The response to the advertisement was very p<.)()r. 
and only two contractors applied. Both of them were en-
listed. It is, therefore, not correct to assume that enlist-
ment was made by the University to favour any particular 
contractor." 

1.57 The Committee enquired why the University's policy of en-
listment adopted in 1975 was revised. In a written reply. the Ministry 
have stated: 

··The University felt that no useful purpose is served by the 
maintenance of enlistment roll with only two firms on it. 
Hence, the University decided to issue publicity and no-
tice inviting tenders from contrcJ.;tors registered with 
CPWD. DDA, MES etc." 

I .58 As to the present position of the arbitration case. the Mini~
try have stated: 

""Shri V. S. Murti. Project Manager. MBR Housing Project. 
CPWD has been appointed Arbitrator in the case of two 
construction projects. and Shri G. V. G. Krishnamurti, 
Arbitrator, Ministry of \Yorks and Hou•ing has been 
appointed in the case of the work rchtiag to the accotL'>tic 
treatment to walls in· the School o·i Life Sciences. In the 
first two case. the counfer statement of facts have been 
filed with thr Arhitrator. No date of hearing has so fa: 
been fixed. In the third cas~. heariP.g is going on. The 
matter is hcing pursued.'. 

1.59 The manner i.n which the Unh·ersity authorities had awarded 
fontracts to Mfs. Home Decolam is intrigui~. Till 1975. the Univer-
sity authorities bad awarded contracts only to the contractors borne on 
th~ approved l'sl'i of certain specified authoorities. In October, 1975, 
the lJniversity framed niles for enlilitm.ent of additiomtl contractors to 
its list of approved contractors. After scrutinising nine applications 
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which were received, two coatractors were registered by the University 
authorities as Class n contractors in May, 1976. No rePtration had 
taken place since then. Of the two regktered contractors, the real be-
neficiary were M/s. Home Decolam who w,rc awarded 8 contracts for 
civil works of tbe value of Rs. 69.57 lakhs. Out of these, two civil 
works costing Rs. 5.99 lak.hs had been allotted to M/s. Home Deco. 
lam even prior to their registeration as Class II Contractors in May. 
1976 and tbrctt Class I civil works costing over Rs. 10 lakhs each 
(total cost Rs. -52.61 lakhs) were awarded to them though they were 
not Class I contractors. These Class I work~ were awarded to them on 
the basis of a decision of the Building and Works Committee in 
January 1977 to sell t,~nder forms to contractors one class below. Sur-
prisingly, M/s. Home Decolam wert again the sole beneficiary of the 
above mentioned dccis[on of the Buildin~ .and Works Committee. 
However, the p,erformance of Mjs. Home Decolam did not match their 
ability to get contracts. Not even a single work was completed by them 
in time. Three wmks were completed by them after delays of 7. 16 and 
22 months and thr,'.!C contract~ bad to be rescinded due to disputes. 
The remaining two works which were due for completion in April 
1978 and February 1979 bad not been completed till August 1981. 
Belatedly, the Uoiv~ity authorities came to the conclusion that the 
firm did not have ail,-equate resources and could not be depended upon 
to handle works of the magnitude awarded to them and terminated 
their regi4itration as Class D contractors in February, 1980. The ex-
plantation of the University authorities for the award of 8 contr.tcts of 
the value of over R.;. 69.57 lakhs to this finn is WJsati"[actory and me-
rits furtb,~r probe. 

G. Excess issue of Materials 

1.60 According to agreement entered into with the contractor~ 
for construction programmes, the University agreed to supply certain 
materials for works (mainly cement and steel) at specified rates and 
~:Ccording to the terms of agreements with the co:1trac~ors, the con-
sumption of th~: mattTials v~::is to be checked with reference to actual 
requirement for the specified drawings, designs and specifications, ne-
cessary action hcing taken for recovery of any excess beyond the ad-
missible quantitil::~. either by return of Pl~lt~'ria1 supplied or by recovery 
ctf cost at specified rates. The issue of the materials w:::t~ to be regulat-
ed according to need from ; imc to time, as recommended hv the Uni-
versity's architects and the consumption report hnd also to be cleared 
by the arcrutects. 

1.61 A test-check in audit uf the accounts of a few major works, 
however, revealed that the quantities of cement and steel issued by 
the University to the contr~tors had been far in excess of the needs 
of the works c.ind the excess quantity had neither been recovered, nor 



had the cost been recovered at the prescribed rates, resulting in loss 
ln the Unive·rsity to the extent of Rs. 5.60 lakhs as per details below: 

I. 

.. 

., ... 

Quantity Q1antity 
required actually 
as per supplied 
e:~tim:ltes (in tonnes) 
(in tonnes) 

Qu·1ntity 
required 
for work 
done a·! 
asses~ed 

(including 
permis~i
ble wast-
age~ in 
tonnes) 

-~··-·---- .. -----

l.i bt :.tr: lndtlir11~ 

•i) Tor Stn I 2 ~H ·P7 :H7 
( j i \ ;\'{i)d St•·d ~r .u <)0 

Kmdriya \'idyakl\·.1 

' i) !\iild Sted tj5 1)9 57 

iii Tor "ited 2t>:-, ..!I3H ~1)7 

"iii) Ct·ttt<~ttt 1 fL!~~ ll'lii qB7 

Sr hoot Ru.ilding 

\ i) Mild Sted I tB nG 7'~ 

ii) Tur Stc·d ~ ~., 
' J- .~fll +i~ 

El(CCS~ 
~upply 
not 
returned 

(in tonncs) 

Amount 
due for 
rf~covery 

;:u ner· 
term'l of" 

r·•mtract 

m.s in lakh;, i 

12 t'j• 21 

21 IJ "l5 

'I '' .. "·I 

IG 0. tJ:1 

.. ..., 
-I 

5 · bo 

1.62 In tht: Library and school buildings, the 
were also not ; .vailablc at the site of the \Vorks. 
respect of the : bovc: three works nre as under: 

excess supplies 
The details in 

(i) Libra ":1 BuiJdi.ng: The shortages of st. eel at the site of 
wo:rk ~arne to the notice of the University in February j 
March 1978, but no action was taken to verify the posi-
tion till November 1978. In December 1973. the relevant 
measurement books were reported missing from an 
almirah kept at the site in the custody of the contractor 
and in March 1979, the ExeC'utive Council was informed 
by the University that a commi~tee had been constituted 
to look into the alleged loss of steel. No committee had,-
in fact, been constituted so far (August, 1981). 
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(ii) Kendriua VidyaLaya: The contract was rescinded in 
January 1980, but the final bill had not been prepared, 
nor had the theore~ical requ:rement of material been 
worked O'Ut. Figures in the table above indicate only 
reported consumption and actual recovery for works 
done. The balance work had not been taken up for 
execution so far (August. 1981). 

(iil) School Building: Th:s contrac1 was also rescinded in 
November, 1979 and the position was similar to tf1e con-
tract for Kendriya Vidyalaya. 

1.63 Th€ University stated (September 1981) that in all these 
ca.ses, the recoveries were pendinB in arbi1.ration proceedings. 

1.64 In this connec,tion. during evidence. the Vice Chancellor m-
formed the Committee: 

·'As far as steel is concerned. it was not a case of theft; it 
was a case of over issue to the contractor and the cost of 
that was Rs. 2.3 lakhs; it had gone for arhitrat'on and in 
arbitration the judgment has been given in our favour 
and We are being pJid J1~. 4.26 lak:hs for that at the 
present price.·· 

1.65 In regard to theft of measurement books. the Engineer-in-
charge .stated "the measurement book was miss:ng and the matter 
·.vas reported to 1 he Police·· (in October. 1978) 

I .()6 The Sccrct;.~ry nf the Ministry a"surcd the Committee: 

"We will look into this because this b a serious matter. I can 
only say 'hat he (EngineP-n-charge) has ~been there 
only for the last three months. We will request the Vice-
Chancellor to go into the whole mattPr, how this has 
esC<lped attention and ;,J] that." 

1.67 The Committee regret to observe that quantities of ccmtnt 
and ~1~1 issm:d b~· the Universit)' authorities to the contractors had 
been far in ~xces.s of the needs of the works and the excess quantities 
had aeither been IJ"etumed nor had their C0\1 b,~n recovered. resutting 
in loss to the University to the tunc of Rs. 5.60 lakhs. The Committee 
are alw ~11rpri~ at the wide variations be~·een tb,~ quantities re-
quired as per estimates. quantities actnall:v supplied and the quantities 
required for work done as asses.~d. Whi'4! the Committee note that 



in arbitraUon, award has been given in favour of the lJnivcNity which 
is to be paid Rs. 4.26 lakhs at the present tn:ce. the Committee cannot 
help observing that ti'.~ present case is an example of poor materials 
mana~cment on the part of the Uni~ersity ·authorities. They note 
that in the l~ibrary Building. the shortages of steel at the site of w·ork 
came to the notice of th.~ lJni~er!ility in f'ebrnary /March, 1978 bnl 
no action to verify the position was taken till November I 978. In 
December 1978, the relevant mc<tsurcmc:tt books which were kept 
:.:t tb.~ 'site in fhc Ctt'itody of the contractor were reported mi'-'sin~ from 
an Ahnirah. In March 1979, the Executive Council was informed 
by the University that a commitee had heen cono.;ftutcd to look into 
the alleged lo'is of steel but in fact no committee had been constitut."'d 
(August. 1981 ). Tite contract of the School Buildinv was ~rescinded 
in November 1979 and that of the Kendri~'a \'id~·ala.)·a in January 
I 980. but the theoretical r.~quirement of the material had not been 
worked out. All this gives an impression that the University autho-
rities had no concern for the financial intere~tt'i of the University. In 
particular. it is not clear why the measurement books should have been 
k('pf in the custod~' of the contractor. In evidence. the Secretar~· of 
th<· Ministrv conceded that this \Na~ •'a serious matter .. and promised 
tn have an· inquiry held into th.~ whole matter. The Committee desire 
that this ~hould be done at an earh llate. Th<'y also desire that whik 
holdinR the imtuiry it ma.v parti<:ularlv be seen whether there w~ any 
{'ollusion between the llniv:~rsit~· staff responsible for supplyin~ mate-
rial and the contractor. 



CHAPTER II 

PURCHASE OF EQUIPMENT 

According io the Audit paragraph. as against an outlay of 
Rs. 100.31 lakhs allocated for equipment in the Fourth and Fifth 
Plans, the actual expenditure incurred on purchase of equipment 
was as high as Rs. 149.37 lakhs till 1979-80. Though the UGC was 
aware of lack of financial discipline in the expenditure on equipM 
ment. it released funds requesteci b:v the University from time to 
·time and also regularised the excesl-> expenditure post facto except 
for a sum of Hs. 2.94 lakhs. ln October 1978, the UGC asked for a 
categorical assurance from the Umversity that it would in fut'ure 
maintain financial discipline. Ho 1vever. no such assurance was 
available on recod. 

2 2 The Committee enquired whether the equipment to be pur-
chased during a particular plan oeriocl was identified in advance 
and cleared by the visiting committee of the UGC. The Ministry 
have "tC!tC>d in ~ note: 

''While de1tTmining the allocation for .equipment. visiting 
Comm;ttees do not generallv identif~· each item of equip-
ment to be f'c~rchasL·d or indicate the (~ost of such items. 
The pracl ice genera1lv f<,llowed is to indicate the 
generr1l allocation for purchase nf equipment on the 
basis ( ,f ~m overall assessment of the stage of develop-
ment nf the various departmen1s and its laboratories, the 
3drlitional facilities to he prO\-idcri and the total alloca-
•ion within which the general development programmes 
of each universit~' are implemented." 

~ ~ To another qu~stion ;1s to how the UGC released funds re-
quested bv th(' Uni,·ersit~· from 1 ime tJ t imc and subsequently reguM 
larised the exce:-s expenditure when jt was aware of lack of finan-
cial discipline in the expenditure nn equipment. the Ministry of 
Education have stated in a written rPply: 

"While maJUng the initial allocation for purcha~e of equip-
ment, it may not always be possible to ascertain the 
Hctual cr):;t. Further, the allocation for purchase of 
equipment is made initially for the plan period as a whole. 

26 
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The University has to place orders for purchases as the 
academic programmes deve]op and the need for specific 
items arises. In the circumstances, it might become 
necessary for the pniversity to incur expenditure, with-
in of course the broad framework of the recommenda-
tions of the University Grants Commission. In such 
circumstances, the Universities are expected to obtain 
specific approval of the University Grants Commission 
for excess expenditure on account of cost escalations 
and/or purchase of items of equipment, which were not 
ori.~inally em·isaged bcforr. anv commitments are made 
for purchase of equipment. This is a continuous process." 

2.4 When enquired whether there were certain items which 
were approved by the Visiting Committee but not purchased and 
those which WPre not included in the List approved by the Visiting 
Committee and if so what was the estimated expenditure involved 
thereon. the Ministr~· have furnished the following two lists:-

1. l.ut ,( iiCI>'.I rmrl t/or r.<timatf'd rn.'t ,r r</'llf>'>lrrl.' which ~t•rrt m·l.1I ,J irr 111• pr•1(.11•a'' ~r thf 
( ·nir <r' ill' but 1crrr 1101 fmrchavd 

::\auw ol tlw Cos1 of the 
•·q 111 pmcut I'QUlpmen t 

·---·- ·------- ---~------

I. ~rhnol nf Cornput~r 
.wd Syst~m~ Sn .. nc<"~ 

II. Schnol of Lifr Sri-
emc-s 

::z. K~· to tap!' 
t'nit 

3. Tramittl"r 
· Trst.-r 

1. l'\TantonJ!" ·H,OOO '. 

.\n rlf'dt"r wa.< .placed with 
EITDC for supply of Card 
Reader but finallv they expre-
Siffl their inability to supply 
the same. 

Onlr nn!" K!"\•to·tape unit 
ha! been purchased agaiast 

th!" two originally propo3ed 
due to lark of demand for 
thi! farility. 

Xo urgeat need w.li fdt b~
ra.we g~nerally P. C.B~ 
I.-vel te.:>tin~ .11td dic&~ll\l•i, 
j, don<: lin C•.lmpucer equip· 
ment~. 

:\'o :\ieed wa! felt bv the techni-
cal staff. . 

--·--·----·-----.. ---· ... - ------ --------·· .. --------.-·--·-- .. ---- ..... 



Name of the 
Equipment 

2. Heating and 
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Cost ofth~ 
Equipment 

Cooling bath Rs. 1 I,ooo/-

3· Electrometer 
probes Rs. rn,ooo/-

4· Stimulators 
(SH) 2 R.,. I 'j,OO;J/-

5· Picommetcr R~. Io,ooof-

6. Waring Balen- R~. Io,ooo/-
der 

7· Programmable R .. fJ,ooo/-
electronic 
shutter 

II. Lisl of ikms qf a tquipmmt not included in the proposal.\ submitted to the U.G.C. but 
Purchased by the University 

I. School of Computer & 
Systems Sciences 

II. School of Life 
Sciences 

r. Analog 
C[)mputer 

·.2. M. D.S.-Boo 

:;. HP-10oo/4o 
Mini Computer 

4· ASR-33 T ~k 
type ~et 

5· Hindi-Tele-
printer 

I. Polygraph 

2. Xenon lamp 

3· Metl cr 
balances 2 

5,11 •"9::i It was felt by the University 
that it will hardly be possi· 
ble for the School to sustam 
Simulatiou and Modelling 
activity without an Analog 
Computer. 

7 I ,620 

21 ,s6o 

Thi~ was acquired to provide 
training to the students on 
the new technology of micro 
processor and micro computer. 

This was acquired for we in 
research and development in 
the area of computer archi-
t<:cture and for providing 
hands on experience for stu-
dents a~ well a> a back-up 
computing facility for E C-
J 1')20 systems. 

This was purcha-;ed as an input/ 
output device r,, MDS Boo 
micro computer. 

1'.1rchased for rc.-;earch 1t1 the 
•r~e of Hindi in computer 
1 >roce~sing. 

----· ··-- --------- .. --------



29 

2.5 During evidence, the Committee enquired how it was ensured 
that before giv!ng the subsequent gr~nt the sanctioned amount 
had been used in the right channel. The Secretary, UGC deposed 
as follows:-

"Before the second instalment of grant is given, the Univer-
sity gives a ,certificate of its utilisation wherein the visiting 
Committee visits the university and reports the matter as 
to what has been the achievement. The Commission's 
assistances is in three or four parts-books, equip-
ments, staff and buildings. Regarding books and equip-
ments, the u~ilisation certificate is g~ven by the univer-
sity itself." 

2.6 The students oi the School of Life Sciences complained in 
December 1974 th<.lt the School had spent "haphazardly" on pur-
chase of equipment wh1ch resulted in ma~:sive was~ of funds and 
accum'ulation of subs' <:mdard items of equipment. The Vice-Chan-
cellor considered the points raised by the students as of great 
~:ignilicance and constituted a working group to look into purchases 
of ·equipment costing Rs. 16.00 lakhs. In its report of March 1975, 
the \vorking group held that 'some of the purchases could have 
bt.en ,tvoided', but observed that there wus no point in opPning the 
qw·st on and going into grea~ details ot t'ach case. 

~.7 Referring to the question uf excess purchases for the School 
of Life Sciences. the Vice-Chancellor cited thl' instance of micros-
copes purchase in 1974. He stated: 

''This has been looked into. They were available through the 
STC. They were good microscopes. Since it was felt 
that the need for the microscopes will be positively there 
in the coming years, these microscopes had been pur-
chased. At that time, about a dozen microscopes had 
been purchased althO'ugh at ~he time need was for 
3 microscopes. But in 1976-77 as soon as the number of 
faculties increased and the number of students increased 
the number of microscopes fell short." 

2.8 The Committee referred to the view expressed by the Work-
ing Group 1hat some of purchases could have been avoided, the 
witness stated: 

··E~n now I feel convinced that the purchase was not un-
wise. I think, it was wise, because at that time in those 
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days, it was difficult to get import licence easily. If 
some equipment was available, it was purchased. 

The M.Sc. teaching had not started. It was to start in 19·75. 
It was felt that as soon as it was started, the micro-
scopes would be needed and when you need microscopes, 
they would not be available. So, they were p·urchased 
at ~hat time. Of course. some other . equipment could 
have been purchased instead of tha1. But I really feel 
convinced that th s purchase was not unwise." 

2.9 According to the directives of the executive council in June 
1972, specific committees were to be consti~uted before effecting 
purchases of equipment costing over Hs. 2.00<1: for purchases exceed-
ing Rs. 50,000 a university stores and equiprnent committee was to 
scrutinise and recommend the purchase before sanction was accorded 
by the Vice-Chancellor. No such committee was, however, consti-
tuted Hl Augm:t. 1980 and committees for scrutinising purchases 
upto Rs. 50,000 also did not exist in 5 out of the 6 schools. Instead. 
requirements were put forth direct]~· by faculty members to the 
Vice-Chancellor for his sanction. Up to March 1980. 35 items each 
costing over R:o. 50.000 were purchased at a cost of Rs. 51.00 lakhs 
without observing the prescribed procedure. 

2.10 Asked as to \vhy the Purcha~e Committees were not con-
stituted till Aug-.tst 1980. the Ministr:v have PXplained in a note as 
follows: 

·'The bulk of equipment was purchased by the University 
for !he School of LJe Sciences. the School of Computer 
and S;vstems Sciences. and the School of Environmental 
Sciences. Of these three, only the School of Life 
Sciences came into existence in the Fourth Plan. The 
other Schools established during the Fourth Plan were 
the School of Social SciE>nces. +he School of Inter-
national Studies. and the School of Languages. As there 
was not much in common between the academic and 
research programmes of th~ schools established in the 
Fourth Plan period, it was not considered feasible to 
appoint the university level Stores and Equipment 
Committee in the initial stage of development. 

All prop~sals for purchase of equipment were critically 
exammed by the Faculty Committees of the respective 
Schools, which went into all aspects, including optimal 
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utility and cost factors. ThE, purchases were decided on 
the basis of consensus among the Faculty of the Schools. 
E:Ven with the establishment of the other two Science 
Schools in the Fifth Plan, there was not much similarity 
among the three Science Schools, in respect of equip-
ment purchase. As such, a University-level committee 
was not considered feasibk. The university also felt 
that it was desirable to consider all proposals for procure-
ment of equipment by the £:·ntire faculty of the Schools 
concerned, rather than leaving the choice to a smaller 
number of faculty members drawn from different 
schools. 

In the initial stages, purchases were made from the firms at 
rate contract, approved by the Director General, Sup-
plies and Disposal, Govt. of India, and in some cases, 
stores were acquired from time to time by inviting 
quotations or direct from the manufac1 urers or through 
Govt. stores, like Super Bozar, Government Emporiums 
etc.. All purchase commit tee~ have been con.::>tituted in 
August 1980, and all purcha::;es ~re being routed through 
them." 

2.11 In regard to the non-formntion of Committees at the achool 
level m fine art out of six schools. the Ministry has stated: 

··Purchase of equipment b.\· different schools were made, after 
they were examined by the Fac"<llt.\· committees. Though 
these were not standing purchase committees. specially 
constituted Pure haS€ Commi1 tees. comprising the Dean 
of the School coneerned. Faculty members in charge of 
coneerned laborator:es :-~nd other exper'.s, had screened 
and recommended the requirements in each case. It may 
be added that in some schools. no signiflcan t purchase 
of equipment was envisaged and the eonstitution of 
committees for purehase of equipmen: was not consi-
dered necessar.\'." 

2.12 The Committee enquired whether the non-fnrmat.ion of the 
committees was brought to the notice cf the Exeru+.i\·e Council and 
if not, the reasons thereof. In a 'vvritten reply, the Min;str.\' have 
stated: 

"The Executive Council had delegat£'d tull powers to the 
Vice-Chancellor for purchase of equipment m March 
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1971. While further delegRting the powers to purchase 
committees in June:> 1972, by the Executive Council, 
powers delegated to the Vice-Chancellor were never 
withdrawn; and as su~h purchases were made with the 
approval of the Vice-Chancellor :n keeping with the 
delegation of povve,.~ granted by the Executive Council. 
The non-formation ot committees was not brough• to 
the notice of the Council <ls the University did not ex-
perience any procedural d ffic.1lty ;n making purchases 
~1s per the delegation to the Vice-Chancellor." 

2.13 The Commi'tee enquired whether the purchase of equip-
ment should be left to the faculty members only or should there 
be an overall university overseeing the schools. The Vice-Chancel-
lor reacted by saying: 

''In fact, the requirement of faculty :s so much that even 
with the limited funds that come, they have to fight for 
this 2nd that there is priority for this and that it is not 
that money is so much th:11 ~dl tl1e equ'pmen' c:m be 
purchas~d." 

2.14 To a. specific question whether the Vice Chancellor felt the 
need of superv:sion at the Univer:-:;tv lt·vel or no1. hP replied, "I 
accept that''. 

To a question whether all th:: pu~·ch~sed items were duly account-
ed for and entered in reg:sters 'he fin,·mce Officer of the University 
state: 

''All payments on account of purchases, tu.rniture etc. are 
paid only when the certificate is recorded that the parti-
cular item has been taken on stock ·reg.s'er. The problem 
was that when the audit was there some of the schools 
could not submit their stock register for inspection to the 
audit team (as) these were not readily available. Some 
people were on leave.'' 

In reply to a further question he stated: 

"I know one Department-Sports Department where the store 
keeper, who was in charge of these th:ngs ran away, ab-
~-nted and thereafter resigned." 



2.15 The Committee desired to know whether it was a fact that 
· 1 JNU none of the schools maintained any register showing utilisa-
ll 1 d" t;on of funds as well as register of purchase of articles, inc u mg 
purchast:s from foreign countries. The Secretnry, UGC stated as 
follows: 

"'It was only on this matter that a few years back. the Com-
mission had ~aken a decision that the Finance Officer of 
a Central University would be on deputation from the 
C&AG's Office. The idea wa'. apart from his independence, 
he will be able to devise how things should be done in 
·universities etc. This is oPP. precaution which we had 
taken. Secondly, we do not send, as menfoned earlier, 
inspectors to se2 ihe~ thinr,s. They have go'. their own 
trained staff in-built Accounts Deptt." 

PHrchnse and ·in~ta11ahcn of Com'Puter 

2.16 According to the Audit paragraph, on a proposal by the 
University .in 1970-71 for installation of o powerful computer system, 
Go\'ernment agreed in 1972 to establish the computer facility with 
tht: assistance of an international ort,ranisation (UNDP) at a cost 
'-'f Rs. 260,00 lakhs. A m ssion of tht:: international organisa~ion 

which visited the country observed in October 1974 that ancillary 
;nachi:-~ery was not available to suppcrt and justify installation of 
a powerful compu'er facility. The proposal was accordingly defer-
red and had not been revised so far (August 1981). 

2.17 Pending procurement of a powerful computer system in 
due course, Government decided to go in for a smaller computer 
and as a result of negotiations (March 1975) with a foreign country 
(Bulgar~a) a small computer was purchased at a cost of Rs. 27.50 
hkhs and installed by the January 1976. The compu 1er was expected 
by the Univers:ty to be self supporting out of income by operating 
it for 16 hours each day, for user groups. But it was operated for 
only one shift of 8 hO'urs and its income upto March 1980 amounted 
to Rs. 0.60 lakh only against an exp~nditure of Rs. 8.07 lakhs on 
maintenance. '1 he computer had productive running for 490, 565, 
680, 660 and 552 hours only during the years 1976, 1977, 1978, 1979 
and 1980 respectively and was completely out of order for nil, 106. 
135, 41 and 68 days during each of these years. In view of long 
periods of repair and little use, the finance committee of the Univer-
sity recommended (October 1978) • review of the functioning of the 
system, but no review had been conducted so far (August 1981). 



2.18 The University placed orders for an 'Anolog' computer with 
the Electronic Corporation of India Ltd. in December 1976 at a cost 
of Rs. 5.11 lakhs by diverting funds made available to it by the UGC 
for another equipment. This was required for the purpose of offering 
courses on simulation and modelling and helping the teachers to 
carry on their own research projects. 'Phe computer was installted 
(November 1978) 12 months after the scheduled date (October 
1977). The functioning of this computer was seriously handicapped 
due to non~procurement of an anc1llary equipment (a generator) 
which was yet to be procured (August 1981). The extent o! utilisa-
tion against its capacity could not be ascertained due to non-mainten-
ance of any log book. 

:?.19 The powerful computer system. \vhich was planned to be 
procured from an international organisation (UNDP) was proposed 
to be installed in a seven-storeyed library bu.ilding with plinth area 
of 1,42,800 square feet of which 36,000 square feet were earmarked 
for the computer system. The main hc;,ll (are:l: 10,000 square feet) 
where the big computer was to be installed. was being used as a 
sdence library since August, 1976. 

2.20 According to a note furnished by the Ministry, the main 
reason for poor performance of the Bulgar1an computer was frequent 
faults in the system caused by non-availability of spare parts and 
documentation. It finally stopped functioning on 27-9-1981, due to 
an unidentifiable fault in its d1sk controller. It has 1lso been stated 
that the Bulgarian suppliers are unable to supply all the spares. 
During evidence. the Vice Chancellor admitted that: 

'·My p~rsonal view is that this computer will not work. Both 
the Computers Maintenance Corporation :.md ~he Electro-
nics Commission say that they will not be able to procure 
spare parts and maintain it. It is a fourth generation com-
puter. The computers are changing very fast." 

2.21 During evidence, on being enquired by the Committee 
whether the University had revived the proposal for acquiring a 
computer under the UNDP at any time, the Vice Chancellor stated: 

''Last year the Vice Chancellor was in correspondence with 
the Ministry of Education. . . . . . . . . I do not kno\\' what 
actually has happened. He was very seriously, looking 
for a bigger computer." 
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2.22 According to Audit, as against an outlay of R'i. 100.31 
lakhs allocated for equipment in .Fourth and Fifth Five Year Plans, 
the actual expenditur~ was as high as Rs. 149.37 Jakhs till 1979-80. 
Though the University Grants Commission. was aware of lack of 
financial discipline in the ex~nditure on equipment, it went on 'releas-
ing funds requested for by the University from time to time and also 
regularising the exc,ess expenditure post. 'facto. 

2.23 According to the directives of the J<:xecutive Co1mcil in June 
J 972, specific com~ittees were to be constituted before making pur-
chases of equipment costing over Rs. 2,000; and for purchases exceed-
ing Rs. 50,000, a Univ,ersity Stores and Equipment Committee was to 
scrutinize and recommend the purchases before sanction wa"i accord-
ed by the Vice-Chancellor. Surprisingly no such committee was con-
stituted till August 1980 and committees for scrutinizing purchases 
upto Rs. 50,000 did not exist in 5 out of the six schools. Instead, 
r,equirements were reported directly by the individual faculties to the 
Vice-Chancellor. lJpto March 1980, 35 items, costing over 
Rs. 50,000 each, were purchased at a total cost of Rs. 51 lakhs with· 
out observing the prescribed procedure. The rea"ions given b.v the 
University authorities for not constituting th~ Purchase (:ommittees 
are far from convincing. 

2.24 The Committ,~e also note that while some of the items which 
were included in the l 1niversity's proposals submitted to the lJniversity 
Grants Commission \H~re not purchased, sewral items which were not 
included in the proposals were purchased. The latter inclu~ed two 
computers. the value ot' which was nearly Rs. 1 0 •~•khs. In the absence 
of the proper procedure b,~ing followed in the matter of purchase of 
equipment, there is force in the complaint of the students of the School 
of Life Sciences that the School had spent "haphazardlf' on purchases 
of equipw.~nt which resulted in massi·ve waste of funds and accumu-
lation of sub-standard items of equipment. The Working (;roup 
appointed by the Vil-e-Chancellor to look into these purchases put it 
mildly that ··some of the purchases could hun· been ~noided". 

2.25 The Committee further note that stock registers were not 
properl~· maintained: nor was proper record of utilisation of costly 
equipment maintained. Physical verification of equipment was also 
not done regularl~'· Stock registers were not shown to Audit for ins· 
pection. The Store·k~eper rather than show the stock registers to 
Audit "ran away, absented and thereafter resigned•·. It appears to the 
Committee from the facts that in the JNll. financial discipline was 
sadly lacking and presl~ribed procedu~,es had little sanctit)'. With a 
view to overcoming these shortcomings. the v<;c had decided to 
induct officer from the Office of the C&AG for financial and materials 
management. Thi"i ~a welcome move. Th,e Committee trust that the 
Universit}' authorities will take c~ue to see that all purchase proposals 
are not only given the most careful scrutiny at appropriate levels but 
also the pr,escribed purchase procedures are strictly adhered to. The 
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University will also take care to see ~t after purchase, all the equip· 
ment are properly lleeorded 811d verified periodk:ally. 

2.26 The Commitk,e aote that the University could not acquire 
a JlOWerful '-'"'mputer under the United Natio~ Development Pro-
gramme assistance as ancillary machinery could not be acquired in 
time. This proposal is now stated to have been again tak.m up. The 
Committee would await the outcome. The main han (area 10,000 sq. 
ft.) of the ·building which was constructed forit at a cost of Rs. 21.61 
lakhs is now being ased for the Science Library. 

2.27 A much smaller computer acqu11"f.,!d in January 1976 though 
expected to be self-supporting could eam only Rs. 0.69 lakh against 
its maintenance expenditure of Rs. 8.07 lakhs upto March 1980 due 
to its poor performance. Non-availability of certain spare parts had 
resul&ed in non-functioning of this computer si~c~ 27 September, 1981. 
The Committee feel tbat before purchasin~ sensitive equipment like 
a computer. the University authorities should ha,•e arranged for pro-
cur.'.!ment of adequate spare parts. ·Apparently, the University autho-
rities had failed to do so. The story ef purchase of 'Anolog' computer 
is equally disturbing. The Committee would recommend that an 
inquiry be conducted into the purcha~~s and non-function!,ng of all the 
computers of the JNU with a view to fixing responsibility. 



CHAPTER III 

ACADEMJC PROGRAMME 

As mentioned in Chapter I of the Report, the University was 
to develop in three stages. It was envisaged that on completion 
the campus would provide facilities for 10.000 students and 1250 
faculty members. In the first stage, covering period upto April, 
1980, the target was seven schools with 3200 students and 400 
teaching staff. Against this target the actual strength in the differ-
ent schools in 1979-80 was as under: 

Studrnt~ 
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Srhonl1 of str~ns:{th '" ( -·) ~trl"n•~lh If) (-) 

I '17'1•Ufl mrplu~ I '17'1_;~\ 1 Surplus 
( ! \ ( Li 

I. Social Scil":ac~, I I'! 'II -1 'I ; ~ ) ) \ ; I 
,. 

·-_!,) t 

.. J .aug1 1a!{es 120 an --12 J ()')0 I IiI :· 151 

:l· I ut l'rnational ~~ ud [ .. , )q tl'; .. 
I n.-. Ill -JH 

I· Lil< Sci •·11c•·, ~I I' I - ' '2 :,I) f~! I ,n -" 

~}' ( :nrllputrr 'l.nd 
sv,tf•nr '("JI"II("f'< 2,-, I I -I 1 lflfl ' i: ~ 

,. 
·- '.'! 

h. Em·iro >lllllf"ll tal 
"'ll'IHT~ :.!:; I 7 ·-1 I )Or) 72 ~··-..! :~ 

Crl'ath·r ;trh ,. 
~ ; -~ 7.~) ·-i'.l I' ,) l 

Total 400 ~95 -1\':i 32(1~1 :..!";",i') ··-HI 

The Seventh school. the School of Creative Arts bas not be~n 

established and the target of students and faculty mcmh~rs is also 
behind. 

3.~ In the School of International Studies, the students strength 
was less whereas the strength of the teaching staff was execessive. 
On the other hand, in the School of Languages, the student stren~th 
was more than target. In other Schools. both the student and 
faculty members strength is less than the planned strength. 
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3.3 No norms had been laid down by the UGC or the Univer-
sity, at any stage, fixing the student faculty ratio in the different 
schools. 

The cost of operation of the University per student worked out 
as follows:-

Year 

1976-77 
1977-78 
1978-79 
1979-80 
1980-81 

Cost of operation per student 

Rs. 9~505 

Rs. 9,623 
Rs. 11,155 
Rs. 10,655 
Rs. 11,680 

3.4 During evidence, the Committee enquired about the distinc-
tive features of the JNU as compared \\'ith other Universities. The 
Vice Chancellor txplained as follows: 

"We have a School of International studies. In this School, 
various programmes all over the world are taken up--
American study, South American Study. Wcs~m Europ-
ec.n ~tud;:. East European .study. West As:an study and 
so on. 

There is a school of Life Scienees etc. but there is no other 
universit~· \vhere this programme is being done. There 
is a school of languages when' about 13 international 
languages are being taught. I don't think there is any 
other universit~' where this type of programme is bein~ 
done to this extent. There is a school of social sciences 
where although basic studies ar.(~ in basic disciplines, but 
there also the students have to take course in inter-
relatpd area:;. For example. student will not be able to 
know political science or political study of any country 
unless he also knows what i'S th~ Pconomic situation nnd 
historical perspective of that countr~'· There also studies 
in inter-related disciplines should be given. This also 
is not there ios any other university. Here also at the 
M.A. level they have to take related areas of studies." 

3.5 To a question whether the student-teacher ratio in the JNU 
is considered satisfactory. The Vice Chancellor replied that the 
teacher-student ratio was very good as compared with other Uni-
versities. For example, in Science it would be 1: 5 or 1: 6 whereas 
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in the case of social sciences it would be 1:10 and in the School of 
Languages, it would be 1: 12 or 1: 14. 

3.6 Asked how did this 
other Central Universities, 
stated: 

ratio compare with that prevailing in 
the Ministry of Education and Culture 

. ,;·.j 

s. 
l\'o. 

'The student-teacher ratio in other Central Universities 
during 198.1-82 was as follows: 

Enrolment Tra<:hers Student-
Strength Teacher ratio 

1. Banara~ llindu l Tniversitl' I ,.pq [0'9 

2 • . \ligar!J :'vlnslim lJnin·rsity 

3· D(·lhi l:nivl'rsity 

6. l'nin·rMity of II nlcrabad 

I ,O}:J 

J ~
,)J 

!01 

1o·fi 

3'7 

j• 2 : I 

To a question whether the student teacher ratio in the JNU 
is considered satisfactory. 

The Ministry of Education have stated: 

"'Considering the fact that n large percentage of students of 
the University comprise 1of post-graduate and research 
scholars, the overall teacher student ratio 1: 10 is satis-
factory.'' 

3.7 According to the Audit paragraph, the various schools of 
studies did not maintain any data to indicate the number of stu-
dents, who left their studies in between and the University had 
not also examined the causes for the drop-outs. at least where they 
appeared to be heavy. A study in respect of the schools of social 
sciences and languages revealed that out of about 35,000 applications 
for the various courses of duration of 1 to 5 years. 8826 students 
were admitted upto 1979-80 and of those admitted, 3420 left the 
course without (·ompletion. While going through the records of the 
drop .. outs for the year 1978-79 in the School of Languages, it was 
observed that out of 518 drop-outs. applications for withdrawal 
were available only in 156 cases. indicating that many had left the 
courses without giving any notice. From the large number of drop-
outs, it would appear that many st"..Jdents not selected out of the 



applicants had been denied the opportunity 0{ admission to the 
courses. No bondf: for completion of courses by the ·selected candi-
dates had also been taken. 

3.8 During evidence the Committee enquired a·bout the reaction 
of the witnesses to the students leaving the compus in the middle of 
their studies. The Vice-Chancellor reacted by saying: 

"The students do tend to go out ·because they are not very 
certain as to what would be their job prospects here. 
If you look into the history of this University you wiJl 
find that in the initial few years, the students did not 
really to in for Central s~rvices and other services. 
They were committed to the academic line. This trend 
to go towards the Central Services and lAS started 
recently and there they have done very well. Scondly, 
many of the students would positively like to continue 
only in the academic programmes provided they have an 
opportunity provided they are sure that after doing their 
Ph.D there is ·something for them an-:1 1 !1ey Y/ould be 
able to get something. In this context let me tell you 
another thing also. We do another programme, i.e .. 
NCERT awards scholarships in a number of disciplines, 
in other social sciences. There also all those students 
who were selected imm~diately after the XII Standard 
are expected to go to the academic line. Since the job 
prosperts are not th~re, even these students have gone 
towards the Central services and there is a clause that 
if any student goes towards any competitive services. all 
the money will have to be refunded by the candidate. 
But that has not been insisted upon by the Government 
as there are certain constraints and is hardly feasible.'' 

3.9 He went on to say: 

"The number seems to be 1:-~rgc bccau~C' WC' have rnuntri <> l1 
those students who have left including those who have 
taken fellowships. Some students have left after comple-
ting three years and again this will not give you a cor-
rect picture because a good percentage of them have 
been selected for the National Fellowships and they have 
gone outside India to study on Government of India 
Fellowship and some of them a.re selected internationally. 
So, that cannot be considered really as a loss." 

3.10 To a question whether the University has gone into the 
reasons for the number of drop-out'S being high, the Vice Chancel-
lor replied that the University had a one-year diploma course and 
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that 5000 and oflj students had taken up part-time course and in 
that there was good percentage of drop-outs-particularly among-
the working people. He added that the University was thinking 
of dropping the one year Diploma course. 

::J.ll The Committee desired to know how many students of the 
Jawaharlal Nehru University who were getting jellowships.jsch.olar-
shiPs for research from the JNU as well as other institutions J..ikle 
J(:SSR, ICHR, CSIR,. UGC, State Governments, etc., have either 
1eft the University without submitting any thesis or have not sul>-
mitted any thesis for a number of years. According to a writtea 
reply of the M:inistry. the number of such students was assessed 
dt 332. 

3.12 The Committee referred to reply to Unstarred Question 
1926 in Lok Sabha on 4-3-1982 according to which 402 fellowship 
holders had not completed the fellowship for which th~y were 
1·egistered. The Committee desired the representa~ives of the Uni-
versity to reconcil~ the two figures. The Coordinator. JNU 
stated: 

·'402 is the figure of those who did not complete the Ph.D. 
But some of them have completed the pre-Ph.D.. course 
i.e., the M. Phil. So, 332 reflects those who did neither 
of the two and admission is made for M. Phil and Ph.D. 
together.'' 

3.13 Asked what action had been taken or proposed to be taken 
~ the University authorities in such cases, the Ministry have 
:-::ta1ed in a note: 

··A large number of fellowship holders who had discontinued 
their programme of research without submitting their 
theses, did so to take up careers in academic institutions 
or Government establishments. The training in research 
methodology received by them will be relevant and use-
ful to them in their career, and to the organisations. 
Further, the University Grants Commission guidelines do 
not provide for recovery of the amount of fellowships! 
Scholarships.'' 

3.14 In reply to another 'question as to what was the total 
amount of fellowships/scholarships paid to such students so far. ~ 
Ministry have stated: 

''The information relating to the amount of fellowships! 
scholarships paid to the students who left without com-

2549 LS--4 '1'1 I 
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plettng their studies is not readily av.ble. The Uni-
versity is in the process of compiling the figures which 
will take considerable time and effort. The amount of 
fellowship in respect of 203 cases compiled so far works 
out to Rs. 16,59,401.23."' 

3.15 The Committee desired to know whether any bond was 
filled up by the students providing for recovery of amounts paid 
on fellowship in case of droP-Out. The Coordinator informed that 

-'there was no bond system. In reply to another question, the Vice 
at&ncellor stated: 

"Sir, in this connection, may I just for information refer to 
the matter of the National Sciences Research Scholarsnip..r.: 
scheme? There is a bond system there that if a student 
after getting the fellowship leaves and goes for any other 
job, then he will have to refund all this amount. Bul 
even in those cases the Government of India has been 
very lenient and the recovery has not been made." 

3.16 The Secretary, UGC added: 

"The ma;n purpose is that if he leaves in between, he has at 
least learnt something which will be usetul to him in hi<> 
work. The number of those leaving in between may be 
a little larger here as compared to the other universities 
but even in those cases where we have given fellowships 
people have taken upto four years and sometimes even 
six years, to submit their thesis because of the subjects 
they have taken or becaUse of some other difficulties. This 
condition bas not been practically laid down since the 
institution of the award of felloW5hip.'' 

3.17 Asked whether the specific purpose for which fellowships 
are given-teaching or research-is served in case of drop-out, the 
Secretary, UGC stated: "I would have to admit that this is not 
•erved in the case of those who leave it. 

3.18 In reply to a question, the Secretary of the Ministry stated: 

'We have to look at it and also see what is the practice, which 
is being followed in other organisations. . . . . . A proper 
analysis will have to be made. I will take it up in the 
next meeting which the Chairman of the UGC will he 
calling." 
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3.19 According to the Audit paragraph, in the Schools of Life 
Sciences, Environmental Sciences and Computer & Systems Sciences, 
the equipment procured was 222, 122 and 165 per cent of the plan 
proposals, whereas student population was only 46, 67 and 26 per 
cent of the planned strength. This would indicate that the courses 
eonducted were not sufficiently attractive despite creation of ade-
quate facilities, which consequently remained underutilised. 

3.20 The Committee desired to know as to why the planned 
student strength could not be achieved in Science Study whereas 
procurement oi equipment was far in excess of Plan allocation. The 
lrfinistry have submitted the following note: 

"The Science Schools had to be built from the scratch. Th<.:y 
required substantial inputs in terms of laboratory equip-
ments, buildings and other physical facilities to become 
viable. It is quite possible that the funds initially sought 
from the University Grants Commission for procurement 
of equipment were not realistic in terms of tbe require-
ments of the academic and research programmes of the 
schools. The main factor for increase in expenditure on 
equipment had been escalation of cost of equipment by 
about 15 to 20 per cent per year. Even after having spent 
funds in excess of the plan allocation for building ttp 
laboratory and equipment facilities, the facilities created 
so far are just enough to sustain on going academic and 
research programmes of unconventional disciplines like 
Computer Sciences, Environmental Science and Life 
Sciences. which are relatively new to the Indian Educa-
tion scene. Moreover, it would not be proper to com-
pare the procurement of equipment with enrolment of 
students. 

The planned student strength was based on corresponding 
resources like size of the faculty and other inputs. The 
details of planned and actual strength of teachers and 
students is given below: 

Name of School Plannrd st rrn~t h !\ct ual st rr.ttl{th 
------·-- -------

faculty stud(;nts Faculty stud•nh 

1. School of Life Sciencrs. 3} ~JO ':.! 1 •"t-
~.) 

~- School ofGomputn and Sy~tnus Sciences ~9 I ()tl ll -C> ,,_) 

1· Schoof of Environm~ntal Scirucrs. 29 100 17 ~::; 



44 
3.21 According to the Audit fparagr&ph, the Centre for studies in 

Science Policy was established in 1972-73·. It had admitted 40 stu-
dents .in M. Phil/Ph. D1 since its inception, in 1972-73 but failed to 
turn out a single Ph.D. upto 1979-80. Only 4 students were awarded 
M.Phil degrees. In AugUst 1981, six students were on roll with a 
faculty strength of three. The remaining 30 students had left their 
studies midway. 

A review Committee set up by the Vice Chancellor observed 
(June 19'79) that: 

(a) the Derformance of the Centre was far from satisfactory 
considering the 'drop-outs over the years, 

(b) the centre had not succeeded in in~g:rating rerea.rch with 
teachjng programme and the objective of developing 
science policy as an independent applied discipline had 
not been realised; 

(c) the gei.,eral atmosphere of the cent:re was not conducive 
to academic work and; 

(d) it has ceased to be a viable set up where serious academic 
work could continue. 

Accordingly, on the. recommendations of the Committee, all fresh 
admissions were frozen for 2-2 years until overall atmosphere in the 
centre improved. 

3.22 The Committee desired to know the objectives of the Centre 
and to what extent the same had been achieved. In a written reply, 
the Ministry have stated: 

"The Centre for Studies in Scienc~ Policy was established in 
1970. The main objectives of the Centre were that it 
should develop a conceptual framework and the methodo-
logical tools necessary to study, analyse and communicate 
the dynamics of development of natural science and tech-
nology in Indian culture and society. Particular emphasis 
was to be placed on the need to examine science and its 
inter-action with society from an Indian perspective, free 
from the prevailing formulations derived from European 
experience. The centre should build up high-quality 
experience to Science in Policy problems. _Necessary 
analytical capabilities may also be developed m various 
sector, such as nuclear, space, communications. demo-
graphy, education, etc. 
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With the passage of time, it was felt that these objectives were 
not achieved, and that the Centre had ceased to be a 
viable aca:demic unit. The Executive Council in its meet-
ing held on 20th February 1980, deCided that the Centre 
as an administrative structure, be suspended until such 
time as the need for reviving it manifests itself.'' 

'3.23 The Committee desired to know the main finding of the 
various committees which had gone into the working of the Centre 
and follow-up action, if any. taken thereon. In a note, the Ministr-v 
have state·d: . 

"The Academic Council of the University, in September 1977. 
constituted a Committee of which Professor Yogendra 
Singh was the Convener, to .. ~view the work done by the 
Centre during the last five years, and how far the objec-
tives for which the Centre was set up, have been fulfilled. 
The Committee came to the conclusion that a Group of 
nine members drawn from various disciplines b._.. set up 
to plan out joint research and a viable teaching pro-

gramme in the field of science policy, and that in the mean-
while, no new appointments at the junior level should 
be made, and all fresh admissions should be frozen at 
least, for a period of 2-3 years and a special Research 
Centre mav be created within the purview of the existin!! 
Centre."' 

3.24 The Report was considered b:,· the Academic Council ~mct 
the Executive Council of the University. The Executive Council in 
April 1979 decided to constitute a Committee under the chairman-
ship of Dr. V. S. Jha to identify causes responsible for the stat'_' of 
affairs reported by the Y ogen'dra Singh Committee and to recom-
mend remedial measures for future course of action The main 
findings of the Committee were as follows: 

(1) The Centre as an administrative structure should btr 
suspended until such time as the need for reviewing it 
manifests itself; 

(2) A 9-Member Expert Committee should be constituted to 
formulate a workable programme for the study of Scien('e 
policy as ::1 new discipline. 

(3) M.Phil and Ph.D. students on the rolls of the Centre 
should be given every opportunity to complete their W()r-k 
and continue further work. if called upon to do so. 
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( 4) The faculty members should be absorbed in the existing 
schools as best as }>06sible. 

(5) Th~ administrative structure of the Centre should be 
reVIved for the new specialised field of study on the 
advice of the expert Committee. 

3.25. The Re~rt of the Jha Committee was consirlerect by the 
Execut1ve Council on February 20, 1980, and the Centre was sus-

. pended as an administrative unit. A nine-member Committee-
under the Chairmanship of Dr. R Ramanna was constituted in June 
1980. to f0rmulate a workable programme for the study of scien; 
nolicy in the university. The main findings of the committ~e are 
;··s follows: ' · ' 

(1) In the field of scie~ policy. studies could be undertaken 
on a number of topics, such as Law of the seas, Sciencr> 
Education. Energy options etc .. and as much it does not 
seem nec€ssary that a centre for studies in Science policy 
should exist. as the subject matter of re-search involve: 
a number of disciplines. A teaching programme for 
M. Phil, in the field of science }Xllic:v should evoh·e out 
of a more active research centre as in tho etlwr inter 
disciplinary fields. 

(2) The work could easily be done in the oth('r cen tJ es nf th1 · 
university, and the centre be com'erted into a research 
unit till such time as the res-earch pro_r:;rammP ha:-. 
achieved a certain international status. 

(3) The existing faculty members should be E-,riven an option 
either to join another Centre or to remain in the speci<d 
research Centre. 

(4) The students registered for Ph.D. with the Centre should 
be adjusted in the other exjsting centres of the university 

3.26 The Report of the Committee was considered by the F..xecu--
tive Council of the University in January 1982. The Exo:x:utive 
Council decided to revive the academic programmes of the Centre-
1n phases and to strengthen them. The Council also decided to set 
up a programmes committee under the Chairmanship of the then 
Vice-Chancellor to formulate the academic and research program-
mes of the centre. The Committee has not submitted its Rep<>rt 
~far. 

3 17 . ID the first phase of the development of the Jawaharlal 
N~ University. 7 Schools were to be set up. Of th~. six bS'fe 

f 
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already oeen set up and th,e seventh-the School of Creanve Arts-is 
"ti.IJ to come into existence. The Committee note that the academic 
and stud~t strength is less than the planned target in all t1J.e Schools, 
fhe cxception.q bring the Schools of International Studies and Langu-
~·~c~. According to the latest figures (1st Ji'ebruary, 1983) furnisbed 
by the Mini~try. a.,. again.~ tb,e planned ~1rength of 250, 100 and 100 
~tudents in the Schools of }jfe Sciences, Computer and Systems 
~eences and of .Euvironmental Science, the actual strength was 125. 
78 and 45 students respectivel}'. This indicates that tb,.e courses 
offered by th(• .JNll in these Schools had not yet proved to be sufficient-
J.Y attractive to the students. As the equipment procur.~d in those 
'-.dwol'> W!Js 222. H~5 and 122 per cent of the Plan proposals, and the 
;tduai shr.dent stn:-n~th far leo.;s than that planned, there wa~ gross 
andt·r-utHi,ation of equipment in tbe~f SchooL~. Thc Committee would 
llkl' thl' l 'nhc~at~· authorities to analyse tht: causes for the under-
1 It ;H..,ati.tm of the caparity of Science Schools created at hea''Y cost 
1!td to initiate snitabte measures for their optimum utilisation. 

J.2X The 'ariou~; Schools of Studies did not maintain anl data 
; r-) imFcatt· Hw numbl·r of ~1udent'i who did not complete their studies. 
Hontn·r. a stud~· in respect of Schools of Social Sciences and Langu-
•q.':l'" rt'\Taled tiw.t out of 8826 students admitted to various courses 
u.f duration of 1 to 5 years upto 1979-80. 3420 students bad left the 
·"Ollr't·~ y, itlw;,t ('mnrlding.. As th.~ 8826 students had been select-
ed out of about 35,000 at•plicants. the manm•r of selection did not 
'it't'JU to hl' sati-.fac1e,r~· in Yil'W of the hea-,·y drop-out~. Further the 
JH'r<l;!l' cost nf opemtion of the {lniwrsit~· prr student heing mrer 
1{.,. 11.000 !Wr annum the order of the unproductin~ expenditure on 
Lhc drop-out" can weB be im;~~.6ncd. The Ct,rnmit1ee think that tb,':' 
eontl'ntion uf tht· \lint<-1n that those who leit the courses in the middlc 
~f.'arnt something which ~·ould be u~eful to them in tb.dr careers is a 
poor consolation. They nt-ed hardly point out that fellowships/ 
'-t·bolarship\ are givcn b~· tht· l'nh·ersity and ,·arion~ other bodies for 
specific objectives and the objectiY,.:~s for which these are ~iven and 
these ~H'l' not ~n·t.-d when such students lea·n~ tht'ir ~di~ without 
('OmpJcting. In the opinion of the Committt•,•.:-. an indepth analvsWi of 
t!'w rca~ms for the students discontinuinJ! the courses is c-.dled for. In 
thi' connection. the Committee would draw a~tr>ntion to the observa-
tion made h\· the Vkr-Chancellor in el·idenct.• 1>-rfore the Committee 
that in the initial stages. the students were committed to academic 
l'3fl't'r hut of lat,"-' they were going in for Ch·il Sen-ices as the~· were not 
"-Ufl' about their pr04iJll'«'fs after comple'inc th~'iT studiec;.l rcsearch in 
the .lNIJ. Th," Committee would like the Mini~n· to takc effective 
..;teps to di'al ~ith the problem of drou-out.~. In pnrtirular. the Com-
mittee would like the Ministrv to examine the feasibilitv of mtJ'oduc.. 
i.nP, a suitable bond whcrch\' Scholarship (Fellowship · holders ~ 
obHJ!,~ to complete their studies. 

3.29 ·lhe mo\1 dismal perfonnance has been that of ftte Cea~ 
tor Stndi~ m Science PoJky. This Ct>n~re h3d arlmitted 40 ~ 
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ia M.Phil/Ph.D. Progranunes since it' in~eption in 1972-73 but bad 
failed to produce a sing~e Ph.D. upto 1979-go. Only 4 students were 
awarded M.Phil Degree and in August 1981. (, student.., were on r0U 
with a faculty strength of 3. The ·remaining JO ~tudents had h.•n 
their studies mid-way. A review committee S,'..'t up h)' the \' iCl'-
Chancellor inter-alia observed that the ~bjectivc of dl·,clot•ing .'>cicnce 
policy as an independent appl'.~ discipline had not b('cn rcalisl·d and 
the general atmosphere of the Centre was nut (.'Ondt,:..'iH· to :Jcadl·mir 
work. On their rt~commendation of the review commitH·t. ali tn·sh 
admission;.; were fr01cn for 2-3 years until the m (•t·all atnw ... phen.· i11 

the Centre improved. In Januar~· t9X2, tlw l·>.;·l'ufi' (' ( 'onn<"il h:1!! 
decided to rCl'i\e the academic progran:mcs Of the f'rn!rc in phase ... to 
strenf?;(hcn them. The Coundl had alsn d1('cided In "il'l up a Pwgram-
mes Committee under tht' chairmanship of tht· \ kc-( 'hanccllnr to 
formulate the academic and resea•rch programme of tiH:' ('(.•ntr:·. 
'lbe Programme Committee had not suhmit1(~d ib repmJ .;o far. ·nl .·· 
Committee would like to know further dev,dopments. 



A. Administrative Staff 

CHAPTER IV 
ORGANISATION 

For the Fifth Five Year Plan, the University proposed a non-
tea~hing staff strength of 745 and observed in its report as under: 

''While we are not in favour of increasing the administrative 
staff unnecessarily, we are examining how we can curtail 
the administrative staff and maintain standards of effi-
ciency. However. the requirement of mm1mum staff 
needed during the Fifth Plan period as shown 1n schedule 
XIII seems unavoidable at this stage.'' 

4.2 The proposed strength of 745 in the administrative staff cate-
gory was also fully endorsed by the first visiting committee. The 
number of persons in position had, however, been appreciably in 
excess of. the recommended strength in most categories. as per par-
ticulars below: 
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4.3 The fact that the University was over-staffed on the adminis-
trative side was within the knowledge of the University before new 
posts were created with the approval of the UGC, because its finance 
Committee had made adverse observations on this fact on several 
occasions, in particular, in October, 1977 it had observed that the 
' I 
mcrease in the number of the non-teaching staff employed by the 
University was abnormally high as compared to the increase in the 
activities of the University. The plan provision for the period up 
to 1978--79 for the non-teaching staff amounted to Rs. 16.00 lakh.~ 
whereas the actual e:Kpenditure amounted to Rs. ·64.66 lakhs upto 
J 978-79 and Rs 66.57 lakhs up to 1'979-80. 

4.4 When enquired why the number of non-teaching staff em-
ployed by the University was so high as compared to the increasE' 
in activities of the University, the Ministry have submitted the 
foil owing reply: 

''About 20 per cent of non-teaching staff are engaged to look 
after the needs of 9 hostels in which 1800 students reside. 
Further, the fact that the University is at present located 
on two campuses, 2 kilometres apart from one another 
is also partly responsible for deployment of more staff. 

There were some unforese€n reasons in the 1ncrease in expen-
diture on non-teaching staff during Fifth Plan period. 
These include upward revision of pay sca1es, based on the 
Third Pay Commission's Report. sandion of additional 
instalments of D.A. from time to time and the implemen-
tation of an agreement signed by the University with the 
staff association in April 1977, when the Vice-Chancellor 
and other functionaries were ~ ~raced, under which some 
45 employees were given promoUons and about 60 addi-
tional posts were created." 

4.5 As to why the actual expenditure on non-teaching staff rose 
HJ Rs. 64.66 lakhs during the plan period as against the allocated 
;.~mount of Rs. 16.00 lakhs, the Ministry have stated in a note: 

''The e~nditure estimated by the University on non-teachi~g 
~taft during the Fifth Plan period was Rs. 36 lakhs. Wh1le 
:.mmunicating approval to the Visiting Committee'& 
recommendations, the Unive.r<>ity Grants Commission had 
indicated a provision of Rs. 16 lakhs to meet the expendi-
ture on the non-teachin~ staff. A!;!ainst an estimate of 
Rs. 36 l&khs submitted by the University, partly because 
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of pressing need of the University and partly because of 
the reasons given in para ........ above, the expenditure 
on non-teaching staff in the Fifth Plan was considerably 
more than was indicated bv the University Grants Com-
mission." 

4.6 Asked if there were anv norms in regard to strength ot 
administrative staff, the Ministry have stated as follows: 

"The University Grants Commi~sion has not so far prescribed 
any norms for the appointment of administrative stat! in 
the Central Universities. Posts of non-teaching staff are 
normally created in these Universities as and when need 
arises, and after processing the proposals through the 
authorities, namely, the Finance Committee and the 
Executive Council. In the circumstances, it has not been 
possible to ensure the application of any standard criteria 
in the creation of and appointment to various categories of 
non-teaching staff. 

The question of rationalising the structure and cadres of non-
teaching staff in the Central Universities has been under 
consideration of the University Grants Commission. At 
the last meeting of the Commission it has been decided to 
evolve standard procedures for review of the non-teaching 
cadres and establishment of Work Study Units in different 
Central Universities for this purpose." 

During evidence. the Coordinator of the University stated: 

"There is some gap in between. It is not 745 ........ At the 
. ood of the Fourth Plan, the figure was 638 and we asked 

for 265· in the Fifth Plan period. The figures also include 
hostel :ctaff attached to 7 to 8 haste Is. . . . . . (The increase) 
is 93 over ad above what we had asked for. I am sub-
mitting the reasons for 93. 30 to 35 was because of the 
establishment of two new schools." 

The witness further stated: 

'· ...... When we prepared the Fifth Plan proposals, the 
question of developing a site which was 2 km. away from 
the existing new campus was not taken into account. For 
that, we had to maintain a separate sanitation and main-
tenance staff'.'' 
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4.6A The Committee enquired whether, as ,required by the pres-

cribed procedure, all the proposals for creation of posts of non-
teaching staff were first processed by the Finance Committee and 
the Executive Council. In a written reply, the Ministry have stated: 

"The Vice-Chancellor has been delegated powers by the 
Executive Council to create non-teaching posts the maxi-
mum of the pay scales of which does not exceed Rs. 1000/-
and as such in most of the cases such posts had been 
created by the Vice-Chancellor. However, all pro.'(' ;ab 
for creation of posts are now placed before the l''inance 
Committ-ee/Executive Council befo.re any appointm~nts 

are made.'' 

4.7 The Committee note that as against the studeDt strength of 
nearly 3000, the strength of administrative staff in the JawaharlaJ 
Nehru University was a little ov,er 1,000. According to Audit. the 
Finance Committee of the lJni,versity had made adverse observation.., 
on this aspect on sel'·eral occasions and, iu particular. it had ol~rved 
in October. 1977 that increase in th,~ number of non-teachin-g staff 
was ''abnormally high" as compared to the increase in the acthitit'.'i 
of the University. The Committee further note that as against tlu." 
plan provision f'f Rs. 16 lakhs sanctioned by the lJnivcrsitl (;rant' 
Commission for th,'! non-teachin~ staff of thl' llnh·ersitv for thl' .Fifth 
Plan period and the llniversity's own estimate of Rs. 36 lakh.~. thl" 
actual expenditure amounted to over Rs. 64.66 lakhs. No sa.tisfactoq 
explanation for this phenomenal increase has been given. Tht> Com-
mitt~e note that the University Grants Commission has now decidt'rl 
to evolve standard procedures for review of non-teaching cadres and 
establishment of Work Studv Units in different Central Universities. 
The Committee desire that ~n ind.~pendent study of the existin~ non-
teaching staff position in tbc Jawaharlaf Nehru llniversit.v be carriNI 
out at an early date. The~: also desire that the Staff Inspection lJnit 
of the Ministry of .f'inance or a body similar th.'!reto should be ap-
pointed to undertake a work study of the staff streneth of the JNll and 
fbr: norms for different jobs without delay. The stall, if ny, founrl 
surplus should be suitably re-1'1eployed. 
B. Payment of Overtime Allowance 

4.8 Inspite of increase in the number of staff members, the 
University incurred expenditure on overtime to the extent of Rs. 11.05 
Ia.khs during the Fifth Year Pla11: period. For 1979-80 and 1980-8 1 
the original budget estimates for overtime were Rs. 3.00 lakhs and 
Rc;. 4.00 lakhs but were revised to Rs. 4.00 lakhc; and Rs. 6.00 lakh'> 
and the actual expenditure amounted to Rs. 6.63 lakhs and Rs. 8.0~ 
lakhs respectively. This happened d~spite the .concern . ex.pr~sed 
(October 1978) by the Finance Comm.tttee on the mcrea.se m overtime 
a4lowflnce and its instructions for the need for devising some mccha· 
nism on priority basis for reducing the expenditure on evertimc. 
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4.9 The Committee enquir..xl as to why there was abnormal in-
crease in expenditure on O.T.A. in spite of increase in the adminis-
trative staff. The Ministry have explained it as follows: 

''The increase in the OTA expenditure was due to the fact that 
the university is yet to have a provision for leave reserve 
among various cadres and categories af the staff and 
particularly the essential staff who had to be deployed to 
avoid any dislocation in essential services like-secuTity, 
sanitation. messes and hostels, electricity Wid water sup-
ply, air·conditioniug plants and library. Yet another 
reason for increase in OT A expenditure was increase in 
the DA and ADA sanctioned by the Government of India 
from time to time in the period under reference ... 

4.10 The University claimed in December 1981 the earnes1 
efforts were made to reduce the quantum of OTA p&id to the staB' 
and as compared to June 1981 a reduction of 30 per cent had heeD 
achieved in October 1 981 (Audit para relating to this was issued in 
August 1981). 

4.11 In another note the Ministry has stated that in instructions 
of the Finance Committee were brought to the notice Clf all the con· 
troJJing officers for effecting economy in the expenditure on OTA. 

On a query from the Committee, the Ministry have furnished the 
tollowing st~ment showing month-wise expenditure on OT A from 
November 1981 to October. 1982: 

... --------------- ---
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4.12 Th, Committee note that in spite of iaaease in tbe streagth 
of administrative staff, the Univenity had to incur expenditure to tbe 
tune of OVI!'f Rs. 11 lakbs on overtime during the Fifth PlaD period. 
'The Committee also note that as against the revised estimate of 
Rs. 4.00 lakhs and Rs. 6.00 lakhs for the years 1979-80 and 1980..81 
respectively, the actual expenditur~ on payment of overtime aDo~'3DCC 
had been R~. 6.63 lakhs and Rs. 9. 03 Jakhs, respectively. Tbe claim 
of the University that there bad been a reduction of 30 per cent in 
payment of m·ertirne allowance in October, 1981 has no meaning in 
the light of the fact that during the 12-montb period ending October. 
1982, tb,e onrtime aUowance amounted to over Rs. 9.65 lakhs a~o; 
against Rs. 8.03 lakhs in 1980-81. In the opinion of the Committee. 
4o,1JCb large payment of m·ertime allowance is largely a management 
failure. The argument advanced by the Ministry, that overtime 
allowance bad to ~ paid because there was no leave rt.>sene is not 
convincing in l'iew of the fact that there was surplus administratil"C 
std. The Committee desire the Ministry of Education to impres." 
upon the Jawaharlal Nehru University authorities the imperative need 
of reducing the payment of o\·crtime allowance to the barest miahnom. 



i • CIIAPTER V 

FINANCIAL MA1*l'ERS 

A. Finance, Audit1 and Accounts 

The University is mainly financed by grants from Government 
through the University Grants Commission. A summary of receipts 
and -payments of the University for the years 197~ 76 to 1979-80 
showed that there were closing balances of &. 100.72 lalcbs, 134.84 
lakhs, 97.03 lakhs, 17.14 lakhs and 55.81 lakhs as on 31st March, 19'76. 
1977, 1978, 197§ and 1980, respectively. 

5.2 The accounts of the University are audited by the Comptroller 
<Uld Auditor General of India under Section 19 (2) of the C&AG 
(Dutie6, Powers, Conditions of Service) Act, 1~1 and the audited 
accounts are placed before Parliament. 

5.3 The Committee enquired the reasons for heavy closing 
balance during the years 1975-76 to 1977-78. The Ministry of Edu-
cation have furnished tire- following information: 

"The position of closing balance of these years is as under: 
-- -~----- ------------

Yr-:.r 1\.bint~na- :r.~nu~r- D{posit VI th Plan Tvt ;c\ 
11~!" account lteu 1-'und .\cC0\U1 t .\r.coun• 

.\/C 

- -- - "-~----· 

R.ccpt. B:~l. Recpt. Hal. };ialanc-~" H.ilancr· 

(Rup<Ys in l<>.ldJ>i 

_).(1 19.9!) ·1· 02 10.~7 8 I. ~,: >K.'.:~ 

lot.40 :J.7. 16 6 ... :.! Pl-94 loG. or. ! H·n• 
0.21 j2. 77 6.so I fl. 1.! -- dl ,. - jJ ~ 

---· -- -· 

Main.tlenance Accounts 

5.4 The closing balances Wlder Maintenance Accounts represent 
a negligible percentage of the total receipts which signifies that th£' 
Univ-ersity has proper budgetary procedure. 

l'1,tnnarked Fund Account 

5.5 Grants under this account a.re generally meant for "Fell.ow-
~ips and Scholarships", projects and other specific purposes. 'nle 

i5 



56 

accounts are maintained on the fina.J:).cial year basis i.e., from Ap:rlil 
to March of the next year whereas the fellowships/scholarships are 
s~mctioned for .the academic year beginning. from July ·to June next 
year. Thus~ every year Fellowships/Scholarships for three months 
from A~ril. June is carried over to the next yea.r. 

5.6 Moreover, as the progress of various projects is not always 
unifonn. it affect.c; the expenditure resulting in excessive closing 
balances. In case of plan grants, closing balances are likely to be 
higher because the grants received in February-March can be utiliMd 
mostly in the next year. 

Depo~ir Account 

5.7 Variou~ deposits such as security from students contractors, 
' students' aid fund, students' welfare fund, Provident Fund of the 

staff' etc. are not required to be refunded at the close of the yeaT. 

Plan Account 

fl.S The total plan grants received from the UGC during the year 
1975-76 to 1977-78 were of the order of Rs. 215 lakhs. 163 lakhs and 
90 lakhs: respectively. 

;:i-,9 Bulk of these gran~ were received towards the close of the 
respective year (1975-76---81.25, 1976-77-122.89 and 1977-78-68.m). 
Besides in 1975-76. the Department of Electronics paid a grant of 
Rs. 6.50 lakhs towards the purchase of a computer which was utilised 
in 197&-77. Similarly, from a grant of Rs. 21 lakhs received in 1976-
77 from the Ministry of Education, liT and NCERT for construction 
of the building Of the Kendriya Vidyalaya, an expenditure of Rs. 5.96 
lakh.s only could be incurred in the year, leaving an unspent balance 
of Rs. 15.04 lakhs. Rs. 12 lakhs received from liT and NCERT in 
H177-78 for the same purpose also remained unutilised. The Uni-
versity has a revolving fund of Rs. 20 lakhs for stock suspense out 
of which [L'l amount of Rs. 6.84 lakhs, 12.28 Iakhs and Rs. 16.63 lakhs 
re.rnailled unutilised during 1975.76, 1976-77 and 1977-78 respectively. 
AU these factors resulted in excessive closing balances. 

5.10 The University does have a systematic budgeting procedure 
to regulate the expenditure. However, in the case of expendi~ 
on Capital Works and acquisition ot equipment, the actual payments 
have to be regulated in accordance with the terms of contract, apq. 
not rn.erely on the basis Of the availability of funds. Hence the 
large closing balance under Plan accounts during the year under 
reference ,. 
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5.11 In another note, the ~ have explained the proceduJ,"e 
cf release of :fUnds as follOW'S: 

"The University Grants Commission while .releasing the grant& 
takes into account the actual expenditure incurred as 
reported by the University and the requirements of the 
funds for next six months. Th~ Jawaharlal Nehru Uni-
versity is a central university and all the funds are to be 
provided by the Commission. In order that the University 
is able to meet the requiremenU<;, the grants have to be 
released in advance. Some projects involve substantial 
expenditure and grants have been released keeping in 
view the reqUJirements of the University. However, in 
some cases due .to various difficulties the university could 
not actually utilise the grants resulting in large unspent 
balances." 

B. Utilisation of Grants 

5.12 A summary of grants received by the University for spec1fied 
purposes from UGC, the Central Government and other sources• 
dp.ring the five years ending 31st March, 1981, the expenditure incur-
red and balance outstanding is as under: 

Opr:ning halanrr of unutilisc:d gr~nt l;7 .01 g6.03 66.89 (-)11.1~ 

lr.14. 9'; 93·42 87.~0 j8. 17 

H. -;-i. :3·99 4·36 g.68 

1•.62 I. ,s I. :JO 

Othns 21. 4n 30. 8{; 12. !10 I I. 88 I0.4S 

ToTAL: 

l~xpnu!it Hrt· during thr y<·ar out of 
gr:ultsfrom CGC tt5· :!·~ 13 1 ·97 '5 ~-51 ~l7. 50 7•). 97 

<..:cntral G<IV('rnm::nt Q. 77 8.05 ~- 10 ... jl 10.35 

FoT• i <Jn Govrrnmrn t' . o. 70 0.24 0.~ o.n (). 87 

Oth<"n II otJ 17. 15 ~0-33 l.j.. 67 9·3-l _____________________ ....,. 
157-41 t83·55 77·65 

Gloaing balancr 66.8g (-)ll.ll.l 

•Indian Council of Social Scicnct: Re;,~Cilrcb Cuuncil of Sckotific & lodustrial 
R.etearc:b, etc:. 
2549 LS-5 
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5.13 The Audit para points out that the regular maintenance ,and 

capt~ expenditure were made from the block grants received from 
the TJGC. The progressive net balance of block grants at the end of 
the each of the five years 197~77 to 1980-81 amounted toRs. (-) 24.64 
lakhs, Rs. (-) 44.95 lakbs, Rs. (-) 72.30 lakhs Rs. 2 lakhs and 
Rs. 4. 51 lakhs respectively. 

5.14 The Audit in a test check of records of'the JNU found that 
it had incurred expenditure on several items in anticipation of 
grants and had also incurred expenditure in excess of grants on 
several items. As on 31 March, 1981 the overspent amount awaiting 
reimbursement worked out to Rs. 46.03 lakhs. This· excess expendi-
ture was met mainly by diversion of the unutilised grants on certain 
items. The year-wise analysis on unutilised grants is given below: 

------------ -----------
•972-73 . 

1974•75 . 

1975·76 . 

'976-77 . 

'97?-78 -

1978-79 . 

Jg?g-8o . 

JgSo-81 . 

Rs. in lakl~( 

O·Oj 

(1- , n 

t·0C.: 

q·Bo 

------------ --------------- -------· 

Such diversion of funds included the foUov.-ing two cases: 

(i) A sum of Rs. 10.50 lakbs released for construction of an 
earthen dam in March 1977 was utilised to the extent of 
Rs. 0.64 lakh only towards investigation whereafter the 
work was abandoned. No refund was made, but by 1980-81 
the excess release was progressively adjusted. 

(ii) A work1 of construction of a prima.ry school building wa;,; 
executed at a cast of Rs. 4.68 lakhs by December 1977 by 
diversion of funds intended for other purposes and no 
grants had been released therefor as :vet (September, 
1981). 

5.15 The University has however, stated that the decision for 
construction of the school building was taken by a high power com-
mittee in July 1975 in the Chamber of Mintster and as per UGC 
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communication of July 1976 it was also decided that the cost of 
construction would be paid by the Ministry. 

5.16 When asked to explain why no financial discipline was main-
tained by the University, the Ministry replied in a note as under: 

"The University Grants Commission approves various pro-
grammes of development for a plan period. Within the 
ceilings of grants approved for each programme, the first 
instalments of grant is sanctioned on an account basis, 
and the subsequent instalments, depending upon the 
progress of expenditure. As the pace of utilisation of 
grants for all prohtrammes is not even,, it becomes neces-
sary sometimes to utilise the unspent balance under the 
head to meet the immediate requirements under another. 
Such adjustments become necessary purely as a ways and 
means support. particularly when the flow of grants from 
the UGC does not always keep pace with the progress of 
work seParately for each project. It will, however, be 
ensured that there will be no delay in the adjustment of 
expenditure in such situations, and that excess expendi-
ture on particular projects is claimed from the UGC, as 
SO{jn as it is incurred." 

~J.17 To another question \Vhy huge balance were allowed to 
accumulate by UGC. the replv was: . . . 

"'The University Grants Commission has indicated that it 
release~; grants for plan and non-plan scheme separately. 
In case of plan grants, they are released separately for 
each scheme as per progress of expenditure. If the grant 
is released in February-March, of a year so that the Uni-
ver!-'it'' can meet the requirements during the next six 
mnnths, thern would be unspent balance at the end of 
lln~mcial :vear. The Commission exercises proper Control 
in this regard for each scheme but sometimes the Univer-
sity is not able to spend the amount as per its require-
ments indicated in the demand and the grant remains 
unutilised for sometime." 

5.18 The unspent balances at the close of years beginning with 
1978-79 on plan account were as follows: 

1978-79 
1979-80 
1980-81 
1981-82 

Rs. 8.04 1akhs 
Rs. 4. 73 lakhs 
Rs. 8.99 lakhs 
Rs. 17.22 lakhs 
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5.19 Explaining the financial control exercised by the UGC, the 
Ministry have stated in a note: 

"The release of development grants to varioUs Universities by 
:the UGC is not made on the basis of specific allocation 
made to each university. The disbursement of develop--
ment grants is made by th.e comm.is:sion on the basis of 
the progress of expenditure conununicated by individual 
University in respect of the schemes/programmes 
approved by the Commission, and for which some grants 
have already been sanctioned. In several cases, such pro-
gress reports have to be accompanied by copies of docu-
ments to substantiate the claims of the University in 
l"e>-pect of expenditure incurred. Further, the Commis-
sion makes an attempt to satisfy itself as far as po~ible. 
that mwe grants are paid to those Universities, which 
have already fully utilised the earlier grants. Since the 
number of Universities involved is very large (abou1 
eighty Universities received development grants from the 
Commission), the process of actual disbursement of grant 
gets staggered leading to high releases towards the end 
of the financial year. In cases, where the tommission is 
satisfied that grants are due, further disbursements are 
made without any delay. The practice follo~d by the 
Commission i"s to insist on submission of p.roper accounts. 
including supporting documents, before claiming fresh 
instalments of grants. This procedure ensures that the 
funds sanctioned for the plan scheme:; are utilised by the 
Universities for implementation of these schemes." 

3.20 In March, 1970, the UGC at the request of the University, 
placed a sum of Rs. 10 Iakh at its disposal for use as a revolving 
fund to enable the University to procure and store certain categories 
of material commonly required fo.r all Works and which were scarce 
in the market. The corpus of the fund was raised toRs. 20 lakhs in 
stages by July 1972 and was subject to the condition that the stock 
limit would be kept at the minimum and the unutiliscd amounts 
would be refunded. A scrutiny of records. hoVJ"eVer, revealed that 
the fund had not been utilised fullv in any year and the unutilised 
amount fo.r each of the years 1972-73 to 1979-80 varied between 
Rs. 6.2.2 }akhs and Ro;. 16.63 lakhs. No review of the extent of utili-
sation was done, nor did the University refund. on its own, the 
unutilised amount in any year. Further though the storing of 
material was intended for use in. a period of one ~ar a test-dleclc 
of utilisation revealed that out of 459.46 tonnes of steel procured 
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(cost.: Rs. 8.62 lakhs approximately) during Janq.ary.1972 to March 
1973, the closing stock had ranged from 300 tonnes in 1973-74 to 137 
tonnes in 1979-80 resulting in substantial blocking of funds. 

5.21 The Audit para .p6ints out that with a View to utilising 
budget grant and the funds ~leased by UGC for specific purpose, 
several purchases were charged to works and utilisation of funds 
reported long before the works ·'had been taken up for execution. 
A test check in Audit revealed that out of the material costing 
Rs. 94.36 lakhs debited to· several works, the materials costing 
Rs. 25.21 lak:hs were later tram."ferred and debited to other works 
and funds were reported as utilised in the latter works as well. 

5.22 The Committee in this context enquired the ground for 
procurement of material against works much in excess of their 
requirements, which had to be transferred to other works. In reply, 
the Mini~try have furnished the following note: 

"The material was pu.rchased as per the requirement of the 
work. But such temporary transfer from one work to 
:mother is inevitable in the intere;;i of the work.'' 

:'"!,:2:3 In rpspon.sP to <t query whethe.r the time had not come to 
o\·ersec and p·,·~tluute the total functioning of the .J.N.U. (including 
financi:d and a elm: nist rativt> functioning) and to sugg-est remedial 
me<l:::ure:;. the SecrPtar~· .. 1\linistn· of E<lueaLon and Culture stated 

• ',.; n l; evidence: 

·'J lt.1ve u·,ken a serious note of it and I react positively to it 
to sn~v that Government will take note of it ......... . 
Already thi:-; Review Committee (Madhuri Shah Com-
mittee) ha:-> been set up.. . . . \Ve will draw the atten-
tion of thP UGC su that the~· may advise the Review 
Comrnittee to recommend steps so that proper financial 
and ;1dministrative functioning ean be ensured. We will 
recummPnd to this Review Committee because this applies 
not only to JNU but to all tl1e several Central Universities 
tn whieh we are making 100 pt'r cent funding." 

:l.24 At a ;-;ubseqttt.'nt sitting o( the ConunittL"e held on 11-3-1983. 
th<' St•<.·.retary of 1hP Ministry informed the Committee> as fo!Jows: 

''Ttw UGC' has taken a decision to carry out fh·e yearly redew 
which you s.o kindly indicated. Apart from that it was 
~ntioned by the Members that besides the academic 
review undertaken from time to time. a review with 
regard to fin:mcial and aaministrati\'e aspects of running 
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of the universities, specially, the Central Universities, 
· might also be got carried out. I am happy to report to 

the Committee that that also is going to be done. Further, 
we are also going to streamline the functioning of the 
central universities. We are having a monthly meeting 
of all the Vice--Chancellors now. We have made a plan 
provision also. A separate ·sub-plan provision has been 
provided for so that we can monitor the releases as well 
as the expenditure. The Committee which would be 
visiting the universities will be taking care of that to 
see as to how the money is being spent. We have also 
taken note of the suggestions of the C&AG, namely, that 
since some of these universities have expanded in a big 
way over a period of rtime, perhaps, a better financial 
control by high-level officers for the management of these 

universities and guiding them might be undert<Acn.'' 
5.25 After going through the wftole material, the Committee are 

led to the conclusion that financial management in the University is 
far from satisfactory. This may be the cause of many ills in tbe 
lini"t"ersity. Diven;ions of funds {rom allocated purposes to otb,ers. 
non-surrender of sa\ ings and mis-repres,entation of utilisation of funds 
indicate some of the irre~ularitics indulged in. bt~1ead of regulating 
releases of funds as per the periodic requirements/~pending capacit,y of 
the Universit)'. the lJGC had been releasin~ bulk of the Plan funds 
at the close of the financial ,·ear. Also. as indicated earlier in this 
Report, it went on r.~gularising the excess cxpenditun.: incurred b~ 
thr Uni"Versit)' post-facto without ensuring cxcrcii.OC of proper financial 
t.·ontrol in the lJnh'crsity. In the opinion of the Committee. the moni-
toring system in the UGC needs to b~ streamlined. Now that the UGf' 
has agreed to a review of the financial and administratin functioning 
of the Universih· b, the 1\·1adhuri Shah Committee and it has bt.~n 
decided to indu~t u~ the l!ni\·,r~rsit~ officers from the Indian Audit and 
Accounts Department (Office of the C&AG) the (:ommittce hope that 
the financial irregularitic.'> and deficiencies pointed out in the Audit 
paragraph wiD b.~ taken due t.'art.· of. and the financial mana~emeat 
in the University will impro,·e. 

C. Investment of Proridt•nt Fund accumulation 

5.26 According t(l the in<,~ru<.:tion.., i:-...,ucd by Government the 
investment of provident fund balance<.., of the university should be made 
in various Government securitic~. national ~~Ning~ certificate~. etc. in 
certain proportion. Government notifkation of December. 1971-1 
prescribed the investment pattern fro~11 January 197~ onward". 
According to Audit. in contravention of the instruction~. the Univer-
sity invested Rs. 83.77 1akh~ (on 31-~-1980) in ·'Term Deposits'' with 
the State Bank cff lndia. The University o;;tated (in September. 19R 1) 
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that the Executive Council to whose notice the directive of the Gov-
ernment was brought, had decided in April, 1979 to continue the 
existing pattern of investment and that the UGC had been informed 
of the decision. In a note submitted to the Committee~ the Ministry 
have clarified as follows: · 

"Government instructions in this regard were also submitted to 
the Executive Council for their consideration but the 
Executive Council resolved to continiie the then existing 
practice, i.e., (investment with SBI). Moreover. while 
examining similar case of University of Delhi in consulta-
tion with Ministries of Law and Finance, it was seen that 
the Government's instructions referred to above were no: 
obligatory. However, the matter is again being examined 
in consultation with the University Grant<.> Commission 
in the light eli information being obtained from all the 
other Central Universities." 

5.27. The University had i.Dvested Rs. 83.77 lakhs (as on 31 
March, 1980) out of the Provident Fund accomulations of the Univer-
sity in ''T~nn Deposits .. with the State Bank of India instead of Gov-
ernment securities etc. as instructed bv Governm,ent in December. 
1978. The Executive Council of the University had decided in April. 
1979 to continue tbe th,en existing pattern of investment. as it felt that 
the instructions of Government of India on the subject were not bind-
ing on Centra) Universities. The Committee. howeycr. obs,~n·e that the 
.~ntire question of pattern of inv~1ment b~· Centred lJniwrsitics i" 
now being reconsidered by the Mini"~·. The Committer would lik<· 
to be infonnecl of the decision taken in the matter. 



CHAPTER VI 

.Review of Performance 

In tenns of Section 4 of the Jawaharlal University Act 1966, "the 
objects of the university shall be to disseminate and advance 
knowledge, wisdom and understanding by teaching and research 
and by the example and influence of its corporate life and in 
particular the objects set ou~ in the First Schedule. 

6.2 The First schedule to the Act sets in detail the following 
objects of the University: 

"The University shall endeavour to promote ~he study of the 
principles for which Jawaharlal Nehru worked during 
his life-time, viz., nat~onal integration, social justice, 
secularism. democratic way of life, international under-
standing and scientific approach to the problems of 
society. 

Towards this end, the University shall: 

(i) foster the compos·te culture of India and establish such 
departments or institutions as may be required for the 
study and developmen' of the languages. arts and cul-
ture of India; 

(ii) take special measures to facilitate students and teachers 
from all over India to JO~n the Universit~· and parti-
cipate in its academic programmes; 

(iii) promote in the students and teachers an awareness and 
understanding of the social needs of the country and 
prepare them for fulfilling such needs; 

(i\·) make special provisJon (or integrated courses in 
humanities, scienee and technology in the ed·ucational 
programmes of the University; 

(v) take appropriate measures for promo~ing interdiscipli-
nary studies in the University; 

(vi) establish sucb departments or institutions as may be 
necessary for the study Clf languages, literature. and 
life of foreign countries with a view to inculcating in 

64 
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the students a world perspective and international 
understanding; 

(vii) provide facilities for students and teachers from other 
countries to participate in the academic programmes 
and life of the University." 

6.3 During evidence, the Secretary, University Grants Commis-
sion added: 

"The basic idea was that we should develop the University on 
the lines given in the schedule of the Act and that it 
should not, unless it is absolutely essential. duplicate the 
facilities which are already available in the Delhi 
University." 

6.4 The Committee desired to know to what extent, the objec-
tives of the JNU had been achieved. In a note, the Ministr:-· l}f 
Education have stated: 

''The salient features of the achievements of Jawaharlal 
Nehru University, keeping in view its objectives. are 
briefly as follows: 

(i) Out of seven projected ~;chool:>. the Uni\·ersit\· nac: 
already estnblished six sC'hools nf >'tudy; the seventh is 
proposed tc i,e establishcc1 during the Sixth Plan. 

(ii) ln L,_,gr;ttccl courses in Hu:nan ties. Socidl Sciences. anct 
Sciences developed by the Universi:y have succeeded 
considerably in the promotion of interdisciplinary 
academic and research programme;:;. 

(iii) The admission policy of the University has been formu-
lated, keeping in view its all-India character and 
with a view to provide adequate representation t(1 

economically and sociall~, weaker sections of the 
society and backward regions. 

(iv) The University has maintained its all-India character 
in terms of its student body and faculty. A fair num-
ber of foreign students are also on its rolls. 

(v) It conducts mainly Post-graduate and 
grammes; Post-Graduate Courses of 
have a heavy content of research. 

Research Pro-
the University 

(vi) The School of International Studies and the School of 
Languages are engaged in the study of the language~ 
literature and life of several foreign countries.~· 



66 

6.5 During evidence of the M1nistry of Education when the 
representatives of the University Grants Commission and the 
Jawaharlal Nehru University were also present, the Committee en-
quired about the reaction of the representatives to the statement 
that the University ha5 failed to achieve the objectives embodied in 
the Act, the Vice-Chancellor nf the University reacted by saying: 

"The University might not have achieved all its objectives, 
but I will not say that. the University has failed in 
achieving its objectives completely because we find that 
the schools and the Centres that have been developed 
have developed on these lines that the students and 
teachers are being recruited from all over India; the 
teaching is being done on an inter-disciplinary basis; we 
have "· School of International Studies; we have a School 
of Languages; and I will not say that the University has 
completely failed in its objectives. But I will positive-
ly accept that the University has not yet achieved the 
full objective~ of the Act.·· 

G.6 As to the assessment of the Government in this regard, the 
\Tinis:ry of EducatiOn have stated in a note: 

'"Ccms;dering the short span of its existence ~u1d physical and 
flna.nci<:~l constraint'~ under which the University has 
bPen functionin[~. tlw achievements made by the Uni-

versity indicate that it ha~; been cnnstantlv C'ndcavourino 
• - 1::' 

to fulfil i~ ~~ ohjc:ctin·~ ,. 

6.7 The GoYernrncni ~;rc. llO\\·eyer of the view that there is 
."-cr1re fnr imprrl\'f•mrnt. 

The Comm iltr·c r.ksin:d 1 o know ·whe:her the \vorking of JNU 
had been e\·aluat('d by any independent agency since its inception. 
In ~- nof(> tlw Mjnistr~· of Education have stated :r.s follows: 

"The \\·crk of the University has not been evaluated so far. 
However. \Vl1ile making an assessment of the develop-
men:d needs of ihe University. the Visiting Teams of 
Uni,:ersity Grants Cornm.ission consisting of eminent 
scholars. representing a wide spectrum of disciplines, 
evaluat(' the progress made by various Schools, Centres · 
of study. and make recommendations to the Commission 
for their future growth and development. 

ln 1979. the University decided to review its working, but 
1h<· review committf'P did no1 <.:omplete it.c; work. 
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A committee apPOinted by the University Grants Conun.isaion 

in January, 1982 tc? enquire into the working of the Cen-
tral Universities, including Jawaharlal Nehru Unlveaity, 
is also expected to examine inter..ali4 whether the uni-
versity is fulfilling the objectives set for it in its Act and 
statutes." 

6.8 During evidence, the Secretary, UGC added: 

"A Committee was appointed by the University and that has 
not given its report. No review has been done by any 
body in regard to the functioning of the Jawaharlal 
Nehru University, its achievements of the objectives en-
shrined in the Act." 

6.9 In this connection, sub-para 9 of the Audit paragraph reads 
.as follows: 

"The period of the first stage of development having become 
due to expire in April 1980, the executive council ap-
pointed a committee in July 1979 to re\.iew the working 
of the university and to recommend lines of growth and 
development of the universitv consistent with the ob-
jectives. The Committee which started functioning in 
March, 1980 was to complete its job' in a year, but was 
granted extension of 3 months upto June 1981. The 
Chairman of the Committee submitted a report in May 
1981 stating that its \\"Ork had remained incomplete for 
various reasons such as (i) non-provision of accommoda-
tion for 5 months to the co!Timittec. (ii) non-availability 
of qualified anrl expcr~enced workers (iii) failure of the 
univenity office and the schools to furnish the data called 
for by the Committee, (iv) lack of cooperation with the 
Committee. etc. The Cm:unittec. therefore. reported 
termination of its activities and furnished only a swn-
mary of discussions held by it. without any report on any 
of the topics as per its terms of reference:· 

6.10 The terms ~md reference of the Review Committee were as 
under: 

(i) to review the working of the Uni\·ersity since its incep-
tion in the light of the objectives stated in the first sche-
dule of the Jawaharlal Nehru Unversity Act: 

(ii) to assess the achievements of the Unin•rsity in th~ 
realisation of these objectives and to suggest st;ps neces-
sary to consolidat~ :mel improv(' upon them: 
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(iti..) .. to note hand:caps, shortcomings and fail:u:res in the 
· · academia and administrative functioning of. the Univer-

·. . sity,. to ascertain the reason,s therefo.r and to propose re-
medies necessary for a more effective ·functioning of the 
University in future; and 

(iv) to recommend the lines of growth and development of 
ihe University in the next decade consistent with the 
objectives stated in the Jawaharlal Nehru University 
Act." 

6...11 ln a nt>te, the Ministry of Education have stated as follows: 

"The Committee identified cerl3in specific areas of the work-
ing of the Universi:y and its achievements for detailed 
study :md analysis. These included the life and living 
conditions of the students admission policy and proce-
dures and the svstem of ~valuation. The Committee felt 

~ ~ 

that all these three areas were of particular significance 
for a meaningful assessmen~ of the Jawaharlal Nehru 
Univer~ity's working. The Committee was anxious to 
study the considerations \Vhich influence the selection of 
canclid.~tes. the dat,1 :ebt,ing to social deprivation on 
which <:dmission is h:1sed. the subjpctive factor in assess-
men• at intervie,~.: ~md L.i]c "ole of st•udcnt': on thl• 
Students-Faculty committee. The admissio'l P'l'; ~·y \Vas <t 

subject oi controver~y in thv discuss;ons with the mem-
bers of tbe faculty and 1.b.:' student groups. The Com-
mitte~ also felt :h;n 1 h0 practices of admission followed 
SD fnr may have created some vested interests \-Vho were 

'\E'En in maintaining the status-quo.·· 

6.12 Asked as to INhy full cocperation had not been extended by 
ihe schools of the Cniversit_v 'o the- Review Committee and what 
action J1ad since been taken 1o QS.Sess the work done bv different 
schools .. thp Coordinator of the JNU slated during evide~ce: 

"The Jha Committee wa:-: givN: cooperation by some of the 
schools. but some of •he faculty members felt that tht· 
Questionnaire issued was too lengthy. Instead of reply-
;ng to QuestionnairP. :--everal meetings were arranged and 
the Committee too visit!:'d almost all the schools and had 
meeting with the faculty and also with the students. Be-
sides, they called for certain information from the offices 
which was tarnished. By that time, the Committee de-
cided to \vind up it" work hE.>cause of disturbance. After 



.' 69 

that the new Vice-Chancellor took over. He requested 
all the schools and all the centres to prepare assessment 
reports on what exactly they have done in terms of the 
Charter and those reports have been received in the 
University office and they are being scrutinised by the 
·Executive Council.'' 

6.13 He went on to say: 

"When \he (new) Vice--Chancellor joined he took it up and 
he went to each school and centre. They were asked 
what they had done and what they wan~ to project. 
Based on •.hat, the Sixth Pbn proposals were completely 
revised and then they were sent to the UGC. That was 
done in May, 1982. The Sixth Plan proposcU,s were com-
pletely modified in the light ot this recommendation. .. 

6.14 Asked about the reaction of the Ministry to the whol• 
'P.pisode, a representative of the Ministry of Education stated during 
.evidence: 

·· .... The Ministry w~ aware that there was an evaluation 
committee. Basically the approach of the Ministry in 
regard to the academic bodies like the University has ... 
been that as far as possible the evaluation should be an 
internal evaluation. That is why when the Executive 
Council itself appointed a committee for the review of the 
whole thing, there was no question for the M~nistry to 
go beyond that. Now, '!..tnfortunately the Committee 
could no~ pursue its work. There are several factors as 
to why the Committee could not pursue its work. One 
factor is lack of cooperation to the extent desired by it. 
Another reason \vas that there were certain disturbances 
while the Committee was functionin~. In the JNU 
campus during the disturbances the Chairman pleading 
this Committee was insulted. This wag the overall back-
ground in which the Committee decided that it will not 
continue its work. 

In regard to the question that what should be done with 
regard to the committee, so fe~r as the Ministry is con-
cerned, the question of extension and appoin~ing other 
committee was not felt desirable to pur!>ue. At that time 
a new Vice-Chancellor who had been Seereta.ry to the 
Ministry's DepartJ:ment of Science and Technology and 
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was inte.rnationally lmown as a scientist having a repu-
tation of a competent administrator, had taken over. 
Therefore, the Ministry took the view that the new Vice-
Chancellor has been appointed, it is desirable that a 
congenial atmosphere should be created. He should be 
given an opportunity to start afresh. In .that context 
the Vice-Chancellor had undertaken an exercise of 
retrospect and prospect. He asked all the internal 
academics to work out what has been ~chieved in the 
context of the objective and what they want to do. It 
was in the context of that exercise that l.he Ministry took 
the view that although the terms -of reference of this 
exercise were cons;derably narrower than the terms of 
reference of the evalua~ion Committee, this would go 
adequately to meet the needs of the situation. This is 
the background in which the question of further evalua-
tion did not arise." 

6.15 The representative of the Ministry further stated that: 

"Another point which was also kept by the Ministry in view 
was that the functioning of the JNU with certain objec-
tives and the func'ioning of the seven Central Univer-
sities including JNU was also being reviewed jn the 
context of various factors. The terms of reference of 
that review committee (Madhuri Shah Committee ap-
pointed by UGC) were qu;te broad. One of the terms of 
reference was whe~her the objectives for which the 
Central Universities established 'vas fulfilled or not? 
Keeping this also in view the Ministry felt that these two 
things were quite adequate and that the Committee at 
present is continuing its work and its report is yet await-
ed." 

6.16 As to the action taken by the JNU /Ministry of Education on 
the status Repnrt of the Review Committee. the Ministrv of Educa-
tion have staterl in ::1 note: ~ 

"The Exccu'ive Council of the University has noted the Re-
port o:nd decided to record the same. The question of 
Ministry of Education taking any specific action on the 
Report of the Review Committee does not arise." 

6.17 The ~~uri Shah Committee was appointed in January 
19&2 to enqmre mto the working of all the seven Cent;ral Univer:. 
~ities including the Jawaharlal Nehru Un;versity with the follow~ 
mg tenns of reference to examine: 
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(a) whether the Central Universities are fulfilling the objec-

tives for them in their Acts and Statutes; 
(b) the general state of discipline in the Central Universities, 

causes of periodic. disturbances in the campuses and 
remedial action therefor; 

(c) the adequacy of the machinery in the Central Univer-
sities to ideal with the gr:P.vances of students, teachers 
and the administrative staff and suggest measures for 
strengthening corpocate life in these universWes; 

(d) the desirability of evolving a code of conduct for politi-
cal parties and to set Lmits to their involvement in the 
University affairs; and 

(e) to suggest such o~her measures of reform as are neces-
sary for the efficient functioning of Central Universities 
and promoting an academic atmosphere conduc:ve to 
study and scholarship on the campuses." 

6.18 The Committee were inform~d that in the case of Indian 
Institute of Sciences, Bangalore, it is provided in the statute itself 
that the Visitor after a specified interval would review the academic 
functioning of the Institute. Under Section 3 of the Jawaharbl 
Nehru University Act there is a provision that the Visitor may from 
time to time appoint one or two per5ons to review the work and 
progress of the University and submit a report thereon. But there 
is no 8pecific provision that it mu3t be done. Reacting to a sugges-
tion that there should be such a provision in the JNU Act. the 
Secretary, UGC said: 

"The question is seriously being considered that there should 
be a statutory provision in Central Universities to se£> 
that their academic work is reviewed at regular inten·al~ 
and this need not be left open onlv to Five Year Plan 
Committee which looks intv such .mat•ers within the 
financial constraint~. 

Very serious thinking has been there. I hope it would be 
provided that jn the near future there should be acade-
mic review and not linked up with the Five Year Pla11 
Review." 

~.19 In response to a query whe•her the time had not come to 
re:vrve the committee of the type of the earlier Review Com-
mitte~ ~Jha Committee) so as to oversee and evaluate the to~•l 
funcbonmg of the JNU and suggest remedial measures for its 
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future growth, the Secretary, Ministry of Education and Culture 
stated during evidence: 

''I have taken a serious note of it and I react positively to it 
to say that Government will take note of it .... Already 
this Re,riew Committee (Madhuri Shah 'Committee) has 
been set up ........ We will drew the attention of the 
UGC so that they may advise the Review Committee to 
recommend steps so ibhat proper financial and adminis-
trative functioning can be ensured. We will recommend 
to this Review Committee because this applies not only 
to JNU but to all the seven Central Universities to which 
we are making 100 per cent funding." 

6.20 At a subsequent setting up the Committee held on 1~3-1988. 
the Secretary of the Ministry informed the Committee as follows:-

"The UGC has taken a decision to carry out five yearly review 
which you so kindly indicated. Apart from that it was 
mentioned by the Members ~hat besides the academic 
review undertaken from time to time, a review with re-
gard to financial and administrative aspects of running 
of the universities, specially, the Central Universities, 
might also be got carried out. I am haPPy to report to the 
Committee that also is going to be done. Further, we are 
also going to steamline the functioning of the central 
universities. We are having a monthly meeting of all 
Vice-Chancellors now ....... . 

6.21 JNU has of late been in the news on account of indicipline 
prevailing in the Campus. The Committee were informed in evid-
ence that a student leader though resticated from the University, 
continued to be in the University campus, bv virtue of a resolution 
adopted by the- Students Union declaring him to be a member of 
the University community. 

6.22 On 28-7-19~, in reply to Starred Question No. 874, the 
:Minister of S+ate in the Min;stry of Education and Social Welfare 
informed Lok Sabha as follows: 

"Since February 1983, there have been some incidents which 
disrupted the normal academic life on the JNU Campus. 
The immediate causes were alleged victimisation of a 
student in the evaluation of a course and the transfer of 
a student from one hostel to another. A section of a 
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student demanded immediate suspension of the faculty 
member concerned in the first case, and the immediate 
transfer of the warden in the second. To press their 
demand, the stude~ts resorted to agitat;on paralysing the 
funetioning of the ~miversity, and gheraoed the Vice-
Chancellor and other functionaries. The attitute of the 
students caused resentment among the teachers and 
Jawaharlal Nehru University Teachers Association regis-
tered protests. 

The incident involving transfer of a student assumed the 
proportion of a confronta'ion between students and 
faculty members and there was a prolonged gherao of 
the Vice-Chancellor and other function arise for about 
fifty hours. Eventually th~ porce had to intervene to 
rescue them. Following this, violence broke out in the 
campus leading +.o destruction of prublic and private pro-
perty. Several students were taken into custody, and the 
univer~ity was closed sine-die on May 11. 1983. 

With a view to restore normalcy. the University decided that 
various aspects of its functioning. par~icularly, admission 
policy and procedures, evaluation procedures, rules for 
admission to hostels, and the provisions for hostels ad-
ministration, etc. needed to be reviewed. The University 
has also decided to set up separate Grievance-Redressal 
Mechanism for students and non- 1eaching staff. Com-
mittees have been set up fnr these purposes. Pending 
these reviews. the University has decided not to make 
fresh admissions to the Semester beginning in July 1983. 
However, the University has reopened with effect from 
22-7-1983. and t.he examinations which \\'ere disrupted in 
Ma~· 198~ are now being hrld." 

6.:!3 In reply to another question. the Minister of State infonned 
Lok Sahha on 4 August 1983 as follows: 

''Fresh admissions to the various programmes of studv for 
July 1983 semester have been deferred. Students' agita-
tion in April-May 1983, involving gherao of the Vice-
Chancellor, the Rec'or and the Acting Registrar and acts 
or large scale violence and vandalism on the campus 
led to the sine-die clo-sure of the Universitv with effect 
from May 12. 1983. Against this background. initiated in 
April-May were delayed. 

2549 LS--6. 
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The Academic Council of the University while reviewing the 

situation in June, 1983, noted that the Winter Semester 
of 1982-83 had already been disrupted and needed to be 
re-scheduled. Afte·r such re-scheduling, the time left for 

the Monsoon Semester normally starting in July, would 
fall short of the minimum working days and, therefore, 
there was no option but to defer the admission scheduled 
for July 1983. The Council also decided that during this 
period the admission policy and procedures should be 
reviewed in the light of the experience gained in the 
past. It is expected that the programme for fresh admis-
sions would be finalised as soon as this review is com-
pleted. 

The University has re-opened with effect from 22-7-1983 and 
the examinations which were disrupted in May 1983, are 
now being held. The University authorities are also re-
viewing the various aspects of the functionin·g of the 
University with a view to avoid disruption in future." 

6.24. In 1969. Jawaharlal Nehru University came into exis~ence 
to disseminate and advance knowledge. wisdom and understanding by 
teaching and research and b~· the example and Influence of its corpo· 
rate life. Tb,~ University was to endeavour to promote the study of 
the principles for which Jawaharlal Nehru worked during his life· 
time, viz .. national integration, social jm;tice. secularism. democratic 
way of life. international understnnding and scientifio approach to the 
problems of societ,y. The Univ,f!rsity was to make spe~ial provision 
for integrated courses in humanities, science and technolog~' and to 
take appropriate measures for promoting inter-disciplinary studies. It 
was also to establish departments or institutions for the study of lan· 
gua,~s, literature and life of foreign countries ~ith a view to inculcat-
ing in the students a world perspective and international understand-
ing. As far a~ possible. the Univ.~rsity was not to undertake conven-
tional academic programmes and to avoid duplication of facilities 
available in other Universities. 

6.25. As to th.~ achievements of the JNlJ in the light of its objec-
tives, tbe Ministry of Education have stated that· out of seven project-
ed schools to be set up in the first phase. six schools have already been 
set up. Integrated courses in Humaniti,es, Social Sciences and Sciences 
to promote inter-disciplinarv academic and research proJ!rammes have 
already been introduced. The Universit.v has maintained its all-India 
character in tenns of its stud.~t body and faculty. It conducts mainly 
Post-Graduate and Research programmes. The Schools of Int~rna· 
tiona) Studies and Langua~es are engaged in the stud.v of languages. 
literature and life of several for.~ign co11ntries. 
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6.26. As against the above achievements claimed by the Ministry 

of Education, the Committee observe that the seventh school proj.~cted 
to be set up in the first phase-the School of Creative Arts--has not 
yet come up. The academic and student str,ength is less than the 
planned target in all the schools, the exceptions being the Schools of 
International Studies and Languages. The under-utilisation of capa-
city is particularly conspicuous in the scienc,e schools. The school~ 
are beset with the problem o'f drop-outs. A study in respect of only 
two schools--Schools of Social Sciences and Languages--has rcl·caled 
that out of 8826 students admitted to the various courses of duration 
of 1 to 5 years upto 1979-80. 3420 stud,~nts had di'icontinucd the 
courses. An idea of the wastage caused these drop-out~ can be had 
from the fact that the cost of operation o'f the University per student 
works out to more than Rs. 11,000 per annum. The most dismal 
pcrformanc,e had been of an important centre of study---Centre for 
Studies in. Science Policy. Thi~ Centre had admitted 40 students in 
M.Phii/Ph.D Programm,es since its inception in 1972-7 3 hut had 
failed to produce a single Ph.D. upto 1979-80. Only 4 students were 
awarded M.Phil Degre~ and in August, 1981. 6 students were on roll 
with a faculty of 3. The remainin~ 30 stiadento;; had left their studies. 
A review committee set up by the Vice-Chancellor inter alia observed 
that the objective of developing Science Policy as an indeJJcndcnt 
applied discipline had not been realised and the ~eneral atmospllert• 
of the Centre was not conducive to academic work. 

6.27. The assessment of the Actin~ Vk~·Cbanct.•Jior in regard '" 
the achievements of the Jawaharlal Nehru llniversity in the light of 
the objectives laid down in the Jawaharlal Nehru llninrsit~· Act "as 
in the following words: ''I will not say that the llnin·rsit~· has com-
pletely failed in its objectives. Uut I will positilel~· ~trcetlt that thc 
University has not acbiev,ed the full obiectives of the Al;t:' The Sec-
retary of the Ministry also felt that although the \Jniwrsrty bad been 
endeavouring to fulfil its objectives. there was ··scope for imprm·e-
ment." 

6.28. The above assessment of the Unh·crsii.Y is b~ persons con. 
nected with the wokring of th~ University in one capacity ·()r the other. 
and no independent evaluation of the perfomtance of the l1 niversit~ 
in the light of its objectives has ~~et been made. A Committe,~~ undt.•r 
the Chairmanship of a distinguished educationist Shri \'. S. Jha to 
rev;J!W the working of the University was appointed in .luly, 1979. 
But the Committee could not compl~te its \\'Ork. Tht• circumstances 
in which the Jba Committee was forced to leave its work unfinished is 
~a sad commentary on tbe general atmosphere pre,·ailin~ in the tTni-
versity. 

6.29 After the Jha Committee submitted its Status Report statio~ 
that it could not do its assigned task. the lJniver~ity authorities asked 
the dift'erent schools to prepare 'achi~vement report" srnce the inccp· 
tio11 of the University. But. the Committee would like to point out. 
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~uch acbiev~ment reports can hardly be a substitute for an indepen-
dent appraisal by an independent bod,y. 

6.30 The Committee note that in .humary 1982, a t'ommittee has 
been appointed by the University Grants Commission to go into the 
working of all the Central Univ,'!rsities including the Jawaharlal 
Nehru Universit~·. As per the terms of reference of this committee, 
known as Madhuri Shah Committee. the committ~e will 1ntcr alia 
,enquire whether the Central Unh•ersities are fulfilling the objectives 
set for them in their Acts and Statutes. The Committee will also go 
into the general state of discipline in the Central Universities and the 
causes o'f periodic distnrbanc,'!s in the Unh·ersity campuses. The 
Committee trust that the Madlmri Shah Committee will go into the 
working of the Jawah'arlal Nehru tlniversity at a very early date. 

6.31 The Commitfel" note that in early 1983. thtre were some 
incidents "·h!ch disrupted the normal academic life of the llniversity 
campus and subsequently culminated into the sine die closure of the 
Unh·ersit,y witb effect from May 12. 1983. t•endin~ a review of the 
whole situation, the Academic Council decided not to mak,e fresh 
admissions to the SemestCtr beginning in July, 1983. The Academic 
Council also decided that the admission policy and procedures should 
be revi.~wed in the light of the experience gained. The (~ommittec 
need hardly stress th,~ importance of earl.\' rresumption of admissions 
so as to avoid a national waste. 1l1ev also trust that the admission 
policy and procedures of the trniversity will be suitahly re-oriented 
so as not only to sub-sen.,..~ the objectives for which the llniversity 
has been set up but also to avoid disruptions in the normal academic 
Jife of the Univrrsity in fntnrc. 

6.32 The Committee observe that in the ca~;c of the Indian lnsti. 
tote of Sd.~nces. Ban~alore. it is provided in the Statute itself that 
after a specified interval the Visitor would review the academic 
functio11ing of the Institute. l 1ndl·r St.•ction 8 of the .Tawaharlal Nt~hru 
University Act. the Visitor ma~' from time to time appoint one or two 
persons to review thr work and progress of the llnh,ersit~ and submit 
a report thereon, but this prol'·ision i-. only an enablin~ one. The 
Committee would commend th"' idea of suitahh· amendine the 
.Tawaharlal Nehru l1nh·ersih· Act. '1966 "ith a ,·ie~ to l'stablishing 
2 mechanism to conduct an· independent periodic re,·iew of thr work-
ing of the University in all its aspects. 

6.33 Th,~ Jawaharlal Nehru Unh'ersity was conceived to be an 
institution to disseminate and advance ''Knowledge. wisdom and 
understandint!:" by teachin~ and resea,rch and by the example and 
influence to its cof.porate life. It was to promote the nrincipl,~s and 
id~ls for which Jawaharlal Nehru worked durine: his life-time. The 
two principles dear to the heart of Jawaharlal Nehru were tol,~rance 
and discipline. The Committee therefore deeply r~ret the confusion 
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that pr~vailed in the University which culminated ultimately in the 
closure of the University with effect from 12 May, 1983 for over two 
months. This does not redound to the credit of the Institution. The 
academic, administrative and student communities together owe it to 
the great ideals with which the institution wa~ set up to maintain all the 
time an atmospher#! conducive to translating the ideals into reality. 

NEW DELill; 

February 27, 1984 
---~~------- -----·--
Phalguna 8, 1905 (S) 

SUNIL MAITRA. 
Chairman, 

Public Accounts Committee. 



APPENDIX-I 

A u)(/it Paragraph 36 l<'f th(' A dvancc Report of the C & AG for the year 
1 YX0-81-Union Gol'crnmellt Cil'il relating to Ministry of Education 
and Culturc---Jall'ahar/al Nehru Un1\'ersity. 

lntroductory.--Thc Jawahar Lal Nehru University came into existence 
from August 196'.1 under the Jawahar La! Nehru University Act, 1966. 
The development of the university in accordance with the objectives laid 
down in the /'\-:t was planned in three stages; in the first stage covering 
period upto April 19~W. it was Lkcided to establish 7 multi-disciplinary 
schools of studies \'iZ .• schoob of (i) social sciences, (ii) languages. (iii) 
international studies. ( iv) life sciences and ( v) computer and systems 
sciences. ( Yi) environmental sciences and (vii) creative arts as basic 
academil· unit.; of the uniwrsicy. Of the 7 schools of studies 6 were 
established hy 1975 and tlh' 7th (the school of creative arts) had been 
postponcJ fur esl~tbltshment in the Sixth . Plan. By 19RO the university 
had students :1nJ faculty strength nf 2759 and 295 against the envisaged 
t:1rgct of 3~00 and 400 respectively. ]n addition the university ran a centre 
of po,;t-~rauuate studic" at lmphal (Manipur State) between 1971-72 
:md 1 4RO .. R I: thi~ cclllrc h:1d since been handed over to the Manipur 
l'tti\chity in 1 lJR I . 

., Finmwc. occolln/, tlllt] {If!{/ it 

2.1 Tlw l'ni\crsity i:-. mainly financed by grants from Government 
throu!!h the L'ni\crsity Ciranh Commission (LJGC'J. A summary of the re-
ceipt-, ;\lld p:tynwnts of the univcrsit\ for the S years ending 1979-80 is 
.!!iven beluw 

C:r:Hll.~ fnr '>pr-,.ilic P'""l"r t.>!•,dWlll'" ;. 
c.dlr,lar~.Lip·; and fdlow.•,hip'. 
frr··m vari<•lh nrL;anisation'. ~,,. 71) 4fl· 'jO 

(Ruprrs in lakhs) 

7"71 7'31 

r 



----------------- ----·--------·-----------~· 

Receipts 

Miscellaneous income receipts/ 
other recoveries and fund3 etc. . 

Dr-posits recoveries awaiting remit-
tances . 

Provident Fund. 

Ccnt1 e of post-graduate Stu<lit"s, 
lmphal 

9°59 18°:25 

I lo 47 12047 

dlo 70 2Uo07 

23 ° gil 4Go65 

1978•79 I 979·80 

25°48 

4°-4-5 19 ° 58 

29°99 

3Ho7I 53°65 
- ----·- -------· -----· --- -- . - -------------

ToTAL 579°79 585·8o 

PATlHE;\1S 

Pay and allowann·s 95° q 106° so 120°66 131. 19 145°97 

Othf"r cltarg-t·s and common services 51 ° B7 59'01 ()tj 0 39 ggooG 90°70 

Scholarsl1 i p / !d lowslti 1 J. 23"43 2i'i0 34°90 40" 76 45°85 

Campus development and othn 
capital expenditun· qo· 13 I.Ji 0 87 llfio 53 119°57 57' 50 

Expcndiwno lllt'l out or spr:ci!JC 
grant:; 6· 12 l:)'il 14·08 IG06I I 7 · 12 

1\1iscdlaneous expeuditure induJ-
iug funds el c. 10· 7u 8 51 13·6G 14030 19°43 

Provident fund Olnd pension 21°91 23°71.1 32°71) -!5'20 29091 

Deposits, rrmi ttanres, rcft~nds 6·6.) I I 0 22 23'52 48°32 40og6 

Centre for postgraduatt" studies, 
lmphal 2] 096 46 Gs 38071 53'65 48·oo' 

Closing Lalann· IOO·i:J. 1:!4· 84 97°03 I 7· 14 55•81 

ToTAL -4Huo ti3 5i9°79 55ti·:.~G sHsoso 551° 3-4-
--~-- ---··-- ---·· ---- -- --- ----··--------

2.2 The ~ccounts of the university arc audited by the Comptroller ana 
Auditor General of India under Section 19(2) of the Comptroller and 
Auditor General's (Duties. Powers and Conditions of Service) Act, 1971 
~md t~ audited accounts together with the reports thereon are being 
placed before Parliament. 

3. Plan programmt'S for develo[nnent of the uni\·ersity 

3.1 Prm.;,sion of land:-In 1970, 1009.38 ac.res of lahd were acquired 
by Government at a cost of Rso 2044 crores and allotted to the university 
for development of its campus to provide facilities for 10,000 students and 
1250 faculty members in 3 sta!!es. In the first stage to be completed by 
April 1 980, 350 acres of the acquired land were to be developed to cater 

' 



lo 3200 students and 400 faculty m~:mbers. Programmes of development 
at the second and third stages were yet (August 1981) to be drawn up, 
with the result that the remaining 651.} acres had not been plann~d for any 
usc. Out of the 350 acres car~marked for development in the flr')t stage, 
only 250 acres ot land {approximately) had so far been (August 1981) 
utilisl·d. It wnuld. thus. b~ ~c;:n that land had bc~:n acquired hy Govcrn-
lllent Lu· in ~~cl~:lll~\: ;>: tiK· n:cJ~ n:sulting in Jhlll-uti!is.ltion of t1SlJ an;.·~: 

(.;lhl: lb. 1.5'l ~,.·n,n>.J ul the acquired land and without there hcin1,.! any 
plan fl1r its utiii~atinn in the ncar future. The surplus land couiJ not be 
tiSl\.l for gnl\ving crops as it \\as a rocky area and hence non-.::uhivahle. 
Details of expenditure on it-. watch and ward not available as expenditure 
was not blHlkcd in accounts activity-wise. 

3.2 Consrrucrion programme at the first sta~e:-Thc programme of 
construction for the first stage envisaged a t~ntativc outlay of Rs. 14.lJ 1 
crores, of which Rs. 4.11 crorcs were planned for the Fourth Plan ~.·nding 
1973-74 and the balance outlay of R~. 10.60 crores by April t9XO. The 
actual expenditure during thr Fourth Pi:m amounh:d to only Rs. 2.06 cro-
r-:5 and the shortfall was attributed !1) initial ditlicultics, viz. absence of 
power. water and connecting roads hlr transportation of material and 
shortage of cement. The c xpcndit u rc , m cou~t ru;:l inn bcl\,:ccn 197 4-7 5 
and ll)8Q-g I amounted to Rs. 4.64 cror.:s. resulting in overall ~hortfall of 
R'. 8.21 crores in the planned outlay for the period up to April 1980. 
This was attributed by the university to th~· 'amt: factors as m..-ntioncd for 
the shortfall in the Fourth Plan and additionally to the ban on new con-
struction b::tw·:-en 1973-74 and 1975-76. Th~.-· spal.·e requiremt'nt in the 
first stage was assessed at 33.93 lakh square fe•:t nf covered plinth art'a 
v.:hercas till April 19RO. 10.44 bkh ~quare feet of plinth area only was 
available. Thus. the coverage had bt:cn less than one third. althou~h the 
delav did not affect academic activities a, the univero;;ity h:.H.I prncun .. ·d ade-
quate hired ac~ommodation to hou11c it' school ... 

3.3 Sen·ices of architect for comtruction pro[!rammc:-Thc university 
conducted (] 970) a national competition for the dco;ign of 'he master plan 
for the university. Based on recommendation<; of a Board of Asscs~ors 

con-;tituted for examination of entrie'> in the competition. a private :.trrhitrl·t 
was appointed for the work of dcvelopin!! the master plan of the campus 
:md an :lQr('cment wa" entered into with him on 20th March 1971. Ac-
n·rdini! to the a_[!rcemcnt, the univer'iil~ was entitled to usc his services for : 

Preparation of preliminary and detailed plans ~md estim:-ttl"s and 
ge!tin_[! them approved hy appropriate authoritic"; 

ar;;c;i~tino. the university in finalisinC' the contracts: 

prl'paration nf drtaikd dr3winl!' :.tnd desi~no; for cnn.;tructinn: 



supervision of the work till its completion and finally obtaining 
the completion certificate from municipal authorities for the 
work. 

J n 1976, the university employed the services of another architect, in 
addition, em the grounds that it was considered necessary to bring in some 
<.:ompctition to improve quality of works. The unvcrsity was not "very 
happy'' at that time with the design and supervision of work by the first 
an:hite..:t, ·who was very fond of expensive design and with adverse cost-
benefit ratio'. Both the architects were assigned separate works in different 
s~~:tors fL;." dcsiflning and supervision. 

No action was. however, taken against the first architect (to whom Rs. 
18.06 lakhs were paid) for any default on his part. In Febmary, 1980, 
the university came to the conclusion that the system of executing works 
through the ar.:hitccts had proved a ·complete failure' as (i) there were 
abnormal ddays in completion of almo .. ;t all major \Vorks, (ii) the contrac-
tms h:td b..:~n alluwcd to usc their own discretion to stop the works. (iii) 
\..:wral contra~·h had to h~ rescin<.kd. (i\) heavy amounts had been claimed 
frnm th;.: university ~h compensation in arbitration proceedings. and (v} 
th..: architects had bl'l'll approving defective works executed by the contrac-
hns. In n:~pl'Ct of the first architect. the university felt (February 1980) 
that (i) he ''as not di..,charging his functions and rl.'sponsibilities faithfully, 
exp~ditiou:-.ly and honestly. (ii) he was trying to exploit the situation to 
th:: maximum exh:nt hy non-performance and non-cooperation, and (iii) he 
\\as fully responsible for all the ills. namely stoppages of \vorks, disputes 
;thout measurements. pilferage of steel. roof collapse of a building, etc He 
had also. it was stated not obtained completion certificate for any of the 
work~; duly approved by the local authorities. Despite the above position. no 
action was taken agaimt the architect and instead, based on a policy direc· 
tivl· of the UGC. the university decided in April 1980 to entrust the con-
\! rut:til'Jl \\nrk\ to the Central Public Works Department (CP\VD) :md to 
pay fees to th ... · architects at 1.75 per cent of the sanctioned estimated cost 
nf wnrks whenever their services were utilised. up tn the stage of detailed 
architectural dcsig.ns and \\'orkin~ drawings includin~ approval of plans 
from hx::1l autlwritie<>. 

1.4 Dt'la.n in comp/t'tion of worb 

3.4.1 Since its inception. the univcrsitv had undertaken 14 major works 
(as per ann<: xure). each costing more than Rs. 5.00 lakhs: at a total cost 
of R". 4R2.43 lakhs. of which 7 works (cost: R"-. 302.65 lakhs) were com-
pleted after delays rangin_!:! from 5 to 32 months: in the remaining 7 works 
(l'f1St: 'Rs. 179.7R lakhs) delays ran~ing from 29 tn RQ month" had taken 
place a-. in Au11ust J9R 1. hut the works wrrl' still incomplete. 



h2 

3.4.2 Extension of time for completion of works can be granted by 
the Vice-Chancellor on the advice of its building and works committee, ac-
cording to the prescribed procedure of the university. However, in 5 
completed works, extensions were granted without approval of the com .. 
mittee. In 2 of !hese works, the completion of which was delayed by 20 
months and 32 months, delays of 10 and 17 months, respectively, were at· 
tributed by the university solely to the contractors (public sector undertak-
ings) on whom compensations of Rs. 0.31 1akh and Rs. 0.32 lakh were 
levied. In the remaining 5 cases (4 private contractors and one public 
undertaking) extensions were granted without levy of compensations. 

3.4.3 Out of 7 works in progress, c~ntracts for 5 works (serial Nos. 
1, 2, 4, 6 and 7 of annexure--cost: Rs. 149.25 lakhs) were rescinded by the 
university after they had been delayed for periods ranging from 7 to 58 
months and after payments aggregating Rs. 102.17 lakhs. Out of these 
5 rescilllled works, only 2 (serial nos. 6 and 7) were subsequently awarded 
to other Shri S. P. Dhawan contractors at an estimated additional cost of 
Rs. 13.00 lakhs at the risk and cost of the Mls. Home Decolam first con-
tractors, who, however, went in for arbitration (February 1980) claiming 
further payment of Rs. 7.60 lakhs from the university; the arbitration cases 
were pending (August 1981). Of the 13 remaining works, 2 (serial nos. 2 
and 4) bad been lying abandoned from November 1978 and December 1979 
respectively after :m expenditure of Rs. 62.66 lakhs had been incurred. 

3.4.4 A test-check in audit of reasons for extension given in respect of 
4 major works (serial ~. 9, 1 I. 12 and 13) revealed that apart from 
delays due to non-availability of cement, in 2 cases for works done in 
1974-75 and 1975-76, there were substantial delays in making avaiJ.ablc 
drawingr~, modifications of designs, increases in quantity of works, etc. for 
which responslbili.tJy lay with the firs. ~ ~ of the university, but 
against whom llQ action had been taken under the terms of contract en-
tered into with him by the university. 

3.5 Execution of works through contractors:-According to norms 
adopted by the university, works costing Rs. 10 lakhs and above can be 
allotted to class I contractors, those costing Rs. 2 Jakhs to less than 
Rs. 10 lakhs, to class II contractors and other works to class III contractors. 
These worb were to be awarded till 1975 only to the contractors on the 
approved lists of certain specified authorities (including Government). In 
October 1975, the university framed rules for enlistment of additional con-
tractors to its list of approved .contractors. {based on reported requests 
from certain unregistered contractors for their enlistment) and invited 
applications through advertisement for enlistment. After scrutinising 9 
applications which were received, 2 contractors • A, nnd "B" 
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were registered by the universi~ and class II con~ractors in May, 
1976. No further registration had taken place since then. Out of the 2 
registered cqntractors, no work was awarded to contractors 'B', whereas 
contractQr 'A' was awarded 8 ~ivil works, costing Rs. 69.57 lakhs. Out of 
these, 2 civil works costing Rs. 5.99 1akhs, which could be allotted to 
class II con~ractQ.Ts had been allotted to him prior to his registration as 
class ll contractor in May 1976 and 3 civil works costing over Rs. 10 
Iakhs each (total cost Rs. 52.61 lakhs) were also awarded to him, though 
he was not a class I contractor. These class I works were al:lotted to him 
based on a decision of the building and works committee in January 1977 
to sell tender forms to even one class helow contractors due to heavy con-
struction activities then going on in Delhi; this decision to invite tenders 
from one class below categ~•y was not, however, incorpor~ted in the notices 
inviting tenders except in respec~ of 2 works (serial nos. 6 and 7 of anne-
xure). In connection with the works carried out by contractor 'A' for the 
university, the folJowing points were noticed in audit:-

(a) Out of R civil works e<>tiinated to cost Rs. 69.57 lakhs. which 
were allotted to him, no work was completed in time; 3 worjs were com-
pleted after delays of 7. 16 and 22 months and 3 contracts had been 
rescinded due to disputes: of the rescinded contracts, 2 works were 
awarded to other contractors at the risk and cost of contractor 'A' at an 
additional cost r:,.f Rs.. 13 lakhs. The remaining 2 works which were due 
for completion in Aprif 1978 and February 1979 were still to be completed 
(August 19~ l). 

(b) The rescinded works including the work of providing accoustic 
treatment (cost: Rs. 1.23 lakhs) to walls in school of the science, which 
was awarded on 26th July, 1977 for completion in 3 months; the contract 
was rescinded in March 1980. In the 2 other rescinded contracts only 10 to 
15 per cent of the work was completed by the stipulated date. In these 
rases, contractor ·A· had claimed additional payment of Rs. 7.60 lakhs 
from the university whereas the university had prepared a counter-claim 
of Rs. 13.06 lakhs the claims were pending before arbitration (August 
1981). 

(c) Having regard to the a.verall poor performance. the university came 
to the conclusion that contractor 'A' did not have adequate resnurces and 
could not be depended upon to handle works of such magnitude and ter-
minated his registration as cla9S II contractor alongwith tkat of contractot 
'8' in February 1980. 

3.6 Rt'asons for clrlays in civil worh:-ln would appear from the pre-
ceding ohservation~ that apart from the difficulties mentioned by the 
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university, there were other significant 1factors for the slow progress of work, 
such as, (i) failure of architect to perform his obHgations adequately, 
( ii) dela1y in supply of drawings and designs, (iii> disputes with contractors 
and ('iv) entrustment of works to contrac;qrs 'A' who did not qualify for 
the works allotted to him according to the prescribed standards. 

4. Equipment 

4.1 The requirement of the university towards provision of equipment 
for the Fourth Plan was assessed at R9. 16.29 l:.lkhs against which an 
expenditure of Rs.l4.30 lakhs was incurred. 

4.2 The requirement tQwards cqujpment for the Fifth Plan was asses-
sed by a visiting committee (constituted by the UGC in February 1975) at 
Rs. 53.75 lakhs as first priority and additional sums of Rs. 17.65 lakhs 
and Rs. 17.10 lakhs, as second and third priori;ies in January 1976. The 
UGC granted approval for the first priority equipment only for the Fifth 
Plan period. However. during 1974-75, 1975-76 and 1976-77 the univer-
sity incurred an expenditure of Rs. 59.94 lakhs on equipment, thereby 
exceeding, ir1 3 years the allocatiQn for the entire plan period by Rs. 6.19 
l::lkhs. 

4.3 The UGC constitu.ed a second visiting committee in August l 977 
to reassess the Plan need. In May 1978 this coll)mittee recommended a 
further allocation of Rs. 12.61 lakhs on specific items of equipment for 
2 schools (life sciences and environmental sciences); the committee did 

not, however, make any recommendation on the excess expenditure 
so far incurred and on its reguJarisation. However, in April 1979, the UGC 
regularised expenditure of Rs. 17.66 lakhs out of the excess expenditure 
incurred till then and also sanctioned funds to meet the liabilities to the. 
extent of Rs. 12.61 Jakhs as recommended by the second visiting com-
mittee. Further expenditure on equipment during the years 1977-78 and 
1978-79 amounted to Rs. 56.55 lakhs, resulting in an overall excess of 
Rs. 32.47 Jakhs after taking into account the amount recommended by 
the first visiting committee (Rs. 53.75 lakhs), the second visiting com-
mittee ( Rs. 12.61 lakhs) and the excess expenditure regularised by the 
UGC ( Rs. 17.66 lakhs) in April 1979. 

4.4 Notwi~hstanding the excess expenditure so far incurred, the UGC 
granted extension of time for implementing the Ftfth Plan proposal to-
wards equipment up to the year 1979-80 and a further expenditure of 
Rs. 1 R.58 lakhs was incurred during that year on equipment. The total 
overall expenditure on equipment to end of 1979-80 for the period covered 
in the Fifth Plan thus amounted to Rs. 135.07 lakhs resulting in an exce!S 
of Ro;,. 51.05 lak.hs. 



4.5 The entjrc excess expenditure incurred up to 1979-80 had, how· 
t~ver, been post facto rcgularised by the UGC ;from time to time except 
an expenditure of Rs. 2.94 lakhs. In this connection, it was noticed that 
in October 1978, the UGC had asked for a categorical assurance from 
the University that it would, in future, maintain financial discipline. No 
such assuranoe was, however, available on record whereas the university 
continued to incur excess expenditure and the UGC continued to reg.u-
larise the excess po.w facto. A school-wise statement of expenditure in-
curred on equipment (including Rs. 14.30 lakhs spent prior to above 
sanctions) is given below:-

----
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( r) 
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s1~n:in· 
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m~·nta-

tirm 
Crntn· 

/ ()' 
p• 

Total 

... --- -- • > -·------- ---------

4.6 Th~: ~tudcnts l)f thl· ~chnol of lif~: sciences Cl'lllplaincd 111 l)cccmbcr 
IIJ74 that the school had spent "haphazardly'' on purcha:-.c of CI.Juipmcnt 
wh1ch resulted in massiw waste of funds and accumulatinn of substandard 
items of equipment. The Vice-Chancellor considered the points raised 
hy the students a!-. of !!reat significance and constituted a working _!!roup 
to look into the pure has<.· of equipment costing Rs. 16.00 lakhs. In its 
report of March t 975, the working group held that 'some of the purcha .. cs 
could have been avoided'. hut ohscrved that there was no point in opening 
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the question and going into great details of eacb purchase. In this con-
text the following points were noticed in audit:-

(i) According to the directives of the execu~ive council in June 1972, 
specific committees were to be constituted before effecting pur-
chases of equipment costing over Rs. 2,000; for purchases ex-
ceeding Rs. 50,000, a university stores and equipment com-
mittee was to scrutinise and recommend the purchase before 
sanction was accorded by the Vice-Chancellor. No such com-
mittee was, however, constituted till August 1980 and com-
mittees, for scrutinising purchase~ up to Rs. 50,000 also did 
not exist in 5 out of the 6 schools. Instead, requirementS/ 
were put forth directly by faculty members to the Vice-
Chancellor for his sanction. Up to March 1980, 35 items each 
costing over Rs. 50,000 were purchased at a cost of Rs. 51.00 
lakhs without observing the prescribed procedure. 

(ii) In June 1972, the executive council directed the canalisation 
of import of foreign equipment through the State Trading Cor-
poration (STO in respect of items for which the Corporation 
had entered into contract; for this purpose the university was 
directed to compile and maintain an up-to-date list. No 
entitlement was fixed at any stage for the import of equipment 
and the university imported its requirements mostly under 
"Open General Licence'' as they were required for research 
and educational purposes. None of the imports was canalised 
through the STC and the university cowld not supply informa-
tion on the value of equipment imported by it for use in the 
various schools. 

(iii) No record was maintained by any of the schools regarding 
utilisation of the various costJy equipment. However. at the 
instance of Audit, the School of environmental sciences started 
maintaining a record of use in respect of equipment costing 
over Rs. 1 lakh from 1981. There were 39 different units of 
the university. which were maintaining stores, ~uipmcnt. etc.: 
of these 5 unib had not conducted physical verification for 
the years 1976-77 to 1979-80. 10 for 1977-78 to 1979-80, 
J for 1978-79 and 1979-80 and 23 for 1979-80. The reports 

of physical verification were not made available to Audit. 

5. Academic programme 

5.1 As already observed in sub-paragraph 1, a target of 3200 student! 
and 40G teaching staff was envisaged at the end of the first stage of deve-
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lopment in April 1980. Against this target, the actual strength in the 
several schools was as under:-

School of 

1. Social Sciences 

:1. Languages] . 

3· International studies 

4. Life scicnr!"~ 

5· C~mputer and S}'!item 
se1cnces 

6. Environmental scie-
nces • 

7. C:reati\'e arts. 

TOTAL • 

Planned 
strength 

112 

120 

59 

~I 

35 

Faculty 

Actuals 
in 

1979·80 

88 

66 

I I 

Students 

Shortfall Planned Actual Shortfall 
(-) strength 

surplus ( +) 
in (-) 

197!rBO Surplu!! ( +) 

1200 939 

1000 1151 

+7 475 437 

122 --128 

100 

-II 100 

75 -75 

-IOj 3200 2759 -441 

It will be seen that except in respect of the school of international 
studies and languages, the academic and student strength was less than the 
planned targets. In the school of international studies, the students• 
strength was less whereas the strength of the teaching staff was 
cxcesstvc. On the other hand in the school of languages the students 
strength was more- than targeted, but the academic strength was less than 
the target. No norms had been laid down by the UGC or the universit)l 
at any stage fixing the students faculty ratio in the various schools. The 
cost of operation of the university per student worked out to Rs. 9505. 
Rs. 9623. Rs. 11.155. Rs. 10.655 and Rs. 11.680 for the years 1976-77 
to 1980-81 respectively. 

5.2 The various schools of studies did not maintain any data to indicate 
the number of students. who left their studies in between, and had not also 
examined the causes for the drop-outs. at least where they appreared to 
be heavy. A study in respect of the schools of social sciences and lan-
guages revealed that out of about 35.000 application's for the various 
courses of duration of I to 5 years. 8826 student.-; were admitted up to 
1979-80 and of those admitted, 3420 left the course without completion. 
While going through the records of the drop-outs for the year 1978-79 in 
the school Qf languages. it was observed that out of 518 drop--outs. applica-



. tions for wi.thdrawal were available only in 156 cases, indicating that many 
had kft the courses without giving any notice. From the large number 
of drop-outs, it would appear that many students not selected out of the 
applicants had been denied the opportunity of admission to the courses. 
No bonds for completion of courses by the selected candidates had also 
been taken. 

5.3 ln the schools of life sciences. environmental sciences and computer 
and systems sciences, the equipment procured was 222, 122 and 165 per 
cent of the plan proposals. whereas student population was only 46, 67 
and 26 per cent of tlr;: planned strength. This would indicate that the 
courses conducted were not sufficiently attractive despite creation of ade-
quate facilities. which consequently remained under-utilised. 

5.4 The centre for studies in science policy had admitt.;d 40 students 
in M.Phil/Ph.D. since its inception in 1972-73 but failed to produce a 
single Ph.D. upto 1979-~0. Only 4 students were aw.mkd M. Phil 
degrees and in August 1981, 6 students were on roll with a faculty 
strength of 3 . The remaining 30 students had left their studies mjdway. 
A review committee set up by the Vice-Chancellor observed (June 1978) 
that (a) the performance of the centre was far from satisfactory consi-
dering the drop-outs over the years, (b) the centre had not succeeded in 
integrating research with teaching programme and the objective of deve-
loping science policy as an independent applied dis::iplir.e h.ld nrl'l lwen 
realised; (c) the general atmosphere of the centre was not conductive 
to academic work 'Gnd (d) it has ceased to be a viable set-up where 
serious academic work could continue. Accordingly. on the recommen-
dations of the committee, all fresh admissions were frozen for 2-3 ·years 
until overall <l.tmosphere in the centre improved. 

6. Provision of administrati~·c staff 

6. 1 . For the Fifth Plan, the university proposed a non-teeching staff 
strcr.gth of 745 and observed in its report as under:-

"'While we me not in favour of increasing the administrative staff 
unnecessarily. \VC arc examining how we can curtail the 
administrative statr and maintain standard-. of ctllcicncy. 
Hawrver, the rrquirement of minimum staff needed during the 
Fifth Plan period as shown in schedule XIII seems unavoid-
'-lble &t this stage''. 

The proposed strength of 745 in the administrative staff category was 
also fulJ y erdorscd hy the first visiting committee. The number of per~ 
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·sons in pos1t1on had, however been appreciably in excess of the recom-
-mended strength in most categories, as per particulars below: 

Offices 

foinancr: 

l.ibrary 

:--itwknt facilitir:.~ 

Hostel~ 

Work~ 

Sanitation 

Security 

Estate 

TOTAL 

. ·------------

Staff Number Surplus 
requ~tod in ( !.. ) 

llnd position Deficit 
recom- ( ·-) 

mended 

'12 1 o:; 7- I I 

G3 6.z -6 

49 ~:n 1-IH~ 

14G 13!J -R 

4'J :JB _., 

6g 1()-1- +:n 
H 102 +.z3 

H2 8-~, +.z 
IIJ-1- I 1 { ·i- Ill 

21 2f +3 

H5 100~ -t- 25 i 
- -~---·---·- ----·- -~--

The fact that the university was over-staffed on the administrative 
side was within the knowledge of the university before new posts were 
\:rcatcd with the approval of the UGC, because its finance committee had 
made adverse observations on t~ fact on several occasions; in particular, 
in October 1977, it had observed that the increase in the number of the. 
<~on-teaching staff employed by the university was abnormally high as 
compared to the im.:rease in the activities of the university. The Pian 
provisioo for the period up to 1978-79 for the non-teaching ~taff amoun-
ted to Rs . 16 . 00 lakhs whereas the actual expenditure amounted to Rs. 
64.66 Iakhs upto I978-7Y and Rs. 66.57 lakhs upto t 979-80. 

6. 2. Notwithstanding such increases in the number of staff members, 
the uniwr..;;i1y incurred expenditure on overtime to the extent of Rs. 11.05 
lakhs during the Fifth Plan reriod. For 1 979-RO and I9RO-I-I I the original 
buded estimates for over-time were fur Rs. 3.00 lakhs and Rs. 4.00 
lakh~ but wert: r~vised to Rs 4. 00 lakhs and Rs. 6. 00 lakhf> all<.i the 
actual expenditure amounted to "Rs. 6.63 lakhs and Rs. 8.08 lakhs 
nspcdivdy. This happened despite the concern expressed (October 
1978) by the finance committee on the increase in overtime allowance and 
:its instructions for the need for devising some mechanism on priority 
basis for ct..'\.iucing the expenditure on overtime. 

?..'149 LS-~--7. 
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7. Utili:ation of grants 

7. 1. A summary of grants received by the university for specified 
purposes from the UGC, the Central Government end other sources like 
the Indian Council of Social Science Research (ICSSR), Council of Scien-
tific and Industrial Research ( CSIR) etc. during the 5 years ending 31st 
March 1 ~~ 8 1 , the. c xpcnditure incurred and balance outstanding as on 31st 
Merch U81, is iiven below: 

Opening halancc of unutilise<.l 
grant . 

Grant rn:eivro from L:Gc 

Central C'.ovet·nmrnt . 

Foreign Go\·~rnmcnts 

Others 

ToT.o,L 

Expel)diture Juring the year out of 
grant~ fnm l'GC . 

f'orcign G( •vnm m·n b 

Other~ 

To t.'r.!. 

Closing halanre 
·~·· ----- ·-·------

I mB-79 1979-80 I ~)Sn-1\ I 
(Rupers in lakhs) 

67•01 g6·03 66·8g ( .. \1 1 J . l ~ 12·26 

164·96 93'42 87· :;?0 78· 17 65·29 

B· 78 3. ~)() 4·1G !1·6B 13' 9·~ 

o · Gz I· 7H I· 30 Z·j8 

'21. ·t~ ]0 &1 1".1. :.?0 II· BB 10· ·V) 
--- -- ---- ·- ·-- - - - ---· ----- -· ----~- -·--~ -- ~-- ·- -- ---· ---- ·--

zfi.z·Rs 22.4'1" 1..,,, ,_ n Bq·()l I O.:J.· 7 '.l 

1.4j'l') 131. '17 I )1· 'j I .17. 5'' 7 I 'l"; 

q· ii .'!. () i a- Jt) ·t i I w·B.'i 

() ;{• f,l' 24 fl· 55 ()' 
J I n·H7 

I I . I)() I 7. I" .J .!J· :u I ~. 1>7 ... :.H 

llil) il.? 

(.il,. B~J \- . J I l . I '1. 1 'l· :.!f} 

7. 2. The regular maintcn~ nee and capital expenditure we.rc met from 
the bloc l grants 1 rx:civcu from the UGC. The progressive net balance 
of block grants at the end of each of the 5 years 1976·77 to I 4RO-X 1 
amounted to Rs. ( =) 24.n4 LJhs. R .... (=.)44.95 lakhs, Rs. ( l·': JO 
Jakhs, lb. 2 }<Jkhs and R~. 4. 51 lakhs respectively. 

7.3. A test-<.:hl'k in audit ol the record-. ot the university revealed that 
it had ircurred cxpenditurr on several items in anricipation of gra11ts and 
had also incurred expenditure in cxcc..,s ol grant-_ on scv.:r.~· itcJTh. A~ 
on 3 Jst March 1981, th~ over., rent amount awaitin~! n:imhursemcnt workt.::d 
out to Rs. 46.03 lakhs. This excess expenditure was mel mainly hy diver-



sion of unutilised grants on certain items, amounting in all to Rs. 38.38 
lakhs as on 31st March I 98 L The yearwise analysis of unutilised grants 
is given below:-

(Rs • in lakhs) 

12'0j 

" . . ~r; 

4'0.2 

------------~ -------- ---· 
Such divcr~ion of fund-. in.:ludcd th-: fl1llnwing two cas.:~ a<, well:-

(i) A sum of Rs. 10.50 lakhs released for construction of an 
earthen dam in March 1977 was utilised to the extent of 
Rs. 0.64 lakh only tP\\ards investigation whereafter the work 
was abandoned. No refund was made. but bv 1980-81 the 

. - ' 
excess release was progressively adjusted. 

( ii) A work of construction of a primary school building was exe-
cuted at a cost of Rs. 4. 68 lakhs by December 1 q·n D) 
diversion of funds intended for other purposes and no gran.l"> 
had been released therefor as yet (September 1981). 

7. 4. l11 t\1..trch 1970, the UGC, at th-: request of the un1versit) 
placed a SUIT' of Rs. 10 lakhs at its disposal for use as e revolving fund 
to t:nabk the university to procure <tnd store certain categories of mataial 
commonly required for all works and which ,~;ere ~carcc in the market. 
Thl' corru~ of the fund was raised to Rs. 20 lakhs in stages by July 1972 
and was su!J_jc:ct tn the condition that the -.h~k limit \H)llld he krpr at the 
minimum and the unutiliseJ :mlLHtnts \\ould tx· rdund~d. A scrutiny of 
recl)'·ds. hmvevrr. revealed th:tt the fund haLl nl)t hl.'cn utilised fuL~· in ,my 
year and the unutilised amount fnr each nf the years 1972-7 3 to 197\j-~Q 
varied between Rs 6.21 lakhs and Rs. 16.63 lakh.;.. !'L) L'\'iew of the 
extent of utilisation was don(·. IWr did th-: uni\ersity refund. on its tl\\'0, 
the unutilised arn()unt in any Yl'itr. Furthn thuu~h the -,wrin~ of lllJterial 
was intended for usc in a pt'".rind nf one y·e:1r. a h.·st-check of utilisation 
revealed that out of 459.-l-h tlll111L'S t"f sled pronlrl·d (CL'St: Rs. X.6:! lakhs 
approximately) during January !972 to Man.:h I Q73. the dosing stock h~1d 
ranged from 300 tonn~s in I ()j 3-7 4 In I 3 7 tonncs in 197Q-~() rc:sulting 
in l'ubstantial blocking of funds. 
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7. S. With a view to utilise budget grant and the funds released by 
the UGC for specific works several purchases were charged direct h) works, 
and the utilisation of funds was reported, long before the works had been 
taken up for execution. A test-check in audit revealed that out of materials 
costing Rs. 94.36 lakhs debited to several works, materials costing Rs. 25.21 
lakhs were later transferred and debited to other works and func& were 
reported as utilised in the latter works as well. 

8. Other points of imeresr 

8.1. Excess issue of materials.-According to agreements entered int~ 
with the contractors for construction programmes, the university agreed 
to supply certain materiah for works (mainly cement and steel) at speci-
fied mtes and according to the terms of agreements with the contractors, 
the consumption of the materials was to be checked with reference to 
actual requirement for the specified drawings, designs and specifications, 
necessary action being taken for recovery of any excess beyond the ad-
missible quantities. either by return of material supplied or hy recovery of 
cost at specified rate:... The issue of the materials was to be regulated 
according to need from time to time, as recommended by the unive.sity's 
architects and the consumption report had also to be cleared by the 
architects. A lt:st-check in ttudit of the accounts of a few major works, 
however, revealed that the quantities of cement and steel issued by the 
university to the contractors had been far in excess of the needs of the 
works and the excess quantity had neither been recovered, nor had the 
cost been recovered ~t the prescribed rates, resulting in loss to the univer-
sity to th~ extent of Rs. 5. 60 lakhs es per details below:-

Partirul~ 

1. Lihrar~ O.&ildin~ 

( i' Tor 't~l 

fi i) Mild ~~~~ 

--·-·- . -~--- "- -·~-

Quantity 
required 
as per 
e&timat~ 
(ia ton-
ae,) 

2 -~~~ 

:i't 

Quanti tv 
actuallv 
suppli!"d. 
(in ton-
n~l 

4'li 

IJit 

Quanti tv 
required 
for work 
donr a~ 
·a.<~~l!"!!!ffl 
(inc-ludin~ 
permi · 
,,ible 
WI"Shgl"l. 

ia 

:H7 

~li 

Exc""" 
supph 

no! 
rl"turnl"d 
(in ton· 
nr.) 

n~··l 

.-\mount 
due for 
ft'Cfl\'l'"f"V 
a, p1•r 
term, of 
contr •.ct 

;.. 4 l4 
4J 

·--- ~- .. ~~-~---·----
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3 5 6 7 ------- ----···-··· ----------------- -----· -·· -
2. Kendriya Vidyalaya 

(i) Mild at eel 6s 6g 57 1:..! 0"24 

(ii) Tor steel ,265 283 267 

(iii) Cement 1829 1496 1487 q O·O-i 

3· School Buildin~ 

(i) Mild steel 11B 3fi 7'~ 

(ii) Tor steel 472 -t-HI 454 

---------- ---- ----------·-----·--- ------------------
In the library and school buildings, Jle excess supplies were also not 

available at the site of the works. The details in respect of the above three 
works are as under:-

(i) Library building:-The shortages of steel at the site of work 
came to the notice of the university in February;March 1978, but no action 
was taken to verify the position till November 1978. In December 1978, 
the relevant measurement books were reported missing from an almirah 

kept at the site in the custody of the contractor and in March 1979, the 
executive council was informed by the university that a committee had 
been constituted to look into th-: alleged loss of steel. No committee had, 
in fact, been constituted so far (August 1981). 

( ii) Kendriya Vidyalaya.-l'hc contract was rescinded in January 
1980, but the final bill had not been prepared, nor had the theoretical re-
quirement of material been worked out. Figures into the tables above indi-
cate only reported consumption and actual recovery for works done. The 
balance work had not been taken up for execution so far (August 1981). 

(iii) Scfz:ool building.-This oontrac~ was also rescinded in November 
1979 and the position was similar to the contract for Kendriya Vidyalaya, 

The University stated (September 1981) that in all these cases. the 
recoveries were pending: in arbitration prQ:'eedi·ngs. 

S.2. Points relating to payments made to the architect. 

8.2.1. According to terms of agreement with the first architect of the 
university (mentioned in pan1graph 3.3), be was entitled for payment for 
services rendered at each stage (viz. ( i) preliminary estimates. ( ii) detailed 
technic:~ esdmates, (iii) finalisation of contract and (iv) control ~r 
progress of wort nil completion) at certain pr··scribed rates less the 
amounts paid up the earlier stages. However. at the fourths tage. the uni-
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versity paid additional amount tn the architect at 1! per cent of valuet 
of work done. Consequently. in respect of abandoned or incomplete works, 
remuneration at 2! per cent for the portion of work left incomplete ot 
abandoned resulted in overpa1yment of Rs. 1.19 lakhs as per particulars 
below:-

~amr of work 

1. Kendriya Vidvabya 

2. Sclwol nf lik ,u,·nn, 

3· l,ibrary building 

t· N•h.Typr·l ~nd zu Nos, 
Typt'- II Quarter, 

Cost o 1· work 
(in lakh, of 
rupf'r~) 

• 

Amount dut> \mount artuall\' Amount 
at 4 prrct"nt -paid in all • ovrrpaid 

~----·------·----------~--. -------····-----.. ·-- -------

:.~6.18 1,04,712 I ,49, 71 j 45·0°5 
42 ·47 l.69.H92 2.09.t89 39-297 
27.9~ 1.11,678 1,17-581 :;.9o 

1-46 5,n4o 35,023 29,183 
·---------

1,19.38 

In aU these cases. the original contracts were rescinded and out of the 
fQUr. the last work was awarded to a second agency. The fi.rst architec•, 
however, declined to continue his services for execution of balance work 
by the other agency. His refusal was in contravention of the terms of 
agreement. 

8.2.2 Between 1971 and 1975 the work of constructign of library 
builcling was planned on 5 occasions and ;he first architect was directed 
to prepare drawings, designs. estimates. etc. but on each occasion, the plan 
of construction was abandoned for unrecorded reasons, after the architect 
had done some work. The university stated (September 1981 ) that modi-
fications were due to 'changes in decision from time to time fQr the reas~mt 
beyond the control of the university'. The work was finally taken up in 
February 1976. for the services rendered by the architect on the five 
earlier occa~ions. when the work was not taken up. he claim..:d an amc)unt 
of Rs. 26.500 over and above a sum 0 f Rs- 7.392 paid to him in April 1976. 

The claim was rejected by the universi~y on the ground that under the 
agreement, first payment was to start only after the preJiminary estimat~ 
were duly sanctioned by appropriate authorities. The architect went in fot 
arbitration (October 1976) claiming R "· 1. 72 lakhs for the work dono 
in the past and in its reply to the arbitrator, the university rejected a11 
c1aims except for a sum of Rs. 1 ,050. But before the arbitration proceed-
ing'; were ttnaJised, the university settled the claim at Rs. 0.40 lakn m 
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-October 1980 stating that the claim of the architect for R.s. 0.47 lakh 
(including Rs. 7,392 already paid) was reasonable and justified. 

8.2.3 During the progress of ~onstruction, the roof of the Kendriya 
Vidyalaya auditorium collapsed in December 1978. The university decided 
to recover the cost of damage from the ccmtractor and recovered Rs. 45,000 
from his bills in January 1979 · pending determination of the extent 
of recovery to be made. The contractor stopped further work, and con-
tested the recovery in the arbitration proceeding, claiming that the collapse 
occurred due to ,faulty design by the first architect. The architect did not, 
however, accept the allegation and a;ttributed the collapse to the defective 
quality of cement used. Before the arbitration proceeding.,;; ended, a settle-
ment was reached in October 1980 between the university, the architect 
and the contractor whereby the assessed damage of Rs. 0.60 lakh was deci~ 
ded to be shared equally by the three parties. The university had decided 
in favour of the statement in the hope. (as recorded in the minutes of the 
mt~ting) that the balance work would be resumed and completed by the 
contractor, apart from re-construction of collapsed portion in a period of 
6 months. The work was not. however, resumed by the contra..:tor expected 
by the university and the university stated (September 1981) that negotia-
tions were still on for re-starting the work. 

R.3 Purcha.\e and installatimr of a computer 

1<.3.1 On a proposal by the universi.y in 1970-71 for installation or 
a powerful computer systt·m. Gova::rnment agreed in 1972 to establish the 
computer facility with the assistance of an international organisation 
(UI\T"[)P) at a cost of Rs. 260.00 lakhs. A mission of the intema:ion.al 
or!,"<lnisation which Visited the country observed in October 197 4 that 
ancillary machinery was not available to support and justify installation of 
a powerful cQmputer facili:y. The proposal was according)y deferred and 
had not hcen revived so far (August 19Rl ). 

f-:.3.2 Pending procurement of a powerful computer system in due 
.:our ... c. Gowrnment decided rn go in for a smaller computer and as a 
result ,,f IH:gotiations (March 1975) with a f•reign country a ~mall com-
putcr was pun.:hased at a cost of Rs. 27.50 lakhs and installed by January 
1976 ·nlt' compu er was expected by the university to be self-supporting 
nut of income by operating it for 1 h hours each day. for useT groups. But 
1t was llpcratcd for only one shift of 8 houri and its income up to March 
1980 amounted w Rs. 0.60 lakh only against an expenditure of Rs. 8.07 
lakhs on maintenance. The computer had productive running for 490.565. 
:'80.660 and 552 hours cmh· during the vcars 1976. 1977. 197R.and 1 ()79 
and 1980 respectively and ~as completely out of mdt'r for niL 106.135 41 
and 6R days during each of these years. Tn view ~ long periods of repair 
and little usc. the finan~e committee of the university re.comrnended 
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(October 1978) a review of the functioning of the system, but no rev.i~" 
had been conducted so far (August 1981 ). 

8.3.3. The university placed orders for an 'Anolog' computer wit the 
Electromc Corporation of India Ltd. in December 1976 at a cost of 
Rs. 5.11 lakhs by diverting funds made av~ilable to it by the UGC for 
another equipment. This was required for the purpose of offering courses 
on simulation and modelling and helping the teachers to carry on their own 
usearch projects. The computer was installed (November 1978) 12 months 
after the scheduled date (October 1977). The functioning of this com-
put~r was seriously handicapped due to non-procur~mcnt of an ancillary 
eqUipment (a generator) which was yet to be procured {August 1981 ). 
The: extent of utilisation against its capacity could not be ascc11ained due. 
to non-maintenance of any log book. 

8. 3. 4. The powerful computer system, which was planned to be pro-
cured from an international organisation ( UNDP) was proposed to lx· 
mstalled in a seven-storeyed library building with plinth area of 1.42,800 
square fee! of which 36.000 square feet was earmarked for the computer 
system. Thi; proposal was rapp:-oved by the UGC in December 1971 . In 
August 1972, the university decided to go in for a new building for th\.~ 
oomputer as iL expected to obtain the system by December 1973. A new 
building with a plinth area of 53.932 square feet exclusive~y for usc by 
computer system ~t a cost of Rs. 29. 14 lakhs was accordingly sanctioned 
by tlle UGC. The work wras put to tender in November 1972. and given 
to a contractor in January 1973. but due to inability of the university 
to make available cement for the work, commencement of work was de-
layed up to June 1973. The work. scheduled for completion in 1 anuary 
1974, was actual~y completed by April 1976 at a cost of Rs. 21 . 61 lakh1'>. 
after delay of nearly :2 yc~,rs due to inability of the university to give 
dr'awings and designs for the various connected items for installing the 
computer <;ystem. The small computer referred to in su~paragraph 8 . 3 . 2 
was accommodated in an area of 1 ,600 square feet originally earmarked 
tor remote console. The main hal1, (area: 1 0.000 square feet) where 
the big computer was to be installed, was being used as a science library 
since August 1976. Se'·eral items of work not done by the contractor, 
due to inability of the univcr~ity to provide proper drawing.-. and designs. 
were subsequently got done hv other contractors at an extra expenditure 
(amount not available) . 

8.4. Inve!lllmntt of providPnt fund accumulations: --According to thl· 
instructions i~oed by Government the inve!'tment of provident fund bal 
ances r:1 the um•emty ~hould be made in variou~ Government securitie~ , 
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national savings c~rtiftcates, etc. In Government notification of Decem~ 
ber 1978, the investment pattern from January 1979 was prescribt:d as 
under:-
- ---------- ··--- -- ---

( 1) Governmf"nt ~ecurities cr~ated and issued by thr: Central 
Government ~ot less than 2'' 

p~"r c!"nt 

(2) (a) Govt'TTlment !l~curities cre;v.l and issued by State 
Governments ~ot less than '.!O 

(b) Any other regotiabk ~ecuritie., lhe principal where of and per c~"nt 
interm whereon is fully and unconditionally guaranteed 
by the Cr"ntral Government of any State Government 

(::1) S!"VI"n Ye-ars national saYings cr:rtificates or j)O'It-officc- term-
clep()sit 

~ot exce,..ding 
pr:r cent-

(4) Special Deposit Schrmr introduced by the- Crnlral (;ovr:rnment Sot excc-ediw: ·-· c, 
in Junl" 1()75· pr-r cr-nL 

In contravention of the above instructions. the univ.:rsity inve-;kd 
Rs. 83.77 lakhs (on 31st March 1980) in "Term Deposits'', with the 
State Ba.nk of India. 11te university stated (September 19H 1) that tl:e 
Executive Council, to whose notice the directive of the GovcrnmeP.t ..v··s 
brought, had decided in April 1979 to continue the existing pattern .,f 
im'estment and that the UGC had been informed of the decision. 

8. 5. Advances:-Thc university made advances to staff suppliers. con-
tractors and others towards purchese of stores and equipment. construe· 
tion, etc. and these were JX)Sted as final expenditure against the respec~ive 
accounts, thr adjustment of the advances being watched through special 
rc?ister..; kept for the purpose. Amounts of such advances out~randing 

-as on 31st March 1980 arc given below:-

Purpo~r of advanc-~· 

Supplie!! (to supplier.~ and ~tafT) 

EarliMt 
vear 
from 
which 
ad vane~ 

IS 
awaiting 
adjustment 

or 

IC)7.') 

Towards travellinp; allowanc~". 
11eminan, etc. to ~tafT 1978 

Othf'n I (JiH 

Paid up to \.farch rglin and p<"nding rn 
:\' m·em ber 1 qS r 

1-'2 
q·ar~ 

:in rupees\ 

LeiS 
than 1 

--------·----··-- ----------------- - ______ .. _____ ··---
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In addition advances paid out of earmarked funds were also outstand-
ing to the extent of Rs. 5. 67 lakhs as on 31st March 1980, but no yeQI'-
wise details were available. 

8.6. Bank reconcillation:-The university operates eight bank aca 
counts for its cash transactions. A monthly reconciliation of balances as 
per pass book and as per cash book is necessary to ensure thet all credits 
and payments are duly accounted for both by the bank and the university. 
A review of the bank reconciliation by March 198 I carried cut by the 
university revealed that there were large diffeTences between bank and 
cash book which were pending clearance for considerable period vide par-
ticulars below:-

- --·-----"~------ ---

Credits in pass hook but not ap-
pf"aring in ca~h book 

Credits in ca~h hook hnt not ap-
pearing in pas.'\ book 

Debits in e&~h book but not ap-
pearing in pas.'l book 

Debits in pass book but not ap-
pearing in ca~h book 

------------

Over 
5 vf"ars 

3 to 5 

::~g8 

:'J>555 

7&7 

r to 3 

24<i96 

I H.94-2 

1-{.1~8 

:,'2 ,031) 

I .eo;s than Total 
1 y~ar (In 

rupf"e,) 

j 4-· I l"j 1)8.5 r 3 

11).61,477 11).80.jlj 

J2 .fio.o61 ~r:I.09. 764 

'j.18.8o1 5. 7 r.6o7 
----------~----------~ ---~--

9. Review of activities of the university:-The period for the first 
stage of development having become due to expire in April 1980, the 
executive council appointed a committee in July 1979 to review the work-
ing of the university and to recommend lines of growth and development 
of the university consistent with the objectives. The Committee which 
started fun~tioning in March 1980, was to co~plete its job in a year, bwt 
was granted e,;tension of 3 months upto June 1981 . The chairman of 
the committee submitted a report in May 1981 stating that its work had 
remained incomplete for various reasons such as ( i) non-provision of 
accommodation for 5 months to the committee, (ii) non-availability of 
qualified and experienced workers. (iii) failure of the university office 
and the schools to furnish the data called for by the committee (iv) lack 
of co-qperation with the committee, etc. The committee, therefore, re-
ported termination of its activities and furnished only a summary of 
discussions held by it, without any report on eny of the topics as per its 
terms of reference . The expenditure incurred on t11e committee amounted 
to Rs . 0 . 81 takh . 
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Summinr up:-The following are the main points that emer&e:-

Out of 1,009 acres of land acquired, the university bad plans for 
development of only 350 acres, of which only 250 acres had been 
developed so far, resulting in acquisition of land far in excess of 
needs within a reasonable period. 

Construction programme had progressed for creation of only 10.44 
lakh square feet of covered plinth area against the assessed need 
of 33.93 lakh square feet by 1980. 

Apart from initial difficulties like absence of power, water and con-
necting roads and shortage of building material, slow progress of 
civil works had also been due to substantial delays in making availa-
ble drawings, modifications of designs, inadequate control over the 
work of the first architect. entrustment of works to contractors not 
adequately qualified to take the work etc. 

Again an outlay of Rs. I 00.31 lakhs allocated for equipment in 
Fourth and Fifth Plans, the actual expenditure was as high as 
Rs. 149.37 lakhs till 1979-80. Though UGC' was aware of lack 
of financial discipline in the expenditure on equipment., it released 
funds requested by the university from time to time and also regu-
larised the entire excess expenditure except for a sum of Rs. 2. 94 
lakhs. 

Despite creation of adequate facilities, the schools of the university 
did not attract adequate student strength and the drop-outs in 2 
schools were as high as 39 per cent. the centr~ for siUJies in science 
policy failed to bring out even a single Ph.D. up to 1979·80. 

The administrative statl was far in exces!-1 of standards bid down for 
the Fifth Plan ( 1.002 against 7 45 sanctioned) and despite excess 
staff strength. the university incurred expenditure on overtime to 
the extent of Rs. I 1.05 lakhs in the Fifth Plan period and Rs. l-L66 
lakhs during 1979-RO and t 980-81. 

The university had overspent on certain grnnts to the extent of 
Rs. 46.03 lakhs by diverting grants from other purpose-.. in con· 
travention of tonditions governing the grants. 

The revolving fund of Rs. 20 lakhs under stock suspense in 1972-73 
remained unutilised to the extent of Rs. 6.22 lakhs to Rs. 16.63 
lakhs up to 1979-80 and 137 tonncs steel acquired out of revolving 
fund were lying in stock. 
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Steel ( 169 tonnes) was found short at the site of 3 works and some 
of it was alleged to have been pilfered away. Loss to the university 
was Rs. 5.60 lakhs. 

An overpayment to the first architect amounting to Rs. 1.19 lakh~ 
was made against 4 works. 

The university could not acquire a powerful computer with United 
Nations Development Programmes assistance, as ancillary machinery 
could not be made available in time. A much smaller computer 
acquired in January 197 6. though expected to be self ~supporting, 
could earn only Rs. 0.60 lakh against its maintenance expenditure-
of Rs. 8.07 lakhs up to March 1980 due to its very poor perfor-
mance. An analog computer purchased by diversion of funds 
(Rs. 5.11 lakhs) could not be used due to non-procurement of 
ancillary equipment. 

A building constructed (cost: Rs. 2 J .61 lakhs) for installing the big 
computer was mainly used as science library since August 1976. 

There were large differences between bank balances as per bank 
account and cash book and these were pending clearance for con-
siderable period. 

The provident fund accumulations were being invested mainly in 
term deposits with the State Bank of India in contravention of 
directions of Government for regulating such investmenL<:. 

A review committee appointed .(July 1979) by the university !o 
assess the progress of the university closed down its work without 
furnishing a report due to non-availability of records, want of co 
operation. etc. from the university. 
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Statt"Dtent of coaclusion/Ret..--om.mendations and observationa 

Para ~fin. ;Drptt. concern<"d 
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Recommendations 1Conclu.;ions 
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1\lfo Education and Culture 
(Dr-ptt. of Education) 

4 
---~-·------ --

ln 1970, I 009.38 acres of land acquired by Government at a cost 
of Rs. 2.44 crores was allotted to the J awaharlal Nehru University for 
the development of its campus to provide facilities for 10,000 students 
and l 250 faculty members in three stages. In the first stage to be 
completed by April 1980, 350 acres of the acquired land was to be 
developed to cater to 3200 students and 400 faculty members. However, 
up to August. 198 I, only 250 acres of land had been utilised. The 
surplus land could not be put to any use. Some proposals of the 
University for the institution of Master and Honours Degree courses 
had been droppe!d as the UGC had taken the view that the JNU had 
tc be developed as an educational institution of its own kind on the 
Jines given in the Schedule to the Act and was not, as far as possible, 
to undertake conventional academic programmes. In this context, the 
University is having a second look on the targets and priorities initially 
set by it and will now have to re-draw its subsequent phases of develop-
ment in consultation with the UGC. The Committee desire that while 

------ ---------- -----

-~ 
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drawing up the subse4uent phases of development of the JNU, it 
should be ensured that the resources are utilised optimally having 
regard to the basic objectives :md the University takes its pride of place 
in the world as one· of the foremost centres of learning and research. 
There should be a tirnebound prdgramme of developmei1t and it should 
he adhered to. 

The Committ ·e 11ote that the construction programme of the 
t.miversity envisaged space requirement of 33.93 lakh square feet of 
covered plinth area in the first stage. whereas till April 1980, construc-
tion of only 10.44 lakh square feet of plinth area had been completed. 
The coverage was less than one third. After April 1980, another 1.67 
Iakh square. feet have been covered and proposal for covering another 
5.1 R lakh s4uare feet has been forwarded to the University Grants 
Commissiun for their consideration. 1In the meanwhile the University 
has been meeting its accommodation requirements on hire at an annua: 
rent of Rs. 13 lakhs. "In the opinion of the Committee. the wide gap 
between the construction originally envisaged and the construction ac-
tually made is indicative of not only lack of proper planning on the 
part of the University authorities but also the casualness of· their ap-
proach." The Committee desire that with so much of surplus land at 
their disposal. the Ministry ()[ Education and the University shou1d ex-
plore ways and means to expedite construction of University's own 
buildings and totally do away with the hiring of accommodation at the 
earliec;;t 

-0 
~ 



1.32 -Do- The Committee are unhappy over the manner in which the Uni-
versity authorities had acted in the case of the first ar~hitect appointed 
on the basis of a national competition for the design of the master plan 
of the University. An agreement was entered into with this architect 
on 20-3-1971 in terms of which the University authorities were entitled 
tn utilise his services inter alia for preparation of detailed· drawings and 
l:esigns for construction. assisting the Ul)iversity in fina1ising the con-
traC£s and supervision of the '.'.ork till completion. But the pertormance 
of this architect. who has been paid a fabulous sum of R.-,. 18.06 lakhs, 
\Vas .-,uch that the University had to go in for a second architect in 1976. 
The finding of the University as to the performance of this architect was 
that he was not dic;charging his functions and responsihilitie~ "faithfully. 
expeditiously and l,onestly" and "was responsible for all the i'ls, namely, 
stoppages of works, disputes about measurements, pilferage of steel and 
collapse of a building''. He had not obtained completion certificate 
for any of the works and in some cases, the original contracts of the 
works being ~upervised by him had to be rescinded. When one of 
these works 40 Type [ and 20 Type II Qrs.-was awarded i.O a second 
agency. he. in contravention of the terms of the agreement de'Ciined 
to continue his services for execution of the balance work by the other 
agency. By February. 19RO. the exrerience of the Univ{jrsity was 
so disappointing that it came to the conclusion that the system of 
executing works through the architetets had proved to be a 'complete 
failure' and in April I 980. it decided to r..'ntrust the construction pro-
gramme to the CPWD. One thing \Vhich prrp'exes the Committee is 
why, in spite of all the lapses on the part of the architect. the Univer-
sity authoriti~ should have failed to rake action against him. The 
~xplanation of the Ministry that the deficienc:,·~ in tl1e performance of· 
the architect were "not comidered tu b~ hoses of the type which could 

-0 
~ 
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caB for the imposition of penalty in accordance with the provisions of 
the contract'' is far from convincing. In the opinion of the Committee, 
in deJaling with the architect, the University authorities had utterly fail-
ed to enforce the terms of the contract and the leniency shown by 
them was extraordi'lary and unexplicable. The matter merits a probe. 

The collapse of the roof of the Kendriya Vidyalaya auditorium i.~ 
a sad commentary on the supervision and construction of buildings in 
the Jawaharlal Nehru University complex. The methodology adopted 
in setting the dispute arising from the collapse of the roof is equall; 
surprising. The Committee wonder why without fixing responsibility 
a part of the loss should pave bCJen borne by the authorities. Agreed 
that the amount involved was not much, but on principle the matter 
should have been thoroughly probed by the concerned authorities to 
find out the cause of the col :apse and the responsibility therefor~ fixed. 
This, unfortunately, was not done. It was stated during evidence 
that a full time "clerk of works'' was appointed for supervision. When 
asked what action was taken against him. it was stated that he had 
"rCfSigned and gone''· Although under the terms of the:: contract, the 
design of the building was required to be given, the University authori-
ties had not bothered to get the design and have it etxamined. A con-
sideration for the compromise in October, 1980 was that the work 
would be completed in six months. But the1 hope was belied and in-
stead of six months, the work was expected to be completed in 30 
months. Commenting upon the case, the Engineer-in-charge of the 
University was constrained to observe that "the way the whole thing 
developed was most unfortunate''. Thel Committee trust that the 

-..... 
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University authorities will learn from their experience and take care to 
avoid such lapses in future~. 

In ordinate Jelays in execution of major works had become a 
rule raher than an exception in Jawaharlal Nehru Univeriiity. Since 
its inception, thet University had undertaken 14 major works, at a total 
cost of Rs. 482.43 lakhs, of which 7 works (costing Rs. 302.65 lakhs) 
were completed after delays ranging from 5 to 32 months; and in the 
remaining 7 works (costing Rs. 179.78 lakhs), delays 1anging from 29 
to 79 months had taken place and the works were incomplette ~ on 
31-8-1981. The Committee observe that apart from initial difficulties 
like absence of power, water and connecting roads, shortage of build-
ing material, slow progress of civil works had also been due to sub-
stantial de:ays in making available drawings, modification of designs 
increase in quantity of works, etc. for which responsibility lay with the 0 
architect of the University. Delay was also caused by entrusting of ~ 
works to a contractor who had neither the qualifications nor the re-
sources for the execution of the types of works allotted to him. Thus, 
while the Committee agree that delay in completion of major works 
was partly due to reasons beyond the control of the University authori-
ti~. they wer~ also, to a considerable extent, due to the inability of 
the University authorities to enforce the terms of the contract on the 
architect and also due to their having awarded the works to an unquali-
fied and inexperienced contractor. · 

The Committee also note that though under the prescribed proce-
dure, extension of time for completion of works can be granted by 
the Vice-Chancellor on the advice of the Building and Works Com-
mittee, extensions for works we1re given by the Vice-Chancellor without ____ .. ..,. __ 
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seeking the advice of the Building and Works Committee. The explana-
tion of the University authorities for this was that as per clause 5 of 
the contract, the University Engineer was the final authority for decid-
ing grant of extension of time for completion of works. The Com~ 
mittee need hardly point out that provisions of contract~ entered into· 
by the University cannd override the specific statutory provisions. The 
Committee, however, note that the University authoriti~ are now 
thinking of provid!ng for a specific provision for grant of extension of 
time in execution of works of varying amounts. The Committee trust 
that this wiJI be done at an early date. 

The Committee a1so note that out of 7 works in progress, con-
tracts for 5 works, costing about Rs. 1-1!2 crores, wetre rescinded by g 
the University after they had been delayed for periods ranging from 
7 to 5R month~ and after payments aggregating Rs. 1.02 crores had 
been made. Out of these 5 works, two were subsequently awarded 
to other contractors at an estimated additional cost of Rs. 13 lakhs 
at the risk and cost of the first contractor who had. however, gone in 
for arbitration daiming further payment of Rs. 7.60 lakhs from the 
University. The Committee! would like to be informed of the outcome 
of the arbitration proceedings in the case of two works. 

The manner in which the University authorities had awarded con-
tracts to M!s. Home Detcolam is intriguing. Ti11 1975, the University 
atithorities had awarded contracts only to the contractors borne on 
the approved lists of certain specified authorities. In October, 1975, 
the University framed rulct-; for enlistment of additional contractors to 
its 1ist of approved contractors. After scrutinising nine applications 
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which were received, two contractors were registered by the University 
authorities as Class II contractors in May, 1976. No registration had 
taken place since then. On the two, registered contractors the real 
beneficiary were Mis. Home Decolam who were awarded 8 contracts 
for civil \vorks of the value of Rs. 69.57 lakhs. Out of thetse. two 
civil works costing Rs. 5.99 lakhs had been allotted to Ms. Home 
Decolam even prior to their registration as Class H Contractors in 
May. 197 6 and three Class I civil works costing over Rs. 10 lakhs each 
(total cost Rs. 52.61 lakhs) werre awarded to them thou!!h they were 
not Class I contractors. These Class I works were awarded to them 
on the basis of a decision of the Building and Works Committee in 
January 1977 to sell tender forms to contractors one class betlow. Sur-
prisingly, Mis. Home Decolam were again the sole beneficiary of the 
above mentioned decision of the Building and \Yorks Committee. How-
ever. the performance of M:s. Horne Decolam did not match their 
ability to get contracts. Not eYen a ~inglc vvork was completed by ~ 
them in time. Three works ''ere completed by them after delays of 
7. 16 and 22 months and three contracts had t0 be res-
cinded due to disputes. The remaining two works which were 
due for completion in April 197R and ·February 1979 had not been 
completed till August f9R 1. Helatedlv, the University authorities 
carne to the conclusion that the firm did not have adequate resources 
and could not be dcnended uron to handle works of the magnitude 
awarded to them and tcrmin<lted their registration as Class TI contrac-
tors in February. 1980. The explanation of the University authorities 
for the award of 8 contracts of thet value of over Ro;. 69.57 lakhs to 
this firm io;; unsatisfactory and merits further probe. 

The Committee regret to observe that tJuantities of cement and 
:-.tcCJI issued by the University authorities to the contractors had been 

·-· ·--------·· ------
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far in excess of the needs of the works and the excess quantities had 
neither been returned nor had their cost been recovered, resulting in 
loss to the University to the tune of Rs. 5.60 lakhs. The Committee are 
also surprised at the wide variations between the quantities requir-
eu as per estimates, quaqtities actually supplied and the quantities 
required for work done dS assessed. While the Committee note that 
in arbitration, award has been given in favour of the University which 
is to be paid Rs. 4. 26 lakhs at the! present price, the Committee 
cannot hetp observing that the present case is an example of poor 
materials management on the part ot the Umversity authonties. ihey 
note! that m the Library Builumg, the shortages ot steei at the site ot 
work came to the notice ot the University in FebruaryjMarch, 197H 
but no action to verify the position was taken till November 197 8 . 
ln December 197 8, the relevant me~asurement books which w.ere kept 
at the site in the custody of the contractor were reported missing from 
an Almirah. In March 1979, the Executive Council was intormeld 
by the University that a comrruttee had been constituted to look into 
the alleged loss of steel but m fact no committee had been constituted 
~August, 19H 1) . The contract of thCI School Buildmg was rescinded 
in November 1979 and that of the Kendriya Vidyalaya in January 
19HO, but the theoretical requirement of the matenal had not been 
worked out. All this gives an impression that the University authori-

. ties had no conce1rn for the financial interests of the University. In 
particular, it is not clear why the measurement books should have been 
kept in the Ct,!Stody of the contractor. In evidence, the Secrettary of 
the Ministry conceded that this was ·'a serious matter·' and promised 
to have an inquiry held into the wholet matter. The Committee 
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desire that this should be done at an early date They also desire that 
while holding the inquiry it may particularly be seen whether there was 
any collusion between the University staff responsible for supplying ma-
terial and the contractor. · 

According to Audit, as against an outlay of Rs. 100.31 lakhs 
allocated for equipment in Fourth and Fifth Five Year. Plans, the. 
actual exependiture was as high as Rs. 149.37 lakhs till 1979-80. 
Though the University Grants Commission was aware of lack of 
financial discipline in the expenditure on equipment, it went on releas-
ing funds requested for l:zy the University from time to time and also 
regularising the excess expenditure post facto. 

According to the directives of the Executive Council in June 
1972, specific committees were to be constituted before making pur-
chases of equipme'Ilt costing over Rs. 2000; and for purchases exceed-
ing Rs. 50,000, a University Stores and Equipment Committee was to 

.. scrutinize and recommend the purchases before sanction was accorded 

..c:lo· 

· -[1»' .the Vice-Chance'lor. Surprisingly no such committee was constitut-
ed till August 1980 and committees for scrutinizing purchases upto Rs. 
50,000 did not exist in 5 out of the six schools. Instead, requirements 
were reported directly by the individual faculties to the Vice-Chancel-
lor. Upto March 1980, 35 items, costing over Rs. 50.000 each, were 
purchased at a total cost of Rs. 51 lakhs without observing the prescrib-
ed procedure The' reaso_ns given by the University authorities for not 
constituting the Purchase Committees are far from convincing . 

The Committee also note that while! some of the items which were 
included in the University's proposals submitted to the University Grants 
Commission were not purchase'd, several items which were not includ-

-0 
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ed in the proposals were purchased. The latter included two compu-
ters, the value of which wa"> nearly Rs. 10 lakhs. In the absence of 
the proper procedure being fo1Jowed in the matter of purchase of 
equipment, there is force in the complaint of the students ot the School 
of Life Sciences that the School had spent "haphazardly" on purcha<;es 
of equipment which r~sulted in massive \Vaste of funds and accumula-
tion of sub-standard items of equipment. The Working Group ap-
pointed by the Vice-Chancellor to look into these purchases put it 
mildly that "some of the purchases could have be'en avoided"'. 

The Committee further note that stock registers \vere not properly 
maintained; nor was proper record of utilisation of costly equipment 
maintained. Physical verification of equipment was also not done 
regularly. Stock registers were not shown to Audit for inspection. The 
Store-kee'per rather than show the stock registers to Audit "ran away, 
absented and thereafter resigned"'. It appears to the Committee from 
the facts that in the JNU ( financial discipline was sadly lacking and 
prescribed procedures had little sanctity. With a view to overcoming 
these shortcomings, the UGC had decided to induct officer from the 
Office of the C & AG for financial and materials management. This 
is a welcome move. The Committe'e trust that the University authori~ 
tics will take care to see that all purchase proposals art! not only given 
the most careful scrutiny at appropriate leve'ls but also the prescribed 
purchase procedures are strictly adhered to. The University will also 
take care to see that after purchase, all the equipment are properly 
recorded and verified periodica1ly. 

..... ..... 
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The Committee note that the University could not acquire a powe'l.'-
ful computer under the ~nited Nations Devel~pme~t ~rogram~e 
assistance as ancillary machme'ry could not be acqmred m ttme. Th1s 
proposal is now stated to have been again taken up. The Committee 
would await the outcome. The main hall (area I 0,000 Sq Ft.) 
of the building which \~.:as constructed for it at a cost of Rs. 21.61 Iakhs 
is now being used for the Science Library. 

A much smaller conputer acquired in January 1976 though ex-
pecteq to be self-supporting could earn only Rs. 0.60 lakh against its 
maintenance expenditure of Rs. 8.07 lakhs upto March 1980 due to 
its poor pe'rformance. Non-availability of certain spare parts had re-
sulted in non-functioning of this computer since 27 September, 1981. 
The Committee fce1 that before purchasing sensitive equipment like a 
computer, the University authorities should have arranged for procure-
ment of adequate spare parts. Apparently, the University authorities 
had failed to do so. The story of purchase' of 'Anolog' computer is 
equally disturbing. The Committee would recommend that·an inquiry 
be conducted into the purchases and non-functioning of all the compu-
ters of the JNU with a view to fixing responsibility. 

In the first phase of the development of the Jawaharlal Nehru Uni-
versity, 7 Schools were to be set up. Of these, six have already been 
set up and the seventh-the School of Creative Arts-is still to come into 
~xistence. The Committee not~ that the academic anJ -student strength 
IS Jess than the planne~ target m .all the Schools, the exceptions being 
the Schools of InternatiOnal Studtes and Language'S. According to 
the ,latest figures (1st February, 1983) furnished by the Ministry, as 
agamst the planned strength of 250, 100 and 100 students in the 
Schools of Life Sciences, Computer and Systems Sciences and of En-
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vironmental Science, the actual strength was 125, 78 and 45 students 
respectively. This indicates that the courses offered by the' JNU in 
these Schools had not yet proved to be sufficiently attractive to the 
students. As the equipment procured in those Schools was 222, 165 
and 122 per cent of the Plan proposals, and the actual ~tudent strength 
far less than that planned, there was gross under-utilisation of equipment 
in these Schools. The Committ~ would like the University authorities 
to analyse the causes for the under-utilisation of the capacity of Science 
Schools created at heavy cost and to initiate suitable me'asures for their 
optimum utilisation. 

The various Schools of Studies did not maintain :tny data to indicate 
the number of students who did not complete' their studies. How-
e'Ver, a study in respect of Schools of Social Sciencl!s and Languages 
revealed that out 6f 8826 students admitted to various courses of dura.,; 
tion of 1 to 5 years upto 1979-80, 3420 students had left the courses 
without completing. As these 8826 students had been selected out of 
about 35,000 applicants, the manner of selection did not seem to be 
satisfactory in view of the heavy drop-outs. Further the' average cost 
of operation of the University per student being over Rs. 11.000 per 
annum the order of the Unproductive e-xpenditure on the drop-outs can 
well be :magi ned. The Committee think that the. contention _Qf .. the 
Ministry that those who left the courses in the middle learnt something 
which would be useful to them in their careers is a poor consolation. 
They need hardly point out that fellowshipslscholarships are given by 
the University and various other bodies for specific objectives and the 
objectives fur which these are given and these are not served when such 

... ... 
to 



17 3.28 -do-

18 3 .llg -do-

students leave their studies without completing. In the opinion of the 
Committee, an indepth analysis of the reasons for the students dis-
continuing the courses is called for. In this connection. the Com-
mittee would draw attention to the. observation made by the Vice-
Chancellor in evidence before the Committee that in the initial stages, 
the students were committed to academic career but of late they were 
going in for Civil Services as they were not sure about their prospects 
after comp1eting their studies/research in the JNU. The Committee 
would like the Ministry to take effective steps to deal with the problem 
of drop-outs. In particular, the Committee would like the Ministry to 
examine the feasibility of introducing a suitable bond whereby Scholar-
ship/Fellowship holders are obligctl to complete their studies. 

The most dismal performance has been that of the Centre for Stu-
dies in Science Policy. This Centre had admitted 40 students in M. -
Phil/Ph. D. Programmes since its inception in 1972-73 but had ~ 
failed to produce a single Ph. D. upto 1979-80. Only 4 students were 
awarded M. Phil Degree and in August 1981. 6 student~ were on roll 
with a faculty strength of 3. The remaining 30 students had left their 
studie'S mid-way. A review committee set up by the Vice-ChanceUor 
inter-alia observed that the objective of developing science policy as 
an independent applied discipline had not bee'n realised and the general -. 
atmosphere of the Centre was not conducive to academic work. On 
the recommendation of the review committee, all fresh admissions were 
frozen for 2-3 years until the overall atmosphere in the Centre improv-
ed. In January 1982, the Executive Council had decided to revive 
the academic programmes of the Centre in phases to strengthen them. 
The Counci1 had also decidctl to set up a Programmes Committee 
under the chairmanship of the Vice-Chancellor to formulate the acade-
mic and research programme of the Centre. The Programme Com----_ .. .--- ----- ·-------- -------------· 
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mittee had not submitted its report so far. The Committee would 
like to know further devel9pments. 

The Committee note that as against the stude'Ilt strength of nearly 
3000, the strength of administrative staff in the J awahar Lal Nehru 
University was a little over 1 ,000. According to Audit, the Finance 
Committee of the University had made adverse observations on this 
aspect on several occasions and, in particular, it had observed in 
October, 1977 that increase in the number of non-teaching staff was 
''abnormally high" as compared to the increase in the activities of the 
University. The Committee further note that as against the plan pro-
vision of Rs. 16 lakhs sanctioned by the University Grants Commission 
for the non-teaching staff of the' University for the Fifth Plan period 
and the University's own estimate of Rs. 36 lakhs, the actual expendi-
ture amounted to over Rs. 64.66 lakhs. No satisfactory explanation 
for this phenomenal increase has been given. The Committee note 
that the University Grants Commission has now decided to evolve 
standard procedures for review of non-teaching cadres and establish-
ment of Work Study Units in different Central Universities. The 
Committee desire th~t an independent study of the existing non-teach-
ing staff position in the J awaharlal Nehru University be carried out at 
an early date. They also desire that the Staff Inspection Unit of the 
Ministry of Finance or a body similar thereto should be appointed to 
undertake a work study of the staff strength of the JNU and fix norms 
for different jobs without delay. The staff, if any, found surplus 
should be suitably re'-deployed. 

..... .... 
.j:o. 



20 4· 12 Mfo Education and Culture 
(Deptt. of Education) 

21 5.25 Do. 

The Committee note that in spite of increase in the strength of 
administrative staff, the University had to incur expenditure to the 
tune of over Rs. 11 lakhs on overtime during the Fifth Plan period. 
The Committee also note that as against the revised estimate of Rs. 
4.00 lakhs and Rs. 6. 00 lakhs for the years 1979-80 and 1980-81 res-
pectively, the actual expenditure on payment of overtime allowance 
had been Rs. 6. 63 lakhs and Rs. 8.03 lakhs, respectively. The 
claim of the University that there had been a reduction of 30 per cent 
in payment of overtime allowance in October, 1981 has no meaning in 
the light of the fact that during the 1 2-month period ending October, 
1982, the overtime allowance amounted to over Rs. 9.05 Iakhs as 
against Rs. 8~03 lakhs in 1980-81. In the opinion of the Committee, 
such large payment of overtime allowance is largely a management 
failure'. The argument advanced by the Ministry that overtime allo-
wance had to be paid because there was no leave reserve is not con-
vincing in view of the fact that there was surplus administrative staff. 
The Committee desire the Ministry of Education to impress upon the 
Jawahar Lal Nehru University authorities the imperative need of 
reducing the payment of overtime allowance to the barest minimum. 

After going through the who!e material, the· Committee are led to 
the conclusion that financial management in the University is far from 
satisfactory. This may be the cause of many ills in the University. 
Diversions of funds from allocated purposes to others. non-surrender of 
savings and mis-representation of utilisation of funds indicate some of 
the irregularities indulged in. Instead of regulating releases of funds 
as per the periodic requirements/spending capacity of the University, 
the UGC had been releasing bulk of the Plan funds at the close of the 
financial year. Also, as indicated earlier in this Report, it went on 
regularising the excess expenditure incurred by the University post-facto 
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without ensuring exercise of proper financial control in th~ Unjversity. 
In the opinion of the Committee, the monitoring system m the U~C 
needs to be streamlined. Now that the UGC has agreed to a rev1ew 
of the financial and administrative functioning of the University by 
the Madhuri Shah Committee and it has been decided to induct in 
the university officers frc1m the Indian Audit and Accounts Department, 
the Committee! hope that the financial irregularities and defici-
encies pointed out in the Audit paragraph will be taken due care 
of, and the financial management in the University will improve. 

The University had invested Rs. 83.77 lakhs (as on 31 March 
1980) out of the Provide'nt Fund accumulations of the University in 
"Term Deposits" with the State Bank of India instead of Government 
securities etc. as instructed by Government in Dece'mber, 1978. The 
Executive Council of the University had decided in April 1979 to con-
tinue the the'll existing pattern of investment, as it felt that the instruc-
tions of Government of India on the subject were not binding on Cen-
tral Universities. The Committee howeveT, observe that the entire 
question of pattern of investment by Central Universities is now being 
reconsideTed by the Ministry. The Committee would like to be inform-
ed of the decision taken in the matter. 

In 1969, Jawaharlal Nehru University came into existence to dis-
seminate and advance knowledge, wisdom and understanding by teach-
ing research and by the example and influence of its corporate life. The 
University was to endeavour to promote' the study of the principles for 
which Jawaharlal Nehru worked during his life-time, viz .• national in-
tegration, social justice, secularism, democratic way of life, internatio-

... ... 
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nal understanding and scientific approach to the problems of society. 
The University was to make special provision for integrated courses in 
humanities, science and technology and to take appropriate measures 
for promoting inter-discip:inary studies. It was also to establish de-. 
partments or institutions for thei study of languages, literature- and life 
of foreign countries with a view to inculcating in the students a world 
perspective and international und(!!rstanding. As far as possible, the 
University was not to undertake conventional academic programmes 
and to avoid duplication of facilities available in other Universities. 

. As to the achievements of the JNU in the light of its objectives, 
the Ministry of Education have stated that out of seven projected schools 
to be set up in the first phase, six schools have already been set up. 
Integrated courses in Humanities, Social Sciences and Sciences to pro-
mote inter-disciplinary academic and research programmes have al-
ready been introduced. The University has maintained its all-India 
character in terms of its student body and faculty. It conducts mainly 
Post-Graduate and Research Programmes. The Schools of Interna-
tional Studie's and Languages are engaged in the study of languages, 
literature and life of several foreign countries. 

As against the above achievements claimed by the Ministry of 
Education, the Committee obse·rve that the seventh school projected to 
be set up in the first phasCI--the School of Creative Arts-has not yet 
come up. The academic and student strength is less than the planned 
target in all the schools, the exceptions being Schools of International 
Studies and Languages. The under-utilisation of capacity is particu-
larly conspicuous in the science schools. The schools are beset with 
the problem of drop-outs. A study in respect of only two schools-
Schools of Social Sciences and Languages-has revealed that out of 8826 
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students admitted to the various courses of duration of 1 to 5 years 
upto 1979-80, 3420 students had discontinued the courses. An idea 
of the wastage caused these drop-outs can be had from the fact that 
the cnst of operation of the University per student works out to more 
than Rs. 11 ,000 pier amtum. The most dismal performance had 
been of an important centre of study-Centre for Studies in Science 
Policy. This Centre had admitted 40 students in M.Phil/Ph. D. Pro-
grammes since its incC'ption in 1972-73 but had failed to produce a 
single Ph. D. upto 1979-80. Only 4 students were awarded M.Phil 
Degree and in August, 1981, 6 students were on roll with a faculty of 
3. TI1e remaining 30 students had left their studies. A review com-
mittee set up by the Vice-Chancellor inter alia observed that the ob-
jective of deve'loping Science Policy as an independent applied discipline 
had not been realised and the gemcral atmosphere of the Centre was not 
conducive to academic work. 

The asse'Ssment of the Acting Vice-Chancellor in regard to the 
achievements of the Jawaharlal Nehru University in the light of the 
objectives l<?id down in the Jawahar1al Nehru University Act was in 
the following words: "I will not say that the University has completely 
failed in its objectives. But I wi1l positively accept that the University 
has not achieved the full objectives of the Act." The Secretary of 
the Ministry also felt that although the University had been endeavour-
ing to fulfil its objectives, there was "scope for improvement." 

... ... 
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The above assessment of the' University is by persons connected 
with the working of the University in one capacity or the other, and no 
independent evaluation of the performance of the Universitv in the light 
of its objectives has yet been made. A Committee under the Chairman-
ship of a distimmished educationist Shri V. S. Jha to review the working 
of the University was appointed in July, 1979. But the Committee 
could not complete its work. The circumstances in which the Jha 
Committee was forced to leave its work unfinished is a sad commentary 
on the gene'ral atmosphere prevalling in the University. 

After the Jha Committee submitted its Status Report statin~ that 
it could not do its assigned t:1sk, the tTniversitv authorities asked the 
different schools to prc~are 'achievement renort' since the inception of 
the Universitv. 'Rut. the Committee would like to point out, such ::: 
achievement reports can hardly be a substitute for an independetlt ap- "' 
rraisal hv an inderendent body. 

The Committee note that in J anuarv 1982, a committee has been 
anrointed bv the Universitv Grants Commiss1on to _go into the working 
of all the Central Universities including the Jawaharlal Nehru Uni-
versity. As ne'r the terms of reference ·of this committee. known as 
rvf ndhuri Shah Committee, the committee will inter aNa enquire whether 
the Central Universities are fulfilling the obielctives set for them in 
their Acts and Statutes. The Committee will also go into the general 
state of discipline in the CC'ntra1 ·universities and the causes of periodic 
distnrhances in the University campuses. The Committee trust that 
the Madhmi Shah Committee wil1 go into the working of the Jawaharlal 
Nchm University at a ve'ry early date. · 
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The Committee note that in early 1983, there were some incidents 
which disrupted the normal academic life of the University campus and 
subsequc'ntly culminated into the sine die closure of the University with 
effect from May 12, 1983. Pending a review of the whole situation, 
the Academic Council decided not to make fre:ih admissions to the 
Semester beginning in July, 1983. The Academic Council also decided 
that the admission policy and procedures should be reviewed in the 
light of the experience gained. Th~ Committee need hardly stress the 
importance of early resumption of admissions so as to avoid a national 
waste. They also trust that the admission policy and procedures of 
the University will be suitably re-oriented so as not only to sub-serve 
the objectivei for which the University has been set up but also to avoid 
disruptions in the normal academic life of the University in future. 

The Committee observe that in the case of the Indian Institute of 
Sciences, Bangalore, it is provided in the Statute itse'lf that after a 
specified interval the Visitor would review the academic functioning of 
the Institute. Under Settion 8 of the Jawaharlal Nehru University 
Act, the Vi~itor may from time to time appoint one or two persons to 
review the work and progress of the University and submit a report 
thereon, but this provision is only an enabling one. The Committee 
would commend the ide!(! of suitably amending the Jawaharlal Nehru, 
University Act, 1966 with a view to establishing a mechanism to 
conduct an independent periodic review of the working of the Univer-
sity in all its aspects. 
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~ 6.33 ..do- The Jawaharlal Nehru University was conceived to be an institu-
tion to disseminate and advancd "Knowledge, wisdom and under-
standing" by teaching and research and by the example and influence to 
its corporate life. It was to promote the principles and id&ttls for 
which Jawaharlal Nehru worked during his life-time. The two prin-
ciples dear to the heart of Jawaharlal Nehru were to!erance and discip-
line. The Committee therefore deeply regret the confusion that pre-
vailed in the University which culminated ultimately in the closure of 
the' University with effect from 12 May, 1983 for over two monthi;. This 
does not redound to the credit of the Institution. The academic. ad-
ministrative and student ~mmunities together owe it to the great ideaJs 
with which the institution was set up to maintain all the time an atmos-
phere conducive to translating the ideals into reality. 
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